
1)IRECTORATE(lENERAIノ 0「 FOREICN′ I｀RADE
(DES― II SECT10N)

ⅣIINUTES O「 TIIE NORMS COMPIITTEE― II
PIEETING No。 18/81-AI」C2/2019 DATED ll.12.2019

Pleasc Notc

i. I↑or  inforination  of exportcrs,  Norlns (〕 olninittcc― II  handles  aH  cases  pcrtaining  to

nxa」。n/rauicauon of nonlls for Expo■ Products fralling undcr 11｀C(卜IS)ChaptCr 72 to 76,78 to

80, 85. Communications in rcspcct of cascs/pcrtaining to NC― II may bc scnt to cmail addrcss:

nc2.dgiのnic in

ii.In ccrtain cascs the decision of thc Norllls Committcc rcfcrs to the Rccommcndttions/

()bservations/Deflcicncics reccivcd frolll thc conccmed′「 cchnicalノ uヽthority Whcrcvcr applicablc,

a scanncd copy of such documcnt has bcen placed at thc cnd of thc Minutcs, in running scrial

ordcrs ,I｀ hc conccrned applicanプcompany inay 80 through thc same and rcspond accordingly

iii  Silnilarly,a scanncd copy ofthc blank Standard I)cflcicncy Format,、 vhich lnay flnd a rcfcrcncc in

NC dccisions,has also bccn attachcd in thc cnd 
′
「his may also bc rcfcred to by thc conccrncd

applicant/colnpany and may bC rcspondcd Жcordingly.

iv. 
′
l｀hc Norms Colllnlittcc has takcn dccision only 、vith rcspcct to technical aspcct/wastagc norms.

Whilc rcdccllling thc applications, IRしへs should check that thc applicant has ft11■ llcd all

requircmcnts as prcscribcd in policy/proccdurc including thosc in Policy Circulars issucd from

timc to tilnc or any othcr provisions undcr FTP/HBP for EODC.

v. Wherever the(〕 omnlittcc has flxed Norms,thc conccrncd RA lllay cnsure that AA is issued on thc

、vastages/consumption as ratiflcd by thc Comlnittec or as pcr、 vastagcs clailllcd in thc application,

、vhichcvcr is lcss.

Mccting No. 18/81 oflヽ orms(3omlnittec― II for thc ycar 2019-20 hcld on ll.12 2019 undcr

thc Chairl■ anship of Shri R.P (〕 oyal,Additional Dircctor CJcncral of 1lorcign′「 radc to considcr thc

foHo、villg applications for ratincation of norins in rcspect()f advance authorizations under r)uty

Excmption Schcmc(Chaptcr-4)of「 orCign.I｀ radc Policy 2015‐ 20.Thc foHowing mcmbcrs were
prcsent in the inccting:―

Sl.No.

1.

2

Nalllc&Dcsignration

Shri B.C.Nayak,DO.

Shri K.S.Sodhi,AD(ME)

Shri A.K.Mishra,AIA

I)cpafirncnt

I)HI

MSME

MoS

Consultant

(3onsL:ltant

Sh面 V C Agarwal,(′ I｀EC-3)

Shri S.K.13hatllagar,

Officers in atlendance

l. I snri snounit Gupra, tlv. bcni'
I

Minulcs o[Mecting No. 16/81 hcld onl3.l1.2019 wcrc circulatcd among all thc mcmbcrs o1'

thc Comrnitlcc on 28.11.20i9. On rcceipt ol cornmcnts, thc minutes wcrc finaliscd and

uploadcd on I)GI."[''s website ou 05.12.2019. 'l'hc said minulcs arc r"tnanitnor-rsly approvcd.

Minutcs of the cases discusscd in the mccting are as undcr:
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[′ic.No/Dde:0510250513    ‐Deたrred
:01/8l/050/00500/AMltt/ :0s1231040100041/AMl0/ 08.10.2009

Dccision:'l'hc (lornmitlcc considcrcd rhc casc as pcr agcnda and notcd thar thc casc lras not yct
been relerred to PIC as dccidcd in M. No.l5 dated 30.10.2019.'l'hcrefore. the Cornrnittee directed
to refer the casc to PIC irnmediatelv.

l'he case stands deferred.

MIEETING NI」ⅣlBER:

ICasc No.:1/23/81-

IAIフ C2/2017

1HQ Filc

Case N().:2/11/81-

AIノC2/2011

HQ Filc

.(〕 ase No.:2/8/81-
IAIノ C2/2013

1HQ IrilC

18/81-AI′ C2/2019

Party Namc:BHARAT   Mcct No/Datc:18/8ト
HEAVY ELECTRICALS IALC2/2019
1ンIMITED            ll.122019

RIンA File

Party Nalnc:I)131ン TA
POヽ /ヽ1:R SOIン UT10NS
INI)IA PVT I′ TD.

RLA File

MEETING l)ATE:11122019

Status:

4ヽcct No/1)atc:18/81-    Status:

AI′ (〕2/2019

11 12.2019            ‐

1ンic No/D7atc:2510003250 1Dcfcrrcd

:01/81/050/000111AM121 :251241040100005/AM12/ izs.0s.2011

Decision: 'lhc Committce considered the casc as per agenda and McitY informed that the applicant
has not ye1 fumished the reply of deficiency lelIer dated 22)1.2011 followed by reminder dated
01 .05.2012. Thereforc, thc Comrnittce decided 1o wait for comments ol'MeitY.

'['he case stands dcferrcd.

Lic.No/Date:08 I 0 I 206 1 7 ILcjected
,:01/81/050/00118/AMl4/ :0812410401000321AM|41 30.04.2013

Decision: Thc Commitlcc considcred thc case as pcr agcnda and notcd that a deficicncy letter
rseeking certain information as raised by Consultant (T'EC-1) was sent to thc applicant on
.03.06.2019 followed by reminders on 19.07.2019 & 18.11.2019. However, no reply has been
received yet. Therefore, the Commiltee dccided to reject the case under intimation to RA, i

Ahmedabad.

The case stands rejected.

Party Namc:1〕 PSH′ON    IMeet No/Date:18/81-   Status:
BA´ IVI｀ERIES PVT.LTD   IAIン C2/2019

111 12.2019

RI′ A lrilc

CONNECT10N SYSTEMS IALC2/2019
1NDIA PRIVATE LIMITED IH.12.2019

Itlノ ノヽ IFilc

ICasc No.:41/14/81¨

IAIノ C2/2018

1HQ File

Partv Name: DIII,PIJI Mcet No/1)ate:18/81-    Status:

Lic.No/Date: 10 I 0059340 Approved
:01/81/050/00759/AM19/  :10/24/040/00077/AM16/  110.12.2015       1     1

Decision:The Committee considered the case as pcr agenda and decided to flx the ad― hoc norms
as per wri"en commcnts given by MeitY vidc cmail d7ated 06 12 2019.(COpy cncloscd)     |

RA conccrncd may takc sunablc conscqucntial action accordingly.                   :

‖ H II ttI′
'‖
■●II‖ 期

性 攣
翻 十 勝
・
絣
・
″ヽ‐ ,
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ICasc No.:32/14/81-      Party Nalnc:DELPHl     lMcct No/Dttc:18/81-   Status:
IAI」C2/2018          CONNECT10N SYS′ I｀EMS :ALC2/2019        1
1                 1NDIA PRIVATE LIMITED IH.12.2019        1

HQ File            RLA File           I′ ic.No/Dttc:1010059610 1Dcfcrrcd
:01/81/050/00750, Mヽ19/   110/24/040/00060/AM17/   119.092016            ‐

5 1Dttisi611↑ムとc。島

“

ilともcoAζ iaさぉa tAと もas3 as per agenda and nOtcd tha thc applicant's reply
lwas scnt tO McitY for examination ofthc case on 17.09.2019 followed by 28.11.2019 However,
no comments havc been rcccivcd yct.Thcrebre,thc Committcc dccidcd to remind Me■ Y for
lexpcditing the colllinentS.

′
Fhc casc stands dcfcrrcd.

ICase No.:10/H/81-     Pany Name:MICRO    IMcct No/Date:18/81-  Status:
IAIノC2/2018

1HQ Filc

ITECH.CNC PRIVATE    IALC2/2019
IンIMITED

RIノA Irilc

:11.12.2019           1

11フic.No/Dttc:0410162481 1Defcrrcd

|  101/81/050/00626/AM19/   104/24/040/00128/AM17/   109.112016            1         1

16 1Decision:The Coml■ ittee considcred the case as per agenda and notcd that a deiciency lcttcrl

secttng ccn」 n inbrma● on as rが scd by Consuhant(1｀ E(〕-3)was sCnt tO thc applicmt on

25.03.2019 fo1lowcd by inal remindcr on 13 05.2019.Howcvcr,nO rcply has bccn recc市 cd yct.:
′
「 herebrc,thc Committcc dccided to rcmind again thc applicant for furnishing thc requisitcl

information.

11｀hc casc stands defcrrcd

lCase No.:283/14/81-    Pany Namc:FC1 01lN    Mcct No/Date:18/81-  Status:  |
IAIッC2/2018          CONNECTORSL′ IMITED IAlン C2/2019

111.12.2019                     ‐

IHQ「ilC            iRLA Filc           tic.No/Dtte:1010059735 1Dcfcred l

7191/81/9,9夕 1991/AYl?`  :19?4/91919911,/AM17/  115.03.2017        1      1
1)ccision: 

′
I｀hc(〕 omlnittcc considcrcd thc casc as pcr agcnda and noted that a copy of applicationl

lwas scntto MelY on 16.09 2019 br cxamin4ation ofthc casc.Howcver,no comments havc bccnl

rcccivcd yct.Thercforc,thc Colnmittcc dccidcd lo remind Mcれ Y for cxpcdれ ing thc commcnts. |

IThe casc stands deferrcd.

Casc No.:159/14/81-     Party Namc:`IVI｀ P       Mcct N()/Datc:18/81   Status:  |
IAI′C2/2018            

′
1｀13CHNOLO(〕 IES       IALC2/2019         1       1

1                 PRIVATE LIMITI〕 D     ‐11122019        1      ,

IHQ Filc            lRIン A Filc           Iン ic.No/Datc:0710H2310‐ Defcrcd l
101/81/050/00877/AM19/    :07/24/040/00191/AM18/   .26.10.2017            1          1

8 1)CCision: 
′
I・he COlnlnittee considcrcd thc casc as per agcnda and dccided to scck from thcl

lappliCant to ftlnlish fo1lo、 vil18 information as per advicc ofrcprcscntativc ofI)I II:               |

‐   1.To providc cxport quantity in numbcrin addition to wcight.                 |
1  2.SI.No.5&H ofthc Standard Dcflcicncy 17ormat.              |

|′rhc casc stands dcfcrrcd.
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,:01/81i050/00448/AMl8/ :041241040100153/AM18/ 28.11.2017

Decision: l'he Committcc considered the case as per agenda and noted that the applicant's reply

dated 30.11.2019 has been received. Hence, the Committee decided to forward the applicant's

,reply to Consultant (1'tic-3) for examination of the case.

The case stands deferred.

Casc No.:7/21/81-

AIメ32/2017

HQ File

て〕ase No.:43/3/81-

AIィ (〕2/2018

‐
HQ File

ICase No.:362/14/81…

IALC2/2018

ICase No.:3/2/81-

IAIJC2/2018

1HQ Filc

Pa■y Name:BERGEN PIPE
SUPPORTS INDIA
PRIVATE Iン IMITItI)

RIッA Filc

I)arty Namc:ANGEIン S

AI′ UMINIt」 M
ICORPORATION

IRI′A Filc

Meet No/Datci1 8/81-   Status:

ALC2/2019        1
11 122019

1ンic No/Datc:0410163738 Dcたred

Status:

Meet No/Dttc:18/81-  IStatus:

ALC2/2019       1
11 122019           1

1フ ic.No/Dttc:0310819231 1)clbrrcd

Palty Name:(〕 RAVI′ I｀A   IMeet No/Date:18/81-
INIDIA LTD          IALC2/2019

111.12.2019

RIノA Filc I′ic.No/1)ate:1310048823 1Withdra、vn

- :0 1/81/050/00 120/n M 19/ :131241040100046/AM 18/ 04.01 .201 8
IU

,Decision: 'l'he Committec considered the case as per agenda and noted that the applicant informed
rvide email dated 28.11.2019 that the above AA has bcen redeemed. 'lherefore, the Committes
decided to withdraw the case from thc agcnda under intimation to RA. Jaipur.

Case is withdrawn.

Pany Namc:TRAFOMEC ,Meet No/Datc:18/81‐   IStatus:
INDIA PVTIン TD       IAI′ C2/2019        1

111.12.2019           1

IHQ File            lRLA Irilc           lI′ ic.No/Date:0710H2727 1Dcferrcd
101/81/050/01080/AM19/   107/24/040/00296/A卜/118/   123.012018            1

1 1 15ttitibil'「A`ё6“鳥ittc t6itiaさ |`a tA`ta:t as per agCnda and notcd that a dcicicncy letter
lSCeking CCnが n infOrmation as r潤 scd by MSME was scnt to the ttpltant on 18.11.2019.

IHowever,thc lnattcr was dclibcrated in the mecting and thc Committcc decided to refer the case to

lDIII for examination as pcr advice ofrepresentativc ofthe MSME

IThe casc stands dcferrcd

:01/81/050/00008/AMl9/ :031941040100933/AMl8/ 19.02.2018

Decision: Thc Committce considcrcd thc case as pcr agcnda and thc reprcsentativc ol MSME

l2,infonned thal the reply of deficiency letter dated 03.06.2019 is deficient.'I'herefore, the

:Committee decided to ask again from the applicant to provide clarification for the deficiency as

'below mentioned as per advice of representative of MSME:

1. 'l'he weight of export item as mcntioned in thc condition-sheet is not matching with
the exporl wcight as mentioned in the reply lcttcr (i.e . 159750 Kgs).

'l'hc case stands deferrcd.
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ICase No.:34/5/81-

IAIノC2/2018

1HQ Filc

l:01/81/050/00242/AM19/

Case No.:2/1/81-

ALC2/2018

ICasc No.:82/14/81-

AI」C2/2018

|(〕asc No.:114/3/81…

:AIノC2/2018

1HQ IrilC

161914'1(9,9/091?|(今 Yl?/

Patty Nal■ c:COSMOS   IMcct No/1)atc:18/8ト
ENGITECH PVT LTD    IALC2/2019

111.122019

Pany Namc:TRAFOMItC IMcct N()/1)atc:18/8ト
INDIA PVTIン TD        IAI′C2/2019

‐11 12.2019

RLA File            lLic.No/Date:3410043899 1RciectCd
:34/24/040/00315/AM18/    19.022018            1

Status:

Status:

Status:

13 Decision:'l-he Cornmittee considered the case as per agenda and noled thal a dcficiency lefter
seeking certain information as raised by Consultant ('l'EC-1) was sent to the applicant on
03.06.2019 followed by reminders on 19.07.2019 & 12.09.2019.I{owever, no ,"piy has been
received yet. 'l'herefore, the Committee decided to reject the case under intimition to RA,
,Vadodara.

r'lhe case stands deferred.

Pany Name:KIRTANI′ AI_′  ‐Mect No/Dttc:18/81-
STEEIン PRIVATIE IンIMITED IAIン C2/2019

111.12.2019

I-IQ F'ile RLA File :Lic.No/Date:0310820384,Deferred
,:01/81/050/000021AM191 ,:031941040100878/z\M18/ 11.04.2018 ,

Decision: '[he Cornmittee considercd thc casc as pcr agcnda. Consultant (Tl:(]-3) inlormcd that
Ithe applicant did not reply the dcficicncy lettcr and rcquestcd to fix the ad-hoc norms on repeat

14 basis. Consultant (1'lrc-3) also inftrrmed that the norms can't bc fix on rcpeat basis & the applitant
must give the reply to thc deficicncies as mcntioncd below:

, 1. Size-wisc export & corresponding import.

rTherefore, the Committee decided to ask from the applicant to provide clarification for the above
,mentioncd deficiency.

'l'he casc stands deferred.

b電
3計鬼5剛ЮνAMり 島与ち棚OЮtt vAMリ

11ン iC.No/1)atc:0710H3216 1Dcfcrrcd

102.052018            1

Paty Namc:VIKARSH   IMcct No/Datc:18/8卜    Status:  |
STAMPINGSINDIA PVT.IAIン C2/2019        1      1
LTD              ll.12.2019        1      1

RI′A「ilc           .Iン ic.No/Datc:3H006705■ Dcたrrcd l
:31/83/040/00018/AM19/  1505.2018        1      1

Dccision: Thc (lommittcc considcrcd thc casc as pcr agcnda and dccidcd to rclcr thc casc to DI II
for cxamination as pcr advice of rcpresentativc ol-thc MSM11.
'['he casc stands delerred.

'I)ccision: 
'l'he Committee considcrcd the case as pcr agenda and notcd that MeitY has sought

,csrtain information from the applicanl vide email dated22.01.2019 followed by reminder dated
07.08.2019.I1owever, MeitY was also reminded on 28.11.2019 for comments & no inl'ormation,
rhas been received yet. Hence, the comminec decidcd to wait for thc comments.
'['he case stands dcl'erred.
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Case No。 :87/14/81-

IAI」 C2/2018

Pafly Namc: IIFI) Mcct No/Dttei1 8/81-  Status:

INDUCT10N PRIVATE  IAIン C2/2019
I_′lMITED 11.122019

iO 118‐
 ~    IRI:A'iも

  ~    ltiti｀ 877Dttbデ ibii3う 0ケ

"品

188 1

:01/81/050/00805/AM19/  :07/24/040/00016/AM19/  11705.2018       1     1

1Decision:The Committcc considcrcd thc casc as pcr agcnda and noted th・ at a copy of application

lwas sent to Mc■ Y for examin7ation of thc casc on 16 09.2019 followcd by a rcmindcr on

128.H.2019}Iowcver,no commcnts havc bccn rcccivcd yct.Hcncc,thc Coinmittcc dccided to

、vait for thc comments.

´
「 hc casc stands dctrred.

ICase No。 :126/5/81-     Parり Namc:SIEMENS   IMeet No/Date:18/81-  IStatus:

IAl′C2/2018         11ン IMITED          AIン C2/2019       1
111.12.2019           1

11lc No/Datei03 10821 04■ WtthdrawnlHQ File            lRLA File
li01/81/050/00334/AM19/  :03/95/040/00094/AM19/  l17.05.2018       1

魔簾培胞∫|:"Wy為::職Tl鳳 ::T縄胤行T難組r:網‖『ご:lttl::霊 c糖::
10a110w withdrawal ofthc case from thc agenda underintimation to RA,Mumbai

lCase is withdra、vn.

1)arty Namc:TATA POWER IMcctNo/Datc:18/81-  IStatus:
SOI′ AR SYSTItMS I′

′
「 D  IAIノ C2/2019       1

111.12.2019            1

IHQ File            lRLA Filc           Iン ic No/Date:07101135821Dcferrcd

l:01/81/050/00829/AM19/  :07/24/040/00084/AM19/  11307.2018       1

19 1Decision:The Commitec considcrcd the casc as pcr agcnda and notcd that a dcicicncy letter

lsccking CenJn inforlnation as rttscd by Consuhallt(TEC-3)was sent tO thc appltant On
14.102019お1lowcd by a rcmindcr on 02.12.2019.Howevcr,no reply has bcen rcceived yet
lThcrefOrc、 thc Comlnittce dccided to can thc appliCant for personal hearing to explain thc casc

bebre Norms Committec in the forthcomin3 NC mcctin3

1The casc stands dcfcrrcd.

Party Namc:POLYNOVA IMectNo/Dttc:18/81-
INDUSTRII〕 SlンTD.    IAI′ C2/2019

111 12.2019

I1e File I{LA lrile Lic.No/Date:0310822361 lDcferred

:01/81i050/003 18/AM 19/ :031951040100089/AM19/ .11 '07 '2018

20 Decision: The Committcc considcrcd tlrc casc as pcr agcnda and noted thal a dcficicncy letter

seeking certain information as raised by Consultant ('flJC-l) was sent to the applicant on

l4.l1.21lg followed by a reminder on 1[t.11.2019. However, no reply has been rec-eived yet.

Therefore, the Comgriflee decided to remind the applicant for fumishing the requisite information.

The case stands deferred.

Case No.:111/14/81-

AIメ32/2018

Casc No.:110/5/81-

AI′ C2/2018

Status:
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2119141149,9イ 991,1件
M19/ 132/24/040Ю 0020晨M19/

ICase No.:146/5/81-

IAIィC2/2018

1HQ「 ile

ICasc No.:122/14/81-

IAIノC2/2018

Casc No.:129/14/81-

AIノ (〕2/2018

ICasc No.:5/10/81-

IAIッC2/2018

IPany Namc:t」NIVIERSAL
IHEAT EXCHANGERS
ILIMITED

IRLA File

IMect No/1)ate:18/81_  lstatus:
:ALC2/2019        1
111.12.2019    1

1}::」)31lTC:32100785741Defcrred

Status:

Status:

Status:

Decision: The Committee considered the case as per agenda and noted that a copy of application
'was sent to DPIIT on 09. 12.2019 for examination of the case. F{owevcr, no comments have been r

received yet. Hence, the committee decided to wait for the comments.

,The case stands deferred.

Pa“y Namc:′「 ATA POWER IMect No/Dtte:18/81-
SOIン AR SYS'1｀ EMSIン

′
I｀I). Al′ C2/2019
111.12.2019

IIQ Irilc RLA Filc I.ic.Noit)arc:07t01t3626 Deferred
,:01/81/050/008401AM19t :0it24to40t0oog6/AMrg/ 24.0r.2018

22 Decision: 'l-hc Committee considered rhe case as per agenda and noted that second deficiency
letler seeking certain information as raised by coniultan-t (TEC-3) was sent to the applicant on'14'10.2019. However, no reply has been received yet.'l'heielbrc, the Committee decided to call
'the 

applicant for personal hearing to explain the case before Norms Committee in the forth coming
,NC meeting.

rThe case stands deferred.

Pany Namc:TATA POWI〕 R IMcct No/1)atc:18/81-
SOIン AR SYS′ IIMSI′TD   IAlンC2/2019

‐11 12.2019

HQ l:ilc RLA Filc Lic.No/Darc:0710113625 Defcrred
:01/8 i/050/008471AM191 t:01/24t040r00095/AM i 9/ 24.07 .201g

23 Decision: 'lhc Committee considcrcd thc casc as pcr agenda. Consultant ('l'l.,C-l) inlormcd that
'the applicant did not give reply of any qLlery as oit"a in thc dcficicncy letters instcad they only
sent.a copy ol'application. 'l'hcrefore, the Cornrnitlee dccided to call ihe applicant for personal
hcaring t<l explain thc case beforc Norms Comrnitlee in the forrh coming NC meeting.

.'fhe case stands deferred,

Parり Namc:MODISON  IMeet No/Datc:18/81-
ME′ I｀ALSIノTD.      IAIッ C2,019

111 122019

IHQ IrilC            RIッ A Filc           ticiヽ 6/batcibj10なうウ恵う4 158fc存ささ‐
 101/81/050/00486/AM19/ 1:03/95/040/00439/AM19/ 107.082018      1
241`citi61:iヽ

A`ё8“島i16と 86htia`188:Aも あζ3五ζぉよ亀8ha五 ふa n318a iAtti tt aさ icig五し,181書
ISCCking CCrtain informttiOn as raiscd by DHI was scnt to thc applicmt On 18‖ .2019.HOwcver,

器 鳳 肌 躙 i獄 誹 」鳳 ∬
動 Q搬 ∞ m面搬 cttd bК 面 耐 呻 山 ∽耐 b

l′

I｀hC Casc stands dcfcrrcd.

んillT雨

`・

高も1・
・
i百/1il:ズ 1と,,あじ五す

・
6ム十:ざIPi】 :嘔もi3~｀

・3■――‐,1・
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lHQFile'RLAFilell-ic.No/Date:34]rOO4439lDefened
:Ot)sttOsOto0605iAM19/ :34l24l040lOl146lAM19l 08.08.2018

25 Decision: 'l hc Committce considercd thc casc as per agcnda and noted that a deficiency letter

seeking certain information as raised by DIII was sentto the applicant on 18'11'2019' However'

no repiy has bcen reccived yc1. 'l'herefore, thc Committee decided to rcmind the applicant for

fumishing thc requisitc information'

'l'he case stands deferrcd.

Case No。 :124/10/81-

IALC2ノ2018

Case No.:42/10/81-

IAlノ C2/2018

(〕 ase No.:130/14/81-

AIノ (〕 2/2018

(〕 ase No.:102/10/81-

IAIメ32/2018

HQ Filc

Pany Name:1｀ BEA
ENERGY(INDIA)
PRIVATE Iン IMITED

Mect No/Date:18/8卜   IStatus:

ALC2/2019        1
11 12.2019           1

Pa■y Namc:VARDHMAN IMectNo/Drate:18/81-   Status:
IMPI〕 X              IAIノ C2/2019         1

111.12.2019           1

1綿欝λ:j:::::広↓|;/ 鷺ちふli:1:::I   Jと
ル`5ふさbSib4bウ 4ウわ品rКd

/AM19/  108.08.2018      1
%も

“
品協橘蔽品dcrcd品ぬ

i詰lt鰍需::1潔震::霊よ糖喩
|。fflccrs Of DGFT alld DPII・「 has bccn consutu

lwing same/similar products to Study thc manufacturing proccss and tO ascCndn wastages
,lence,tlle Commtttce decided lo Wait for rcpo■

ofthe study group

. IThc case stands dcferrcd

Pany Namc:TATA POWER IMcctNo/Dratc:18/81-  IStatus:
SOIッ AR SYSTI〕 MSIンTD.  IA[′C2/2019         1

111.12.2019            1

1緞|『||:::|::lil'lIII;|   |ヽ与ち』:':::|||111'|||五

::|:::]l〔

IRさ
atllitil嗜もiaど石

`i3.:|:71柑駈‖[Cc露∬計話器翠霊よ:淵
1  14.10.2019 followed by a reminder on 03.12 2019 HoWever,no reply has been rece市

ed yct

l lTherefore,the Commhtcc decidcd to Call thc applicant for pcrsonal hcaring to cXplain the case

l lbefore Norms Commhtce in the forthcoming NC meeing.

| IThe case stallds dcferrcd.                             _

Party Nalllc:lンAIン BABA   IMCetNo/Datc:18/8卜    StatuS:

SItAMIソESS´ I｀ t」BES     IAIッ C2/2019        1
11 12.2019           1

Lic No/Datc10210208674 1Defcrrcd

PRIVATIじ L′IMITED

RIンA File

今
４

:O rjg I lOSolOos 83/AM 19/ :021241040100086/AM 19/ 04.09.201 8

Decision:'[he Cornmitlee considered the casc as per agenda and noted thal a deficiency letter

seeking cefiain information as raised by Consultant (TEC-3) was sent to the applicant on

03.06.2019 followed by rerrinders on tg.oz.z019 & o2.12.2}lg.l{owever, no reply has been

received yet. Ilence, thc Co[rmittee decided to wait 1'or reply of the applicant'

'l'he case stands deferred.
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ICase No.:105/10/81-   Palty Nal■ c:LEITWIND     Mcct No/Dttc:18/81-   Status:
IAIノC2/2018        ‐SIIRIRAM MANUFACTURING AIン C22019        1

,HQ File

|:01/81/050/00586晨 M19104/24/040/00051/AM19/

Decision: The Commitree considered the case as per agenda and noted that a deficiency lettcr
rseeking certain information as raised by Consultant (1'llC-3) was sent to the applicant on
31.08.2019 followed by a reminder on 17.10.2019. Howevcr, no reply has bccn received yet.
'lhcrefore, tl-re Commitlee decided to remind again thc applicant for furnishing the requiiite
information.

The case siands deferred.

LIMITED

RLA Filc

111.12.2019            1

1′ic.No/Date:0410164657 1Dcfcrrcd

10709.2018            1
つ
４

０
フ

|(〕asc No.:112/10/81-

IAI」 (〕2/2018

1HQ File

Party Name:ANKIT    Mcet No/Date:18/81-
FASTENERS PVTIンTD. ALC2/2019

111.12.2019

RLA Filc Lic.No/Datc:0710113849

Import Item

Wire of Stainle ss

Stccl Gradc-A286
diameler 6.33 mm

i

I

,Approved 
1

一
‐―

―

＝

―

―

―

―

‐
‐―

ｌ

ｒｔ

席̈」‐‐７３‐８‐９００」」̈
¨

30

:01/81/050/00593/AM19/  107/24/040/00150′ AM19/   17.09.2018

I)ecision: I-hc Cornrnittec considcrcd thc casc as per agcnda and dccidcd ro fix thc ad-hoc norms
as per written comments dated 09. 12.2019 given by Consultant ('l'l1c-3) as under:

Quanthy

893880
K8 Of

985K8

itcm mav bc arncndcd as``Wirc()f Stainlcss Stccl(〕 radc―

ItA concerned may take suitable consequential action accordingly.

|  |                 IDIS・ I｀RIBUT10N SYSTEMS  ll.12.2019          ‐

IHQ lrile          lRIン A File            Lic.No/Datc:0910066707 1Approved
l:01/81/050/00485/AM19/1:09/24/040/00295/AM19/   10310.2018

1Dccision:′ 1｀hc Colnlllittee considercd the casc as pcr agenda and decidcd tO flx thc ad― hoc norms
on rcpcat basis as approvcd fOr AA No.0910066988 datcd 20.12.2018(for siX itCms i.c.exccpt

limpOrt itcms at Sl.No.3&8)in meeting No.10/81-AIン C2/2019 dated 21.08.2019.Thc
3■ repreSent江市c of DHI also rccOmmcnded import Ofitem at SI.No.3@10/。 Wastagc&import of
itcm at Sl.No.8 as per CN-4.Thercforc,thc following norins approvcd by thc Committcc:

|(〕ase No.:4/10/81-

IAI′C2/2018

I′ I｀CIIS
(〕odc

72269930

Pany Namc:TOSHIBA
ITRANSMISS10N&

J'ransformer Core A lloy-Amorphous
Electrical Steel Coils

Mcct No/Date:18/8卜    Status:
AI′C2/2019        1

If ccommendcd Quantiry

L035 Kgs/Kg contcnt iri
the export product

76011040 Aluminium Wire Rods Kgs/Kg conteniln ttre
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76061190 Alu

4 27101990 1｀

5 48103910 ｈ
一
Ｐｒｃ‐
∝
・
ｈ

6 48089000

7 85049010

85049010

.(〕 ase No.:156/14/81-

IAIノC2/2018

1HQ Filc

|(3ase No.:168/14/81-

IAIノC2/2018

lllinitlnl Shect/Foil

ransformer Oil

lectrical Insulation Material - Kraft Paper

Prcss Iloards

Olf load 
-l'ap 

changer

-l'ap switch knobs

Iン IMI′ 1｀ED

RIンA Filc

111.12.2019     1
1titiヽ 6′biさ :6ウ 16ii」 03ケ 158お拝さd

凶四上pF血生 __
Netto Net

Note: Grade of steel to match in import & export.

Ii.A concemed may take suitablc conscquential action accordingly.

Parり Namei S(〕 IINEIDER IMect No/Datc:18/8ト

1]IンECTRIC INDIA PVT   IALC2/2019

Status:

. second deficiency
to the applicant on

becn received yet.

:01/81/050i00874iAM19/ :0712410401001621AM191 04'10'2018

32 Dccision:'l'hc Cornmirtcc considcrcd thc casc as pcr agcnda and notcd

letter seeking certain inlonnation as raiscd by Consultant ('fLiC-3) was

.14.10.2019 followed by a reminder on 03.12.2019. tlowever, no reply
lFlenc", the Committee decided to wait for repiy of the applicant.

'The case stands deferred.

ICase No。 :1`5/14/81-     |
IALC2/2018          1

1HQ File

価
ｅｎｔ
ｈａｓ

Party Namc:GRAVITA   IMcctNo/Datc:18/81-   Status:
INDIA LTD         IALC2/2019       1

111 12.2019            1

RIンA File Iン iC● No/1)ate:1310049094 1Withdrawn

^^ :01/81/050/00883/AMl9/ :131241040100107/4M19/ 05'10'2018
1t

Decision: 'l'he Committcc considercd the case as per agenda and noted that the applicant informed'

vide email dated 28.11.2019 that the above AA has bcen redeemed. Therefore, the Committee,

decided to allow withdrawal of the case from the agenda under intimation to RA, Jaipur.

Case is withdrawn.

Mcct No/Datei1 8/81-   Status:Parly Namc: Ii.. R.

PIGMENTS PRIVATE    IALC2/2019
LIMITED        '11.12.2019

RLA File Lic.No/Date: l3 10049097 l)cferredHQ File
':01/81/050/00886/AM19/ :1312410401001021AM191 08.10.20i8

3a'n*.i.ion, 'fn. Co,rtrrirtee considcred the case as per agenda and noted that the applicant was

'called for personal hearing to explain thc casc before Norms Committee. I Iowever, nobody was :

appeared for personal hcaring on tchall'of thc applicant.'l'herefore, the Committec decided to give

lasi opportunity to the applicant for personal hearing to explain the case before Norms Committee'

′
I｀he case stands defcrrcd.

Ｂ̈ｈａｗａ
０

　
９

り

ｙ。

ｎｉｓｔ

Ｕｄ

Ｍ

)f Foreign-Iras*
:f For',gn Trade
rce & lndustry
, New Delhi

1.05 Kgs/Kg content in the

pttp9■ pr90り Ct

1.05 Kgs/Kg content in the

9Xpprt pr9du9t
Nctto Net under GN-4

As per GN-4 with
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ICasc No.:22/11/81-

IAIノC2/2018

1iQ Filc

101/81/050/00638/´ iM 19/

ICasc No.:180/14/81-

:AIノ (〕2/2018

1HQ IrilC

Casc No.:91/10/81-

AIノ (〕2/2018

HQ Filc

:01/81/050/00572 AM 19/

Parサ Name:GAVIRANGA IMcetNo/Datc:18/81-
ENTERPRISES        ‐AIッC2/2019

111 12.2019

Parサ NamcI BELDEN    IMcct No/Datc:18/81-
INDIA PVT LTD       IALC2772019
1                       111.12.2019

RLA Irilc             lLic.No/1)試 c:3 110067220 1Defcrrcd
:31/83/040/00120/AM19/   130.102018            1

一

ｕ

一
ｔａ

一
Ｓ

35 Decision: The Committce considered the casc as per agenda and noted that a deficiency letter
rseeking certain information as raised by Consultant (TEC-3) was sent to the applicant on
'25.06.2019 foliowed by reminders on 20.07.2019 & 02.12.2019. However, no reply has been
,received yet. Hence, the Committee decided to wait for reply of the applicant.

The case stands deferred.

Status:

RLA Filc Lic.No/1)atc:0710H4090 1Defc・ Ied

36 fl(11/059`99198管 Yl?`  97タチイ919/991?l炊 M19/ 101.H.2018      1     1
1Decision:Thc Commhcc considered thc casc as per agcnda and noted thatthc rcply ofdcicicncyl

:lC■Cr was submited directly by the applicant to MettY.IIowevcr,no comlnents hNe becnl

ireCCiVCd yct Thcrcforc,thc Committcc decidcd to rcmind Mc■ Y for cxpcd■ ing thc commcnts  l

l′rhc casc stands dcfcrred

ICasc No.:202/14/81-

AIノ (〕2/2018

1HQ Filc Iッ ic.No/1)atc:0810 143 844 1Defcrrcd

:01/81/050/00920lAMl9l :0812410401002461AM191 13.11.2018 ,

37 Decision: 'l'he Committee considcrcd the case as pcr agenda and noted that a deficiency letter
,seeking certain information as raised by MSMii was sent to the applicant on 03.06.2019 followed
lby rcminders on24.01.2019 & 02.12.2019. However, no reply has becn received yet. Hence, the
,Committec decided to wait for reply of the applicant.

.'l'he casc stands deferred.

Paty Namc:CYPRESS   IMcCt No/Date:18/81-  IStatus:
INDUS′「 RIES INDIA    IALC2/2019        1
PRIVATE LIMITED     11 1.12.2019         1

RLA Irilc

Pany Namc:RIう lrORM   IMcct No/Date:18/81   1Status:
′
I｀(X)Iン S PVTo LTD      IAlン C2/2019         1

111 12.2019           1

RLA Filc           tic No/1)atc:0210208801 1Deferred
:02/24/040Ю0119/AM19/  16.11.2018        1

38 Decision: 'lhe Committee considered the casc as per agenda and noted that a deficiency lefter
seeking certain information as raised by Consuitant (1'EC-3) was sent to the applicant on
18.11.20 19. Ilowever, no reply has been received yet. Thereforc, the Committee decided to remind i

the applicant for furnishing thi requisite information.

iThe case stands deferred. l
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ICase No.:207/14/81-

IALC2/2018

1HQ Filc

ICase No.:208/14/81-

IAI′C2/2018

1HQ File

´
「 he casc stands dcfcrred

Case No.:15/11/81¨

AIメ32/2018

1HQ Filc
:01/81/050/00631/AM19/

Case No.:231/14/81-

AIフC2/2018

1HQ「 ilC

Pary Name:GAVIRANGA IMcctNo/Date:18/81-
ENTERPRISES        IALC2/2019

111.12.2019

Status:

-^ :01/81105010092514M19/ :01124t040100229tAM191 18.12.201839- -

Decision: J'he Committce considered the case as per agenda and noted that the applicant's reply
'dated 02.12.2019 was submitted directly to MeitY by the applicant. However, no comments have

been received yet. Thercfore, the Committee decided to wait for the comments.

'lhe case stands deferrcd.

RLA Filc

Party Namc:GAVIRANGA
IENTERPRISES

IRLA File

Party Namcil■ンECTRO
COPI)I〕 R&AIン IンOYS MFG.
ICO.

IRLA Filc

Party Name:IンASER
POWER&IN「 RA
PItIVATE lッ IルII′ 1｀ED

RLA「 ile

Lic.No/Date:0710H42941Dcfcrrcd l

IMcct No/Date:18/81-  Status:

'ALC2つ
019        1

111.12.2019    1
1二 itiヽ 6′b晟しibウ ibii4'う 315も長拝

`b

Meet No/Datci1 8/81-   Status:

AI′C2/2019        1
11.12.2019           ‐

Lic No/Dttc:021020886■ Dcfcrrcd

Meet No/Date:18/81-  IStatus:

AIンC2/2019       1
11.12.2019            1

Lic.No/Date:0210208903 1Dcfcrred

40191`,|(9,9イ 99?7'(今 Yl?`  li97(11(919`9977'/AM19/  118.122018
1)ccision: 

´
l｀he(3olnl■ ittcc considcred thc case as pcr agcnda and noted that thc applicant's reply

dratcd 02 12.2019 was subinれ tcd dirccJy to McれY by thc applicant.[Iowever,no commcnts have

lbCCn rcce市cd yct.Thcrcbre,the Commitee dccidcd lo wが t forthc comments

:02/24/040/001361kM 19/   12012.2018

4l Decision: l'hc Commiflcc considcred the casc as pcr agenda and noted that second deficiency

letter seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on

,1 8.1 I .20 19. I lowever, no reply has been reccived yet. 'l'herefore, the Committee decided to remind

rthe applicant for furnishing the requisite information.

l'he case stands deferred.

,:0i/81/050i009491A}/r191 :0212410401001421AM191 01.01.2019
42 Decision:'[hc Cornrnittce considcrcd the casc as pcr agenda and notcd that a dcficiency letter

seeking certain inlormation as raised by DPIIT was sent to the applicant on i 8. 1 1 .2019. llowever,
ino reply has been reccived yct. 'l'herefore, the Committee decided to remind the applicant for
fumishing the requisite information.

The case stands deferred.
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ICasc No。 :378ノ14/81-

IAI」C2/2018

1HQ「 ilC

ICasc No.:261/14/81-

IAIノ (〕 2ノ2018

1HQ Irile

ICasc No.:264/14/81-

IAI」 (〕2/2018

1HQ IrilC

Palty Nalnci TRUFORM   Mcct No/Dttc:18/81-   Status:  |
TECHNO PRODUCTS   IALC2/2019        1       1
LIMITED            111 12.2019         1       1

Lノic.No/1)ate:5010002501 1Dcirred
:0 1 /8 1 /050/0 10961 AMlgl :5024104000027 lAMlgl '.07 .01 .2019 ': 

t,

43 Decision: The Committee considered the case as per agenda and noted that a deficiency letter
;seeking certain information as raised by MSME was sent to the applicant on 21.06.2019 followed'

'by 
reminders on 05.09.2019 & 04.12.2019. Flowever, no rcply has been received yet. I{ence, the,

Committee decided to wait for reply of the applicant.

The case stands deferred.

ICase No.:257/14/81-   Party Namei VOESlし IヽンPINE  IMeet No/Date:18/81-  IStatus:
:AIノC2/2018        1VAE VKN INDIA P.LTD.  IALC2/2019        1
1            1(FORMERLY        ■112.2019      1
HQ llilC RIンA Filc Lic No/1)atc:0510409464 1Dcfcrrcd

2401.2019            1:01/81/050/00975/AM19/105/24/040/00603/AM19/
44 Decision: 'l'hc Cotnrnittcc considcrcd thc casc as pcr agcnda and decidcd to seek lrom the

applicant to furnish foliowing information as per advice of representative of DHI:

, 1. Sl. No. 3,4,5 & I 1 of the Standard Deficiency F-ormat.

'Ihe case stands deferred.

IRLA「 ile

Pany Namc:A-lI'ENCE  IMcct No/Datc:18/81-   Status:
PRODUCTS CO PVToLTD.IAIン C2/2019        1

111 122019           1

Pany Name:CMIENERGY McetNo/Date:18/81-   Status:
INDIA PRIVATI〕 IッIMI´I｀ED IAI′C2/2019        1

111.12.2019           1

RLA「 ile Lic.No/1)ate:0510409502 1Deferred
:01/81/050/009791AM191 :05/2310401004331AM191 29.01.2019

45 Dccision: The Commitlee considcrcd thc casc as pcr agcnda and noted that sccond deficicncy
rletler seeking certain information as raised by Consultant ('l'ltC-3) was scnt to the applicant on
15.07.2019 followed by a reminder on 12.09.2019. llowevcr, no reply has bccn received yet.
'f'herefore, thc Committee decided to remind again the applicant for l'umishing the requisite
information.

rThe case stands deferred.

RLA File Iン ic No/D7atc:03 10826718 1Deferrcd

,:01/81/050/009821AM191 :031941040100931/AMl9/ 30.01.2019
46 Decision:'l'hc (lomrnittcc considcrcd thc casc as pcr agcnda and notcd thar thc applicant's rcply

,dated04.12.2019 was refereed to Consultant (TllC-3) on 10.12.2019 for examination of the casc.

'However, no comments have been reccived yet. Ilencc, the Committec decided to wait for the
,comments.

'l'he case stands deferred.
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1珈ξ鵞 拌辮
赫
∵

RIンA File Lic.No/Date:0210208946 1Defcrred

:01/81/0s0/00981/AM19/ :021241040100160/AM19/ 30.01.2019

47 Decision: The C omrnirlee considcrcd thc case as per agenda and heard rhe applicant's

representative during personal hearing. The Commiltee directed to the representative to furnish,

,the foliowing information:

1. Certificate of analysis of the items.

'lhe case stands deferred.

ICase No。 :263/14/81-

IALC2/2018

1HQ Filc

ICasc No.:284/14/81-

IALC2/2018

1HQ File

ICase No.:285/14/81¨

:AI」 C2/2018

1HQ File

ICasc No.:290/14/81-
:AI」(32/2018

1HQ「 ile

IParty Namc:′ I｀ATA
INTERNAT10NAL
IンIMITED
‐RLA File

IPar,Namc:P00NAM
IENTERPRISES

IRIッA「 ile

Pany Namc:DISI「 IA AUTO IMeetNoわ ate:18/8卜   IStatus:
COMPONENTS PVT.1ッ TD IALC2/2019        1
1                       111.12.2019           1

RLA File Lic.No/Date:0310826973 1Deferrcd

|  |:01/81/050/01002/AM19/    :03/94/040/009761民 M19/   11.022019            1

1481b`titi611 '十 五さ て,6島丼iitttc t6五 ζiaさ,3a tA8 8五 sc as pcr agcnda and dccidcd to seck from thc

l lppHCanttofllrnishfollowinginformationaspcradvteofrcprcsentaavcofMSME:

|  1     1.  Speciflcation ofthread casin3 0fCOupling

l lThe casc stmds defcrrcd

:01/81/050/01003/AM I 9/ :021241040100 166/AM 19/ 12.02.2019

49 Decision: The Committce considercd the case as pcr agenda and noted that the case was rclerred

to MoS on22.10.20 19 for comments on rest of the items. However, the representative of MoS

,informed in meeting that the case is under examination. Hence, the Committee decided to wait for
tcomments.

'l'he case stands deferred.

Mcct No/Datcl1 8/81-  IStatus:

IAlソ C2/2019        1
‐11 122019            1

1ッic.No/1)ate:0210208972.I)efcurrcd

:Mcet No/Date:18/81-  Status:  |
IAI′C2/2019       1      1
111.12.2019                     ‐

Iンic.No/Dttc:03 10827051 1Dcfcrrcd  l

:01/81/050/01008/AM19/ :031951040101088/AMl9/ 14,02.2019

59 Decision: l'he Committce considercd the case as per agenda and noted that a deficiency letler
'seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on:

21.06.2019 foliowed by a reminder on 21.07.2019. However, no reply has been received yet.,
:1-herefore, the Committee decided to remind again the applicant for furnishing the requisite

,information.

J'he case stands deferred.
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:01/81/050/01009/AMl9/ i0712410401002601AM191 14.02.2019 
,

5l Dccision:'l'hc Commitlee considered thc case as pcr agcnda and notcd that a dcficiency letter

seeking certain information as raised by MSMIJ was sent to the applicant on 18.11.2019.

tHowever, no reply has been received yet. Therefore, the Committee decided to remind the

applicant for furnishing the requisite information.

'l'he case stands deferred.

ICase No.:291/14/81-

IAI」C2/2018

1HQ File

Casc No.:295/14/81-   Party Name:′ I｀RASCCON
AI」C2/2018        1NTERCONNECT10N

PRIVATE LIMITED

RLA File

IParty Namc:TRAFOMEC IMcctNo/Date:18/81-  IStatus:
IINDIA PVT LTD      :ALC2/2019       1
1                       111.12.2019            1

'良

ιÅiliit  ~       ltitiヽ 8'5■8:bウ ibii435'158亮存もむ

Mcct No/Datc:18/81-  lStatus:

ALC2/2019         1

く
υ

つ
４

SYSTEMS PRIVATE LIMITED 111.12.2019

HQ File RLA Filc ILic.No/D・atc:0710114562 1Dcfcrred

115.02.2019            1:01/81/050/01013/AM19 1:07/24/040/002671ヽ M19/

Decision: l'hc Committee considered the case as pcr agenda and noted that McitY has sought

ccrtain information from the applicant vide deficiency lelter dated 22.08.2019. I{owever, no reply '

has been received yet. 'fherefore, thc Committec decided to remind the applicant for furnishing the

rcply of MeitY's deficiency letter No. 17(31)/2019-IPIJW dated22.08.2019.

'Ihe casc stands deferred.

|(〕ase No.:298/14/81-

IAIメ32/2018

1HQ 17ilC

Parlv Name: DELI'A Mcct N()/Datc:18/81-   Status:

131ンECTRONICSINDIA   IAI′C2/2019

:01/81/050/0101 6iAM I 9/ :051231040100504/AM 19/ 18.02.2019 :

53 Dccision: 'l'hc Cornmittee considered the casc as per agenda and noted that MeitY has soughl

rcertain information from the applicant vide deficiency letter dated 25.06.2019 followed by.
reminder dated 09.08.2019. However, no information has been received so far.'l'herefore, the

Committee decided to remind MeitY for expediting the comments.

The casc starrds delerred.

11 12.2019            ‐

Iン iC● No/Datc:0510409688 1Defc】 Tcd

PRECIS10N Mcct No/1)atc:18/8ト Status:
AIノ (〕2/2019              ‐
111.12.2019             1

1ンic.No/Dac:0310827315  1Approved

(〕 asc No.:22/2/81-

AI,(32/2019

1HQ File

Party Namci
lMETAI′ S

IRIンA「 ilc
,:0l/81/050/01 108/AM19/ :0319510401012661AM191 26.02.2019

l)ccision: l'hc Committee considcrcd thc casc as pcr agcnda and heard the applicant's

54 representative during personal hearing. 
-fhe 

Comn-ritlee dccided to fix the ad-hoc norms as applied 
'

,on the recomrnendation of the representalivc of MSMtI with the condition that:

1. Grade of import & export item to match.
. 2. No overlapping of dimensions. l

, 3. Diameter of import item should be greater than that of export item.

I RA concemed may take suitable consequential action accordingly.

MEETING No 18/81-ALC2/2019 DATED ll 12.2019
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ICase No.:383/14/81-

IAIノC2/2018

1HQ Filc

|(〕 ase No.:388/14/81-

IAIメ32/2018

1HQ File

IThe case stands defcrrcd

lCasc No.:387/14/81-

IA1/C2/2018

1HQ File

Case No.:58/2/81-

AIノ C2/2019

HQ File

Pany Namc:SINGHANIA IMectNo/1)atc:18/8卜   IStatus:
Alフ U― FOII′ CONTAINI]RS IAIンC2/2019        1
MANUFACTURING C0  11.122019        1

':01/81/050/01101/AM19/ :0512410401006611AM191 26.02.2019

55 Decision:'l'he Committee considered rhe case as per agenda and noted that a dcficiency letter
iseeking certain information as raised by Consuftant aTEC-3) was sent to the applicant on
'.19.06.2019 followed by reminders on 21.01.2019 & 03.12.2019. However, no reply has been
rreceived yet. Therefore, the Committee decided to reject the case under intimation to RA,
Ahmedabad.

The case stands rejectcd.

Parり Name:AXORA   ,Mect No/Date:18/81-  iStatus:
RI]SOURCESIン IMITED.  IAlンC2/2019         1

111.122019            1

RLA「 ile Iンic No/Datc:0210209027 1Deferred
101/81/050/01106/AM19/    :02/24/040/001811 Mヽ19/   128.02.2019            1         1

56 Decision:Thc Commitcc considcrcd thc case as per agcnda and hcard thc ttplに ant'sl

lrCprescntat市 e dunng personal heaHng.The Cominittee dirccted to the representa」 ve to ftlrllish l

lhe fO1lowing informaiOni

1. Certificate of analysis of the items.

RIンA File

Pany Name:PARAMOUNT IMcetNo/Date:18/81-
(〕OMMUNICAT10NSIン TD.IALC2/2019

111 12.2019

RIンA「 ile i-ic.No/Date ;05 1 0409820 Approved

ILi`:｀ 8′b爵616316460ウ恵
`lk奇

も
`18d l

Status:

571:01/81/050/01105/AM19/   105/24/040/00690 AM19/   128.02.2019            1

11)ecision: 
′
Ihe(〕 ommittcc considered the case as per agcnda and dccidcd to flx the ad― hoc norms

as per written comments datcd ll.12 2019 givcn by Consultant(TEC-3).(Copy enclosed).

IRA concemed Fnay takc suitable conscquential action accOrdingly.

Parly Name: IMcct NoA)ate:18/81-   IStatus:
VOES′「 ALPINE VAE VKN IALC2/2019        1
1NDIA P.          111.12.2019        1
LTD.(FOItMERLY

IRLA File Iνic No/Datc:051 0409887 1Deferred
581:01/81/050/01144/AM19/   1:05/24/040/00709 AM 19/   108.03.2019            1

1Decision:Thc Colnlnittcc considcrcd the casc as per agcnda ttd notcd that thc applicant's rcply

ldated 25.11.2019 was sentto MSME on 09.12.2019 for cxalllination of thc case 1lowcvcr,nO

ICOmments have bcen reccivcd yet.Hencc,the Committee decided to wait forthc comments.

Ile19口  I:こ

)r、,:gn Tr〔

&induS
w Delhi

″
カ

リ

'l.he casc stands deferred.
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Iン iC No/1)江e:0710H46951Detrcd
:0l/81/050/011l2lA}/rlgl,:011241040100288/AM19/ 22.03.2019

59 Decision: 'lhc Committee considercd thc casc as pcr agcnda and notcd that a dcficiency lefler

seeking certain information as raised by Consultant (TEC-3) was sent to the applicant on

14.10.2019 followed by a reminder on 03.12.2019. However, no reply has been received yet.

,Hence, the Committee decided to wait for reply of the applicant.

'fhe case stands deferred.

ICase No.:86/2/81-

:AI」C2/2019

1HQ File

Casc No.:2/2/81-

AI」 C2/2019

HQ Irile

Casc No。 :22/18/81-

AIノ C2/2019

HQ Filc

Casc No.:10/2/81-

AI」 C2/2019

HQ「 ilC

IParty Namc:SATURN
INDUSTRIES

IRI″A「 ile

Pany Namc:IIIND
IAIン UMINIUM
INDUSTRIES LTD.

IRLA Filc

Mcct No/1)江e:18/81-

ALC2/2019
11.122019

Mcct No/Dtte:18/81   1Status:  |

ALC2/2019        1      1
11.12.2019    1   1

1′ic.No/Date:0310828114 1Deferred l

IPany Name:」 INDAlン SAW IMcetNo/Datc:18/81-  IStatus:
I′IMITED            IALC2/2019        1
1                       111.12.2019           1

R[′A File Lic.No/Date:05 I 04 I 0092 Approved
601:01/81/050/00002/AM20/   105/23/040/00583んへM19/   129.03.2019            1         1

1Decision:Thc Committcc considered thc casc as per agenda and dccidcd to Ox thc ad¨ hoc norms

lS pCr Writtcn commcnts datcd 06.12.2019 givcn by Consultant(′ 1｀ ItC-3)。 (Copy Cncloscd).   |

IRA conccmcd may takc suhable conscqucntial ac● on accordingly.                |

,:01/81/050/003161AM201 ,:0319410401011251AM191 02.04.2019 ,

6l Dccision: 'l'hc Committee considered the case as per the agenda and noted that the hard copy ol
application has not yet been received from the applicant and in this rcgard, an email was sent on:
05.12.2019. IIowcver, no inforrnation has bccn rcceived ye1. Ilence, the Committee decided to.
wait for the complete set of applicalion.

:The case stands deferred.

1)any Namc:JAIN「 GL′    IMcCt No/Datc:18/81-   Status:
IMETAIン INDUS′ FR113S   IAI′ (〕2/2019        1
‐                       111.122019            1

RIノA Filc Lic.No/1)ate:0410165406 1Deferrcd

|:01/81/050/00010/AM20/  :04/24/040/00284/AM19/  102.04.2019       1
621b`tiζ i31:ii3 ё6■轟116し 86五tiaま ea tAさ

`五

:さ as per agenda and notcd that a dcicicncy leier

iSCCking CC■ がn information as rdscd by MSME was scnt to thc ttplicallt on 18.H.2019.

IHOWCVer,no reply has been reccived yet.Thercfore,thc Commiucc dccidcd to rcmind thc
applicant for furnishing the requisitc information.

,1｀hc casc stands dcfcrrcd.

ａ岬ｈＢｑ
´
Ｖ。■０
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Lic.No/Date:0410165474 1Dcfered

:01/8i/050/0002llAM20l :041241040100003/AM20/,|s.04.2019
63 Decision: 'lhc Commiucc considcred the case as per agenda and noted that a deficiency letter

seeking certain information as raised by MeitY was sent to the applicant on 25 .09.2019 . However,
no reply has been received yet. Therefore, the Committee decided to remind the applicant for
fumishing the requisite inlormation.

The case stands deferred.

ICase No.:1/3/81-

IAI′C2/2019

1lQ File

ICase No.:6/3/81-

IAlノC2/2019

1HQ File
101/81/050/00026/AM20/

Casc No.:7/3/81-

ALC2/2019

ICasc No.:17/3/81-

IAIフ C2/2019

Palty Namei SEIKODENKI IMeet No/Drate:18/81-

INDIA PRIVATE LIMI・ I｀ED IALC2/2019
111 12.2019

ItI′ A Irilc

Parサ Name:C.L GUPTA  IMeet No/Date:18/81-
EXPORTS LTD.       IALC2/2019

111.122019

RIッA Filc           Lic.No/Datc:2910025392 1Defcrred
:29/24/040/00001//ヽ M20/    16.04`2019            1

,Mcct No/Date:18/81-  IStatus:

'ALC2/2019       1111 12.2019           1

Status:

Status:

64 Decision: Ihe Commirtec considcred thc case as per agcnda and noted that a deficicncy lctter

,seeking certain information as raised by MSME was sent to the applicant on 03.12.2019.
,Flowever, no reply has been received yet. Hence, the Committee decided to wait for reply of the
iaPPlicant.

,The case stands deferred.

Party Name:C.Iン .GUPTA  Mcet No/Date:18/81-  IStatus:
EXPORTS LTD.       IALC2/2019        1

111.12.2019           1

HQ File RLA Fii; Lic.No/Date:291O025393 rDeferred
:01/81/050/000211Arll201 :2912410401000021All{201'16.04.2019

65 Decision: The Committce considered the case as per agenda and noted that a deficiency letter

lseeking certain information as raised by MSME was sent to the applicant on 03.12.2019.
rHowever, no reply has been received yet. Hence, the Committee decided to wait for reply of the

applicant.

The case stands deferred.

Party Name:′ I｀BItA

I〕NERGY(INDIA)
PRIVATE I′ IMITED

IHQ Filc            lRIン A「ile            Lic No/Datc:34100450821)cFered l
:01/81/050/00037/AM20/  :34/24/040/00034/AM20/  126.04.2019       1      1

166 1btttioil十五もё6島島ilとき86Aζ轟きたふth8あζも五ζlさ1亀品さ1 lha i616a thit i a`iaさ Acy I品も11
1 1SeCking certain informttion as raiscd by DHI was sent to thc applicant on 18.H.2019 Howevcr,|

l nO reply has bccn rece市 ed yet Thcreforc,thc Committee decidcd to remind thc applicant forl

l lfumiShing thc rcquisite information                                ‐

|  IThe case stands deferred
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ffq i'it. RLA File Lic.No/Date:0310829026 Deferred
:01/81/050/000641AM201 :0319410401000961AM201 114.05.2019

67 Dccision: I-he Comminee considcred the casc as per agenda and dccided lo scek lrom the
,applicant to furnish following information as per advice of representalive of MSME:

I . Specification of thread casing of coupling.

'l'he case stands deferred.

Casc No。 :15/5/81-

IALC2/2019

Casc No.:28/5/81¨

IAI」 C2/2019

1HQ File

ICasc No.:25/5/81-

IAIX32/2019

1HQ Filc

Case No.:31/5/81-

A1/C2/2019

HQ Filc

Palty Namc:DISHA AUTO IMCCtNo/Datci1 8/81-  IStatus:
COMPONENTS PVT LTD.:ALC2/2019        1

:11.12.2019           1

Party Name:DISHA AUTO IMCCtNo/Dttc:18/81-  IStatus:
COMPONENTS PVT.I′ TD.IAI′C2/2019        1

111.122019           1

RLA Filc

Pany NameiSEIKODENKI IMcct No/1)atc:18/8ト
INDIA PRIVATEIッ IMITI]I)IAlン C2/2019

111 122019

IンiC.No/Datc:0310829099 1DcfcⅡcd

:01/81/050/00077//1M20/   103/94/040/00121/AM20/   17.05.2019            1         1
68:btcisibi:1:Aさ

(,。

“

島itte8 86Aζ ia8:しa ti``五ζc as pCr agcnda and decided to seck from thcl

lpplに ant tO ftlrnish fo1lowing information as pcr ad宙 c,of reprcsentat市 eof MSME:       |

1     l  SpCCiflCation ofthread casing ofcoupling.                                     |

IThe case stands deferrcd.

Status:

RLA Filc Lic.No/Dttc:0410165608 1Dcferrcd

:01/81/050/000741AM201:0424,0401000271AM201'11.05.2019
69 Decision:'['hc Commiflee considered the case as per agcnda and nolcd that a deficiency lctter

,seeking certain information as raised by DPIIT was sent to the applicant on I 8.1 1 .201 9. I'lowever,
,no reply has been received yet. 'l'herefore, the Committee decided to remind the applicant for
,fumishing the requisite information.

The case stands deferred.

Paty Namc:OLECTRA   IMcct No/Datc:18/8卜    Status:
GREENTECH lン IMITED  IAIンC2/2019         1

111.122019           1

RI′ A Filc Lic No/Dttc:0910067556 1Defcrrcd l

^^ :01/81/050/00080/AM20/ :0912410401000561AM201'22.05.2019
:IU

rDecision: l'he Committee considered the case as per agenda and noted that a copy of application
rwas sent to Consultant (TEC-l) on 04.12.2019 for cxamination of the casc. I'lowever, no
rcorrments have been received yet. I-lence, the Committee decided to wait for the comments.

lThe case stands deferred.

leW i
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ICase No.:

147/5/81-Al,C2/2019

1HQ File

ICasc No.:139/14/81-

:AI」C2/2019

1HQ File

Case No.:143/14/81-

AlノC2/2019

HQ File

Casc No.:144/14/81-

AIノC2/2019

‐HQ Irile

PRIVATE LIMITED

RLA File

11.12.2019            1

Lic.No/Datc:0710114993 1Approved

lン ic.No/Datc:0510411850 Defered  l

Pany Namc:GESSMANN  IMcct No/Datc:18/81-   IStatus:
CONTROlンLERS INDIA   IALC2/2019        1

,:01/81/050/000961AM201 ::0712410401000451AM201'31.05.2019

Decision: l'he Commirtcc considercd the case as per agenda and decided to fix thc ad-hoi norms

7l as per written comments dated 06. 12.2019 given by Consuhant (TEC-3) as under:

1. 'l'he quantity of import items, which are in numbers, may be allowed on net to net basis

as per GN-4.
2. 1'he quantity of import items, which are in meter, may be allowed on net plus 17o

wastage.

,RA concemed may takc suitable consequential action accordingly.

IPany Namc:′ 1｀ATA POWER IMeetNo/Datc:18/81-  Status:
ISOLAR SYS´ 1｀EMS LTD. IALC2/2019         1
1                      111 12.2019           1

IRLA File ILic.No/D7atci0710H5408 1Deferrcd

:01/81/050/002371AM201'.:071241040100108/AM20/ 09.09.2019
72 Decision: Thc Committcc considercd the casc as pcr the agenda and notcd that the hard copy of

'application has not yet bcen receivcd from the applicant and in this regard, an email was sent on

'05.12.2019. IIowever, no information has been received yet. Hence, the Committee decided to
,wait for the complete set of application.

l-he case stands deferred.

PaJり Namei FCI OEN   IMcct No/Datc:18/81-  IStatus:
CONNECTORSIン IMITED IALC2/2019        1

111 12.2019           1

RLA Filc Lic.No/Date:0710H5430 1Deferred

,, :0118110501002411Al/.201 ::0712410401001301AM201 13.09.2019

Decision: 'Ihe Committcc considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
05J22019.I{owever, no information has been received yet. Hence, the Committee decided to
rwait for the complete set of application.
,The case stands deferred.

Party Name:NU‐CORK  IMcet No/Datc:18/81-
PRODUCTS(P)L′TD     IALC2/2019

111.12.2019

Status:

R」フA File

:01/81/050/002421A}l201':0512410401003391Al/.201 16.09.2019
74 Decision: lhe Committec considcrcd thc casc as pcr thc agcnda and notcd that the hard copy ol

application has not yet bcen received from the applicant and in this regard, an email was sent on

05.12.2019. Llowever, no informalion has been received yet. Hencc, the Committee decided to
wait for the complete se1 of application.

tThe case stands deferred.
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ICase No.:145/14/81-

IA1/C2ノ2019

1HQ Filc

Casc No.:146/14/81-

AI」 C2/2019

HQ Filc

(〕 asc No.:147/14/81-

AIノC2/2019

HQl'ilC

,Case No.:148/14/81¨

,AIノC2/2019

1HQ Filc

LIMITED

RLA Filc

Party Name:」 INDAIン SAW
LIMITED

RLA Irilc

LIMITEI)

RI′A Filc

111.12.2019            1

1Lic.No/Date:0710115434 1Dcferrcd

Meet No/Datc:18/81-

ALC2/2019
11.122019

Status:

11.12.2019           1

1ン iC● No/1)atci0710115451 1Dcfcrrcd

Parサ Namc:SCIINEIDER IMcct No/Dttc:18/81-  Status:
IELECTRIC INDIA PVT   IALC2/2019         1

-- :0ll8ll050l00243lAM20l :0112410401001261AM201,16.09.2019/)
Decision: 'fhe Committee considered the case as per agenda and noted that a copy of application
was sent to DPIIT on 09.12.2019 for examination of the case. IIowever, no comrrents have been
received yet. I'lence, the Committee decided to wait for the cornments.

The case stands deferred.

Party Name: KII{PA IMPIIX Meel No/l)atc:18/8 l- Status:

RIンA「 ilc

IALC2/2019       1      1
111.12.2019    1   1
1」 iと 6ヽ,Dttic:6Sib4ii恵

`2 158fciさ

a l
,:01/81/050/002441AM201 :0512310401002271AM201 ,11.09.2019 

,

76 Decision: 'l'he Committec considercd the case as per agenda and noted that a team comprising
officers ol'DGFTand DPIIT has been constituted to visit the factory premises of some applicants,
having same/sirrilar products to study the manufacturing process and 1o ascertain wastages.'
Hence, thc Committee decided to wait lor reporl of thc study group.

'fhe case stands deferred.

Iノ iC No/1)atc:0510411870   Approvcd

,, :0118110501002451AM201 :0512310401002361AM201 18.09.2019

Decision: Thc Committee considered the case as pcr agcnda and dccidcd to allow description of
,import items & quantities per SION C-593 as per written comments dated 06.12.2019 given by r

Consultant ('l-l:C-3 ).

I{A concerned rnay take suitable consequential action accordingly.

Parけ NamciSCIINEIDER IMect No/Datc:18/81-  ,Status:
ELECTRIC INDIA PVT   'ALC2/2019        1

,, :01/81i050100246/AM20l :01 1241040100131 I AM20l 19.09.2019

Decision: Thc Commitlee considercd thc case as pcr agenda and notcd that a copy of application
was sent to DPII'| on09.12.2019 for examination of the case. liowcver, no corrments have been
lreceived yet. Hence, the Committee decided to wait for the comments.

'The case stands deferred.

う
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Patt Namc:lノ Ell｀WIND  IMcct NoDatc:18/81-  lStatus:
SHRIRAM           :ALC2/2019        1
MANUFACTURING    111 12.2019        1
PRIVATE LIMITED     I

HQ File RLA File Lic.No/Date:0410166096 Delerred

-^ :01i81/050100247 I AM20l' :0412410401000181 AM20l )20.09.2019
t9

Decision: The Committee considered the case as per the agenda and noted that the hard copy of
;application has not yet been received from the applicant and in this regard, an email was sent on
:05.12.2019. However, no information has been received yet. Hence, the Committee decided to
:wait for the complete set of application.

:The case stands deferred.

Case No.:149/14/81¨

ALC2/2019

ICase No.:151/14/81-

IAI」C2/2019
Patt Name:I′ M WIND  IMcet No/Dttc:18/81- Status:
IPOWER BlンADES INDIA  IALC2/2019        1
1PVT.LTD            111 12.2019         1

HQ Filc

:01/81/050/00249/AM20/

ICase No.:152/14/81-

:AI′C2/2019

Case No.:153/14/81-

AI」C2/2019

HQ File

Parサ Namc:RR
LIMITED

RLA Filc

RLA Filc           Iンic.No/Dratei3410045466 1Deferrcd
:34/24/040/00191/AN4120/   120.092019            1

80 Decision: l'hc Cornrnittcc considcrcd thc casc as pcr thc agcnda and noted that thc hard copy ol
application has not yet been received from the applicant and in this regard, an email was sent on

05.12.2019. However, no information has been received yet. Hence, the Committee decided to

:wait for the complete set of application.

:

rThe case stands deferred.

Parけ Namc:IンM WIND  IMect No/Datc:18/8卜   IStatus:
POWER BI′ADES INDIA  IALC2/2019         1
PVT IッTD            111 12.2019         1

IHQ File            lRLA「 ilc           'Lic.No/Date:3410045467 1Defcrrcd
101/81/050/00250/AM20/   134/24/040/00190/AM20/   120.09.2019            1
811btttibi:116ё

6“島資tec t6五tiaよもb iAも ぁζt as pCr thc agenda alld notcd that thc hard copy of
lappliC江10n has not yct bccn rcccivcd from thc applicant and in this rcgard,an cmail was scnt on

105.12.2019.IIowever,no information has becn rccc市 cd yct.Hencc,thc Comm■ tcc dccided to

lWait fOr the completc sct ofapplicttion

11lhc case stands defcrrcd.

KABEL  IMcct No/Date:18/81-   Status:
:ALC2'019       1
111.12.2019            1

1Lic.No/Date:0310831699 1Dcfcrrcd

from the

:01/81/050/0025llAM20l :0319510401006011AM201 23.09.2019

g2 Decision: l'he Committee consiclered the case as per agenda and decided to seek
,applicant to furnish following information as per advice of Consultant ('I'EC-3):

1. Sl. No. l2 of Standard I)eficiency lrormat.
2. Name of specific polymer in import item at Sl. No. 3.

3. Catalogue & function of import item at S1. No.4.
'l'he case stands deferred.
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'Mcct No/Datc:18/81-  Status::ALC2/2019       1
111.12.2019            1

IHQ Filc RLA「 ilc Lic No/1)ate:0310831700 1Deferred

,:01/81/050/002521AM201':0319510401006061A}l201,23.09.2019
g3 Decision: l'he Committee considercd the case as per agenda and decided to seek lrom

,applicant to furnish following information as per advice of Consultant ('fEC-3):

1. Sl. No. 12 of Standard Deficiency lrormat.
' 2. Name of specific polymer in import item at Sl. No.3.
i 3. Catalogue & function of import item at Sl. No. 4.

,The case stands deferred.

'arり

N五轟も:良良kAЁЁL ,M881ヽ 6′5五 iも li恵たi」  、1ltiζ :
LIMH｀ ED          :AIン C22019         1

111.122019            1

IHQ Filc              lRIン A「ilc           lLic.No/Dttc:0310831701 1Approvcd
101/81/050/00253 AM20/    103/95/040/00623/AM20/  123.09.2019

1Decision:′「 hc Con〕lnittcc considcred the casc as pcr agcnda and dccidcd to flx the ad…
hoc norms

lS pCr Writtcn colmments dated 06.12 2019 givcn by Consuhallt(′ I｀ IζC-3)as undCri

Casc No.:154/14/81¨

ALC2/2019
IParり NamciR R KABEL
ILIMITED

thcl

ICasc No.:155/14/81-

IAlノC2/2019

I:xport

[rUU., tr*t"t.a
HV lndustrial
Cables, Copper
Conductor,
lJnarmoured I 100

Volts Net Content:
Copper Wire Rod-
1 r 3790.00 KGS,
'fhermoplastic

Rubber Granules-

I′ 1｀CIIS

Codc

74081190

Imporl Item

Copper Wire
Rod

I{ccommended
anti
114928 Kgs

including 19る

wastagc

243.000

Kilol■ ctcr
85444930

ICase No.:157/14/81-

IAI」 C2/2019

40027000

'lhermoplastic

Rubbcr
Granules

210581く gs

including 50/0

wastagc

RA

Pany Namc:SIECHEM  IMect No/Dtte:18/81‐
TECHNOLOGIES     IAIン C2/2019
PRIVATE LIMITltD    ll.122019

IHQ Filc            lRLA Irile            Lic.No/Datc:0410166100  1Approvcd
101/81/050/00255/AM20/   :04/24/040/00099/AM20/  2309.2019               1

11)ecision:Thc Committee considcrcd thc casc as pcr agcnda and dccidcd to flx thc ad¨ hoc norms

85 1S pcr Writtcn comments dated H.12.20019 givcn by Consultant(TEC-3)as under:

Import Iterr
Recommended Quantity

74081190 8mm Continous Cast Copper Wire Rod
L0l Kgs/Kg content in the export
product

RA concemed may take suitable consequential action accordingly.

Status:

01:｀′

囃
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Party Namc:KRY「 S     IMcCt No/Datc:18/81-  IStatus:
POWER COMPONENTS  IALC2/2019        1
LIMITED            ll.12.2019         1

| IHQ iお         IRJ:A liさ        liし 6ヽ'5表さbbib8biウうなib`亮丼88
1 101/81/050/00258/AM20/  :03/94/040/00475/AM20/  125.092019       1

186 15ttitibil itさ ёも島ふitさc86Aζ iaさ,8a tAも ぁ

``as per the agcnda alld notcd thtt thc hard copy ofl  appliCation has not yct bcen recc市 cd from thc applicant and in this regard,an clnail was sent on

l 105.12.2019.卜Iowever,no informration has been rcccivcd yet.Hence,the Committec dccided to

l :Wait fOr thc complete set of application.

|  :Thc case stands dcfcrrcd.

Case No.:160/14/81-

AIJC2/2019

ICase No.:159/14/81-

IAIノC2/2019

1HQ File

87191(1149,9イ 997,7(今 Y29/

Case No.:162/14/81-

AI」C2/2019

HQ File

:01/81/050/00260/AM20/

Parり Namc:IンEITWIND
SHRIRAM
IMANUFACTURING
PRIVATE LIMITED

IMcct No/Date:18/81-

IALC2/2019
111.12.2019

'Decision: l'he Commit-tee considered the case as per the agenda and noted that the hard copy of
:application has not yet been received from the applicant and in this regard, an email was sent on
:05.12.2019. However, no information has been received yet. Hence, the Committee decided to
;wait for the complete set of application.

The case stands deferred.

Status:

RLA Filc            lLic.No/Date:04 10166105 1Deferred
:04/24/040/00102/AM20/   125.092019            1

Partv Name: K[']l Meet No/Date:18/81-     Status:
INDUSTRIES LIMITED :ALC2/2019           1

111.12.2019               1

斑ッA Filc       11lC・ No/Datc:0510411963  1Approvcd
:05/23/040/00246/AM20/ 126.09.2019        1

88

Decision: The Committcc considercd the case as per agenda and decided to fix thc ad-hoc norms
as per written comments dated i 1.12.20019 given by Consultant (l'EC-3) as undcr:

訛

Ｎ。
I′「 (〕HS
Codc

Impofl Item

Coppcr Wire I{od
7o Purity Iilectroll
XLPII Compound
Compound Of Re

l 74081190

つ
ん 39019090

39041090 PVC I{csin

Antirnony I'rioxi4 28258000

5 72179099 Galvanised Steel

Glass Mica Tape

c6daf;tdEr,
Grade)

6 68149090

7 74101100

Recommended

Quantity

i.ot rgitxg ionG'r
ja!iqq*p-o{p1g$!gt_
1.05 Kgs/Kg content

■t19 9XpOrt prooり■
1.05 Kgs/Kg content

-!Ih"-g{p-ql prqdugt
1.05 Kgs/Kg content

1,1,9Cド p91t prooЧ 91
1.02 Kgs/Kg content

1.02 Kgs/Kg content

, (l(' Itod 1 IiC' (iradc) ( 99.q9

rnd / Crosslinkable Polyethylene
Relevant Grade

wire/G.I Wire

ectrolytic High Conductivity 1.01 Kgs/Kg content
in the cxport product
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76051100 Aluminium Wire Ilod (Electrolytic Grade)
I .01 Kgs/Kg content
in the export producl

9 39199090
Semi Conductive Water Blocking Tape / Water
Blocking Tape

1.02 Sq. mtr/Sq. mtr
content in the export
product

10 39019090 HDPE (High Density Polyethylene)
1.05 Kgs/Kg content
in the export product

11 39089090

40027000

Nylon Compound Of Relevant Grade
1.05 Kgs/Kg content
in the cxport product

う
´ Ethylene Propylene Rubber (t1PDM/E PIt)

1.05 Kgs/Kg content
in the export product

Note:
l. 'I'he word "Copper l'oil" may be deleted from the description of the import item at

Sl. No.7.
2. Grade of steel to match in import & export.

I{A concerned may take suitable consequential action accordingly.

Case No.:163/14/81-

ALC2/2019

HQ File

Party Name: P.M. Mect No/Datc:18/81-   IStatus:

ELECTRO AUTO PVT.  IALC2/2019
ILTD.

IRLA File

,, ,:01i81/0501002611AM201 :0319510401006241AM201 21.09 2019 .

'Decision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this rcgard, an email was sent on,
.05.12.2019. IIowever, no information has becn received yct. IIence, the Committee decided to'
wait for the complete set of application.
'['hc casc stands deferred.

11 12.2019           1

1ンic.No/Datc:031083 1874 1Deferred

Status:

,O :01/81/0501002621AM201 :311831040100091/AM20/ 27.09.2019

Decision: 'fhe Committee considered the case as per the agenda and noted that the hard copy of ,

:application has not yet been received from the applicant and in this regard, an email was sent on .

a06.12.2019. However, no information has been received yet. llence, the Committee decided to,
:wait for the complete set of application.
iThe case stands deferred.

Parly Name:AUSA
MEDICAL DEVICES
PRIVATE l′ IMITED

RLA Filc

,,::01/81/0501002631AM20l 
):01D4l040l00l42lAM20l 30.09.2019 

1

,Decision: The Committee considered the case as per the agcnda and noted that the hard copy of
:application has not yet been received from the applicant and in this regard, an email was sent on
05.12.2019. I-lowever, no information has been received yet. I{encc, the Committee decided to:
wait for the complete set of application.
The case stands deferred.

ICasc No.:164/14/81-

:AI」C2/2019

1HQ Filc

ICasc No.:165/14/81-
‐
AIノ (〕2/2019

1HQ File

PaJり NamclTPM DEPOT IMCCtNo/1)ate:18/81-
|                 IAIフ C2/2019
1                       11.12.2019

RLA Irile Iンic No/Datc:3H0067545 1Detrrcd

Meet No/Date:18/81-  IStatus:  |

AIンC2/2019        1      1
11.12.2019           1         1

1ッic.No/Datc:0710H54981Deferred l

一ｂ
tt
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92 Decision: The Committec considered the case as per the agenda and noted that the hard copy of
application has not yet been reccived from the applicant und in this regard, an email was sent on
09.12.2019. However, no information has been received yet. Hence, the Committee decided to
:wait for the complete set of application.

:

,The case stands deferred.

IHQ File             lRIノ A「 ile
101/81/050/00265/AM20/    :02/24/040/00098/ノ ヘM20/

:Status:

Lic No/Datc:0210209466 1Deferred

30.09.2019            1

IMeet No/Datc:18/81-  IStatus:
IALC2/2019         1
111.122019            1

1Lic No/Date:0710H5502 1Dcfcrrcd

101.10.2019            1

lmport Item
Recommended

Quantity

ICase No.:167/14/81-

IALC2/2019

ICase No.:166/14/81-

IAIノC2/2019

1HQ File

ITCHS
Codc

(3ase No.:171/14ノ 81¨

IAIノC2/2019

1HQ File
101/81/050/00269/AM20/

Parけ Namc:AXORA    IMcct No/Date:18/81-
RESOURCES LIMITED   :ALC2/2019

111.12.2019

Paiy Name:VEER-0-
METALS PRIVATE
LIMITED

RLA File

,, :01/81/0501002641AM201 :0712410401001411Nl/r201

ICase No.:168/14/81-

IAIノC2/2019

1HQ Filc

,I)ecision: The Committee considered the case as per the agenda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, an email was sent on
:05.12.2019. However, no information has been received yet. Hence, the Committee decided to
,wait for the complete set of application.
rThe case stands deferred.

Pany Namc:SIECHEM  .Mect No/Date:18/81-   Status:
TIECHNOIンOGIES      AI′ C2'019         1
PRIVATE I′ IMITI〕D    ll 12.2019         1

RLA Filc          Lic No/Datc:0410166131 1Approvcd

‐ 101/81/050/00266/AM20/  1:0424/040/00107/AM20/ 103.10.2019       1     1
1 1Decision:]he Commiucc cOnsidered thc case as per agcnda and dccidcd to ix thc fo1lowing adl

ち41∝
n∝mS益
"r耐

¨ mmcmsぬ
“

Ⅲ 22∝ 9 Jvtt by Co船Jね籠 oEC〕    |

Expo( Item Quantity
ITCHS
Code

Earthing Cable
Copper Conductor
1C X 50 Sq. mm

Lへ concemed may takc suitable consequential action accordingly.

50000.000

Meter

Paty Name:T13CHNO
ITRAK ENGINEERS

8mm
Continuous
Cast Copper
Wire Rod

1.01 Kgs/Kg
content in the
export product

Meet No/Date:18/81-   Status:

ALンC2/2019        1
11 12.2019            1

０
フ

RIンA File             Lic.No/Datc:3110067552 1Approvcd
:31/83/040/00093/AM20/   10710.2019            1

Decision: l'he Cornmiltec considered the case as per agenda and decided to fix thc ad-hoc norms
as per written comments dated 1 1.12.2019 given by Consultant (TEC-3). (Copy cnclosed).

RA concemed may take sr-ritable consequential action accordingly.

85444999 74081190
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Mcet No/1)ate:18/81-    IStatus:

AI′C2/2019        1
ll.12.2019           1

HQ [;ile Rl-a pit" Lic.Noi l)ate:O3 10832139 Delerred
:01i8 l/050/0 O2l3lAM}OI :031951040100694lAM2OI I 0.10.20 l9

96 Decision: '['hc Committec considcrcd rhe casc as per the agenda and notcd that the hard copy ol
application has not yet been received from the applicant and in this regard, email was sent on r

24.10.2019 &05.12.2019. Llowever, no information has bcen rcccivcd yet. Ilence, the Committee
decided t<l wait for the complete set of application.

case r、0.:4/15/81¨

ALC2/2019

IThc case stands dcfcrrcd

lCase No.:5/15/81-

IAIノC2/2019

1HQ IrilC

|(〕asc No.:6ノ 15/81-

IAlノ (〕2/2019

1HQ「 ile

ICasc No.:2/15/81-
IAI」C2/2019

1HQ Filc
991:01/81/050/00271/AM20/

Party Name:PARAM
INDUSTRIES

Party Nalnc:PARAM
INDUSTRIES

IRLA Filc

Pany NamciPARAM
INDUSTRIES

RIンA File

IMもさiヽ 6′b農も:i恵′§i: 
‐
,Stitiζ :

‐ALC2/2019        1
111.122019           1

1Lic.No/Date:0310832140:Dcfcrrcd

Mcct No/1)atc:18/8卜   IStatus:
AIンC2/2019       1
11.122019            1

1′ic.No/Date:0310832141 1Dcfcrrcd

rStatus:

:

|:01/81/050/00274/AM20/  1:03/95/040Ю0693/AM20/  110.lo.2019       1     1
9715ぉ

tiき16五 :ihさ ё6ふ轟i188 86Aζ iaきた011も ぁζ8as per the agenda and notcd that thc hard copy ofl

lppliCttiOn has not yct becn rcccivcd■ om the applica1lt and in this rcgard,cmail was scnt onl

24102019&05.122019.Howcvcr,nO informmion has bccn rccc市 cd yct Hcncc,the Commltccl
dccidcd to wait for thc complete sct of applicration                       l

lThe casc stands deferred.

:01/81/050/00275/AM20/    :03/95/040/00691/AM20/   110.10.2019            1

98 Decision: The Committee considered the case as per the agenda and noted that the hard copy of
;appiication has not yet been received from the applicant and in this regard, email was sent on r

'24.10.2019 &.05.12.2019. However, no information has been received yet.I-lence, the Committee,
,decided to wait for the complete set of application.
'

The case stands deferred.

Paty Name:POLYCAB   IMcct No/Datel1 8/81-
INDIA LIMITED       :AI′ C2/2019

111.12.2019

IRI′A Irile             Lic.No/Datc:0310832132 1Approvcd
103/95/040/00652/AM20/   110.10.2019            1

,Decision: The Comrnittee considered the case as per agenda and decided to fix the ad-hoc nonrs
:as per written comments dated09.12.2019 given by Consultant ('fEC-3). (Copy enclosed).

'RA 
concemed may take suitable consequential action accordingly.
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Pany Name:STERLITE   IMeet No/Datc:18/81-   Status:
POWERl｀RANSMISSION IALC2/2019        1
LIMITED            111 12.2019         :

HQ File RLA File :Lic.NolDate:0310832137 Deferred

,OO 
:01/81/0501002121AM201 :031951040100618/AM20/,10.10.2019

Decision: l'he Committcc considcred thc casc as per agenda and noled that a copy of application
was sentto DPIIT on05.12.2019 for examination of the case. However, no comments have been

received yet. Hence, the Committee decided to wait for the comments.

,The case stands deferred.

Party Namci YASH     IMcet No/Date:18/81-  Status:  |
METALIMPEX PVT.LTD.IALC2/2019        1       1

111.122019           1        1

FIQ File RLA File ,Lic.No/Date:0310832122 Deferred
,:01/81/050/002701AM201 :0319510401006691AM201 10.10.2019

l0l D"cirior: The Commitrcc considcrcd thc casc as perthe agenda and noted that the hard copy of
application has not yet been receivcd from the applicant and in this regard, email was sent on r

24.10.2019 & 05.12.2019. Ilowever, no information has been received yet. Hence, the
Committee decided 1o wait for the complete set of application.

The case stands deferred.

Case No.:3/15/81-

ALC2/2019

〈〕ase No.:1/15/81…

IALC2/2019

Case No.:9/15/81¨

ALC2/2019

Casc No.:8/15/81-

ALC2/2019

HQ Filc

:01/81/050/00277/AM20/

Mcct No/Datc:18/8卜    Status:
INDUCTION PRIVATE  IALC2/2019
IンIMITED 11.12.2019

HQ Fite RLA File Lic.No,/Date:07101 15555 Deferred

102 :l0l/81/050/00278/AM .2101 :0112410401001531AM201,11.10.2019

Decision: 'fhe Committee considered the case as per agenda and noted that a copy of application
was sentlo MeitY on 23.10.20 19 lor examination of the case. Ilowever, no comments have been

received yet. Thereforc, the Committee decided to remind McitY for expediting the comments.

r]'he case stands deferred.

Partv Name: EF[)

Partv Name: Meet No/Date:18/81-  Status:

MAHARASHTRA      IAIンC2/2019
SEAMlッ ESS l′ IMITED    ll.12.2019

RIンA Filc           lLic.No/Datc:0510412078 Defered
:05/24/040/00346/AM20/   111.10.2019            1（

）

,I)ecision: The Committee considered the case as per agenda and noted that a copy of application
twas sent to Consultant (TEC-3) on 03.12.2019 for examination of the case. However, no

'comments have been received yet. Hence, the Committee decided to wait for the comments.

'The case stands deferred.
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Case No.:7/15/81- Party Name: SIEMENS rMeet No/Date:18/81- Status: 
a

'ALC2l20l9 GAMESA RENEWABLE ;A1,C212019
POWER PRIVATU |t.12.2019
t,IMIl'ED

I lQ ljilc RLA lrilc Lic.NoiDatc:0410166153 Delerred
:01/81/050/002161AM201 :0412410401001091AM201 I 1.10.2019

Decision: The Committee considereJ rhe case as per agenda and decided to seek from the
.applicant to fumish following information as per advice of Consultant (TEC-1):

104
I . Net weight of export product.
2. Wastage calculation shect.

4. Material balance in term of weight between import & export.
r 5. l,ist of consumable & their value in terms of percentage of FoB value.
' 6. List of components.
, J. Nel weight of FRP in expofi product.

rThe case stands deferred.

Case No.:10/15/81- Party Name: SII:MENS Mcct No/l)atc:18/81- Status:
GAMESA RENEWABL13 1AIンC2/2019
POヽVER PRIVATE      ll 12 2019
1ンIMITEI)

RLA「 ilc Lic No/Datc:04101661581Dcferrcd l
:01/81/050/00279/AM20/   104/24/040/00108/AM20/   11.102019

Dccision: lhc Cornmittec considercd thc case as per agenda and decided to scek lrom the
applicant to fumish following information as per advice of Consultant ('l'EC-1):

105,
I . Net weight of export product.

: 2. Wastage calculation sheet.| 3. Detailed process-wise waslagc.
4. Material balance in term of weight between import & export.

, 5. List of consumable & their value in terms of percentage of Iroll value.
, 6. List of components.
. 7. Net weight of FRP in export product.

,The case stands deferred.

Case No.:11 l15t8l- Party Name: SHIVAM Meet No/Date:18/81- Status:
AI,CzIzOIg .IRON AND STEEL ALC2I2O19

COMPANY LIMITED '11.12.2019

HQ File RLA File Lic.No/l)ate:021020g475 Delerred
r:01/81/050/002801AM201 :0212410401000991AM201 14.10.2019

106 Decision:'fhe Comminee considered the case as perthe agenda and noted that the hard copy of
iapplication has not yet been received from the applicant and in this regard, email was sent on
,24.10.2019 &. 05.12.2019. However, no information has been received yet. Hence, the
,Committee decided to wait for the complete set of application.

The case stands deferred.

AIフC2/2019

HQ Filc
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Parサ Namc:AXORA    IMcct No/Date:18/81‐
RESOURCES LIMITED  IAIン C2/2019

111 122019

RIン A File Lic No/Dttc:0210209479 1Deferred

:0 1 /8 1/050/002831 AM20l :0212410401001011 AM20l 1 5. 1 0.20 1 9

107 Dccision: 'l'hc Commitlcc considcrcd thc casc as per the agenda and noted that the hard copy of
:application has not yet been received from the applicant and in this regard, email was sent on
'24.10.2019 & 05.12.2019. I-lowever, no information has been received yet. Hence, the

Committee decided to wait for the complete set of application.

The case stands deferred.

Parり Nal■ e:GU」ARAT  IMcct No/Datc:18/81-   Status:
COPPER ALLOYS LTD. :ALC2/2019        1

,11.12.2019           1

IHQ Fii8  ~  
‐
      IRLAlliど Lic No/Datc:03 10832237 1Defcrrcd

:01/8l/050/002811Al/.201 :031941040100s441AM201 15.10.2019
108 Decisior: Ihe Comrnitlcc considcrcd rhc casc as pcr thc agcnda and notcd rhat the hard copy of

:application has not yet been received from the applicant and in this regard, email was sent on.
,24.10.2019 &.05.12.2019. However, no information has been received yet. Hence. the,
Committee decided to wail for the complete set of application.

''l'he case stands deferred.

Pany Namc:GUJARAT   Meet No/Date:18/8ト
ICOPPER ALLOYS LTD. :ALC2,019
1                      111.12.2019

RLA Filc            lLic.No/Datc:0310832238‐ Dcfcrcd

:01/81/050/002821AM201 :0319410401005451AM201 15.i0.2019
109 Decision: The Commitlec considercd the case as per the agenda and noted that the hard copy oI

,application has not yet been received from the applicant and in this regard, email was sent on

:24.10.2019 & 05.12.2019. However, no information has been received yet. Hence, ther
rCommiltee decided to wait for the compiete set of application.

The case stands defcrrcd.

Parけ Namc:ME′「AIッIC  IMCCt No/Datc:18/8卜   IStatus:  |

ICasc No.:14/15/81-

IAI,C2/2019

1HQ「 ilC

ICase No。 :12/15/81¨

:ALC2/2019

(〕ase No.:13/15/81-

AlノC2/2019

HQ Filc

ICasc No.:15/15/81-

IAlJC2/2019

1HQ Filc

Status:

Status:

―
i

IMPRESSIONS
(INDIA)PVT LTD

RLA File Lic.No/Э ate:0510412H61Deferred l
,:01/81/050/002841AM201 :0512410401003861AM201 15.10.2019

..^ Dccision: 'lhc Commirtcc considcrcd thc case as per agcnda and decided to seck from the
1 I 0 applicant to fumish following information as per advice of 

-Consultant 
(TEC- 1):

1. Exact size of import item & export item.
: 2. Layout sheet of manufacturing process.

r 3. Justification for 15oh wastage claimed.

The case stands deferred.

IALC2/2019
111.12.2019
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Casc No.:16/15/81¨

AIノC2/2019

HQ File

Casc No.:1/18/81-

AIノC2/2019

HQ Irile

iCasc No.:6/18/81-

IAIJC2/2019

,HQ File

ICasc No.:2/18/81-

IAIッC2/2019

1HQ Filc

INDIA COMPANY
IPRIVATE lン IMITED

IRLA File

Party Namc:DIACH
CHEMICALS&
PIGMENTS PRIVATE
[ノIMITED

RL′A Irile

PVT.LTD

RLA「 ilc

H■ 22019   1  1

Lic.No/Datc:0310832264 1Dcferred :

Status:

IMcct No/Datc:18/81-   ‐Status:
IAI′ C2/2019
111.12.2019           1

.Iッic.No/1)atc:0210209524 Dcfcrrcd

11 12.2019           1        1

Lンic.No/1)atc:341004557● Dcfcrrcd l

Party Namc:BAOSTEEL  IMcct No/Datc:18/81-  Status:

,,, :01/81/0s0100285/Al/.20l .:0319410401005551AM201,16.10.2019

Decision: 'fhe Comminec considered the casc as per the agcnda and noted that the hard copy of
application has not yet been received from the applicant and in this regard, email was sent onl
24.10.2019 & 05.12.2019. Howevcr, no infonnation has been rcceived yet. Hence, the'
Commitlec decided to wait for the complete set of application.
'lhe case stands deferred.

Parり Namc:MODISON  IMeet No/1)ate:18/81-
METAI′S LTD.       IAIノ C2/2019

111.12.2019

RI′A「 ilc Iンic.No/1)ate:03 10832497 1Dcfcrred

:01/81/050/002951AM201 :0319510401001l2lAM20l 30.10.2019

,,. ftecision: 'l'he Commiflee considered the case as per agenda and decided to seek flrom the,,.applicanttofumishfollowinginformationasperadviceofrepresentativeofDHI:

1. 'lo provide export quantity in number in addition to quantity in weight.
' 2. Sl. No. 5 & 1 1 of the Standard Deficiency Format.

3. The calculation of the export product should be supported by the dimensional drawing. ,

,The casc stands dcferred.

I i3 :01/81/0s0/003001AM201 :0212410401001121AM201 31.10.2019

Decision: The Committee considered the case as per the agenda and noted that the hard copy of
:application has not yet been received from the applicant una m this regard, an email was sent on I

:09.12.2019. However, no information has been received yet. I-Ience, the Committee decided to:
wait for the complete set of application.
,The case stands deferred.

Patt Name:LM WIND IMcct No/Datc:18/81- Status:
IPOWER BLADESINDIA 'ALC2/2019        1

|:O1/81/050/00296晨 M20/  :34/24/040/00224/AM20/  31102019       1     1
1141bちttibil↑ Aさё6轟

“

iれもし
`8五

tiaきたと:Aきぁζも五ζおもi:A8五Ltha五ふa h61もbi五滸tllき hal・d`66ジ 8rl
lppliCation has nOt yet bcen reccivcd iOm thc applicant ttd in this regttd,an cmdl was scnt onl
05.122019.Howcvcr,nO informdion has bccn rccc市 cd yct Hencc,thc Commi■ cc dccidcd tol

lW」 t fOr the compttte sct of applica● on.                         |

IThc case stands dctrrcd

M EETING No 18/81-ALC2/2019 DATED ll.12.2019
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RLA Filc I′ic No/Datc:0310832528 Defcrred

- - - :01/8 | l0s0l00298lAM20l :0319510401001291AM201 '3 1 .10.2019
l15

,Decision: The Committee considered the case as per agenda and noted that a copy of application

,was sent to Consultant (TEC-3) on 03.12.201 9 for examination of the case. However, no

,comments have been received yet. Flence, the Commitlee decided to wait for the comments.

The case stands deferred.

ICase No.:4/18/81-

IAI」C2/2019

1HQ Filc

ICase No.:5/18/81-

IALC2/2019

1HQ File

ICasc No.:7/18/81-

IAIJC2/2019

:HQ Filc           lRLA Filc
l:01/81/050/00301ハ M20/:05/23/040/00296/AM20/

Parサ Name:POLYCAB  IMeetNo/Datc:18/81-  Status:
INDIA LIMITED      IALC2/2019        1

111 122019           1

:器紫眠f還戦:LNI造き州ソ
αⅣЫ~fねmy

IンIMITED            11 1.12.2019         1

RLA File           Lic.No/Datc:0310832533 1Deferred

Party Name:CONSOLIDATED IMeet No/Datcl1 8/81-  IStatus:
COIN COMPANY PRIVATE IALC2/2019        1
:LIMITED 111.122019     1   1

1ノic.No/Datc:0510412323 1Dcferred l

101 11.2019           1        1

,,U,:01/81/0501002991NM201 
:0319510401007411N1\t201 131'10.2019 

.,

,Decision: The Committee considered the case as per agenda and noted that a copy of application I

was sent to DPIIT on 05.12.2019 for examination of the case. However, no comments have been

.receivedyet.Hence,theCommitteedecidedtowaitforthecommentS.

!Th. 
"*. stands deferred.

117:n".i.ion: fhe Committee coniiJer.a in. case as per the agenda and noted thar the hard copy of .

application has not yet been received from the applicant and in this regard, an emaii was sent on I

t05.12.2019. However, no information has been received yet. Hence, the Committee decided to,
,wait for the complete set of application.

'rn. case stanfs def-erred.

ICase No.:8/18/81-

IAIフC2/2019

1HQ Filc

Party Namci CONSOLIDATED IMeet No/Date:18/81-  IStatus:
ICOIN COMPANIY PRIVATE IALC2/2019        1
:LIMITED

IRLA Filc

11.12.2019           1

Lic.No/Date:0510412320 1Dcferred

01.112019           1:01/81/050/003027AM20/105/23/040/00295/AM20/

ll8 Decision:'lhc Committce considcrcd the casc as pcr thc agcnda and noted thar thc hard copy oi
appiication has not yet becn received from the applicant and in this regard, an email was sent on
',05.12.2019. However, no information has been received yet. Hence, the Committee decided to

wait for the complete set of application.
l

'The case stands deferred.

つ
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ICase No.:3/18/81-

:AI」C2/2019

1HQ Filc

101/81/050/00297/AM20/

ICasc No.:10/18/81-

IAI」C2/2019

1HQ File

ICase No.:11/18/81-

:AI′C2/2019
Pany Name:AR」 AN
IMPEX PRIVATE
LIMITED

Mcct No/1)atc:18/8卜   lstatus:
AIフC2/2019        1
11.12.2019           1

Party Namei          lMCetNo/Date:18/81-  Status:

IJAYACHANDRAN ALLOYS IAI′ C2/2019        1
PRIVATE LIMITED       11 1.122019         ‐

1良
tÅ rii3    -        ti`:、 6,5農さ:」,ib6ウううbi 58お存

`a
l:32724/040/00069/AM20/   01.H2019       1

I l9 D""isit n: 'l'hc C'omrnittee considered thc casc as pcr the agcnda and notcd that thc hard copy ol
application has not yet been received I'rom the applicant and in this regard, an email was sent on ,

'09.12.2019. ilowever, no information has been received yet. I{ence, the Committee decided to'
wait for the complete set of application.

The case stands deferred.

Case No.:9/18/81-

ALC2/2019
Party Name:NUCON Mcct No/1)atc:18/81-    lstatus:

AMETRA ELECTRONICS ‐ALC2/2019
SYSTEMS PRIVATE    11 1.12.2019
LIMITED            :

HQ File RLA File Lic.No/Date:0910068160 Deferred

,rO .011811050,003031AM201 :09124t040t00389/AM2OI .05.1 1.2019

Decision: 'l'he Committee considercd thc case as pcr thc agcnda and noted that the hard copy ol
application has not yet been received from the applicant and in this rcgard, an email was sent on
09-12.2019.I-lowever, no information has becn received ye1. Ilence, the Committee decided to
wait for the complete set of application.

,The case stands deferred.

Pany Nalη c:K131 Mcct NO/Date:18/81-   Status:
INDUSTRIES Iノ I｀41TED  IALC2/2019

111 122019

RLA Filc Lic.No/Datc:0510412390 1Defcrrcd

1211PI(119'9`99,91件 Y79イ  19,(7,/919イ 99,91/AM20/ 106.H.2019      1    1
1Decision:The Commltee considcrcd the casc as pcr agenda and nOted that a copy ofapplicationl

lWaS SCnt to COnsultant(TEC-3)on 03 12.2019 fOr cxamination of the case HOwcvcr,nol
comments have bcen received yet.Hencc,thc COmmitee dccidcd to wait fOrthc commcnts.  |

|′
I｀hc casc stands dctrrcd.

IHQ File            lRLA File           lLic No/Datc:05104124211Dcfcrrcd l

122191イ

'l夕

,9イ99,9,管Y79イ  9,?,(919997??咎Y79` ,7:11?91?      |    |
Decおlon:Thc Commltee considcred thc casc as pcr agcnda ttd notcd that a cOpy ofapplicttionl

lWaS SCnt to Consuhant(TEC-3)on 09.12 2019 fOr examination of the casc.HOwevcr,nol
coml■ cnts havc bccn rcccivcd yct.Hcncc,thc COmlniucc dccidcd to wal forthc comments.  |

IThe case stands deferrcd.

MEE丁 ING No 18/81-ALC2/2019 DAttED ll 12.2019
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ICase No.:12/18/81-     Party Namc:UNIVERSAL Mcct No/Dac:18/81-  Status:  |
IAIJC2/2019          1CABI′ ES LTD        IAIフC2/2019        1      1

111.122019            ‐         |

IHQ Filc             lRLA Filc            Lic.No/Date:l H00286351Deferrcd l
101/81/050/00306/AM20/  :11/24/040/00003/AM20/  107.11.2019       1     1
1231b“

iζ 16五 :子A8ё6島

“

品886。 Aζ ia8fもa thど ぁきさas per thc agenda and notcd tllat thc hard copy ofl

lppliCation has not yct bcen rccc市 ed iom the applicant alld in tllis rcgard,all cmぷ
I was sent onl

0912.2019 However,no information has bcen reccivcd yct Hcnce,thc Commiiee dccided tol

lWait fOr the complete set ofapplication.

Thc case stttds defcrrcd.

‐  ICase No.:13/18/81-    Parけ Name:JINDAL SAW IMcctNo/Datc:18/81-  IStatus:  |
|  IAIノC2/2019           LIMITED            IALC2/2019         1       1
1   1                      1                      111.12.2019           ‐        |

|  IHQ Filc            lRLA Filc           lLic.No/Datc:05104124301Dcfcrred l

124191(1149,V99197件 Y19` P'?'(919199'97/AM20/ 08.H.2019      1    1
1  1Decision:・ 1｀hc Committce considcred thc case as per agenda and noted that a copy ofapplicationl

l  lwas sent to Consultant(TEC-3)on 03 12.2019 for examina● on of the casc.Howcver,no

l  lcomments have bccn receivcd yet.Hcncc,thc Commiucc dccidcd to wait forthe comments.  |

I  Thc case stands defcrrcd

l輩 淵

爛 閣 ~1需
遡

副 NDALSAW等

鰺

抑

ず

籠 Ш

I

t5"嚇

“

ん ?■ 瑯 ¨ 1疵
1憫 7富 lmll  lDecision:The Committee considered the casc

l  lwas scnt to Consuhant(TEC-3)on 03.12 2019 for examination of the case.However,no
l  lcomments hⅣ e been rcceived yct Hencc,the Committee decided to wait forthe comments.  |

|  ITlle casc stands dcfcrred

l  lё aζしヽ o.:13'1患/8i―     Party N五轟

`:APAR     IMcctNo/Date:18/81-   Status:  ||  IALC2/2019         1NDUSTRIES Iン IMITED  IALC2/2019       1     1
1 1          1         111.12.2019     ‐   |

11メ l量ト リ

"Ψ

ttΨり ll力帯 γ9甲摯 Y2γ Iギ 郷 iザ ∵ 了 :す Tl:
|  IDecidon:The Comm巌 ec considered the casc as per agcnda alld noted that a copy ofappltationl

l  lwas sent to Consultant(TEC-3)on 03.12 2019 for exal■ ination of the case.Howevcr,nol
l  commcnts havc been recc市 ed yct.Hence,thc Committee decided to watt for the comments.  |

|    IThc case stands deferred.
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‐
辞 璃♂
赫1 :需

鵠 Pttm↓E魚 走漱 炒
面
1品
ζ

鳥::i  t需究」8bう ibウ 6う
`441さ

齢さa

f瀧鷲椰軍獅蹴 1

1辞鳳♂血: 臨藷ti鷹[許 ふヽ1壼漱炒血 ■薇
|   `                PVT.LTD 111.12.2019           1

珈 Mη 青 1脇 中
満 お 轟

Ⅲ
仙

|

111墨也:il竃:犠蟹ギlilttli111
1  1The Case stands dcfcrrcd.

1辞 鳳 P18/81-1需 温 :舗
ヤёAЁ
 lm普

とli由に
,品■

111.12.2019            1         :

琺紘j ti協Ⅲb動Ⅲ巌ぬ|

筆憫握1離宣癬|
|  |′「 he casc stands dcfcrrcd.

:・
辞鳳♂
癬 臨曲忠mix記辮 i面 1温■

111.12.2019           1        1

晨M2ツ :がぶ究υα341004561115も轟
`■

:翻卿 獅鍮:
IThe Case stands defcrrcd.                                     ‐

0「113il Trade
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l&indust17
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'Case No.:17118/81- Party Name: PIlAItt' Meel No/Date:18/81- Status:

.AI,C,II2OIL INSULATIONS PRIVAI'E, '1\1,C212019

LIMI'|ED 11'12'2019

llQFileRLAFilcLic.No/Da1c:07l0115682Delerred
,,oig itosoto03l 1iAM20l 

^,ol 
Dqtoqotool'l't l1\M2ol. '14-11 

2019

I 3 i Decision: 
.l.he committec considered the case as per the asglda and noted that the hard copy of '

appiication h", *o;;;;;;., ,..".iu.6 rro* ir.,. uppri.unt anl in this regard' an email was sent on

.05.12.2019.I-Iowever, no information t,lu, u."n.,...i,"d yet. Hence, the Committee decided to.

*ult n , the complete set of application'

The case stands deferred'

HQFileRLAFile[,ic.No/Date:04l0l66275Delerred
I:01/81/050/00315iAM20/ :o4l24lo40lo0128iAM20/ 15'l1'2019

132 Decision: l.he committce considcred thc case as per thc as-o1da and noted that thc hard copy of

application h* 
"", ;;;;""n ,"..ir"d fr";;; applicant."lld ii this regard, an email was sent on

,05.12.2[lg.llowever, no iniormation nu, [".n?."iu.d yet. Llence, the committee decided to

wait for the complete set of application'

The case stands defcrrcd'

Case No.:23l18/tt1- Party Namc: l)l:WAN & Meet No/Datc:18/81- Status:

ALC,I2O]| SONS ALC2I2O19
11.12-2019

l:01/81/050/003171^M201.:0523040002881AM701..1811:201?--'.,....'....'.......'.'..'.
133 ibecision: The Committ". ""rilO"i.a 

tf," 
"ui" 

ui p"itf-," ug"nau *a not"a tftut the hard copy of 
'

application h", ";;;;;en 
received f.;;; upiti"u,rt.; ii this regard, an email was sent on

,05.12.2O1g.However, no informati"" rr", b".n'i.".iu.d yet' Hence, the committee decided to

iwait for the complete set of application'

lcase No.:21/18/81…

:ALC2/2019

ITC卜lS

COdc

Party Namc:」 AIN FGIン

METAL lNDUSTRIES

M881No/Datc:18/81-  IStatus:
ALC2/2019         1
111.12.2019           1

M861ヽもbiよ i恵′jil  lま lilζ:~|

ALC22019         1       1
111.12.2019            1          1

ItecOlalmended
ImpOrt ltem 11

As per GN-4

The casc stands deferrcd'

,Case No.:
2sl18/81-Al ,c212019

1轟,｀品
`:iÅ

｀ヽiヽё
MoTORSINDIA P Iン TD

１

　
４

Rl-n fitt I-ic'No/Date:3 41004562l Approved
HQ File 'l':'l l,ll^ ,^^^.At^ \,.n / io , , ,rnrq
:01/8i/050/00319/AM20/:341241040100250/AM20/19't1,7019

Decision: f'he Committee considered the case u' p"iugtnau una attiOtd to fi* the following ad- '

,il;;;;t as per written comments given by MSME: 
,

Export
Item
WVound
Bobbin

with Coil

Quantity

40000000
Number

ITCHS
Codc

85361090

Relevant Tab
´
「 erlninal Part lゞ

0.

6540189     ___

…~」ざ
'社

II詭よウξ
~~｀‐~~~ふ

[奇|ミどヽま
・
1とだ褥&iルdiJ駄■Jrii発あ

～~~

Ｓ‐
．
Ｎ。
．一
　

１
85441190



Covcr
AL Item

No.

61106242

２

　

一
　

３

85361090

85361090

Rclcvant´Fab

Tcrillinal Pan No

6540190
11clcvant´ I｀ab
′
I｀crininal Part No.

6540191

As per GN-4

es per CN-+-

4 85365090
Relevant 'l'hermo

Protector Switch
Part No.4l 7-16

Relevant 'l'henno

Protector Cover Part
No. 480038 1

As per GN-4

As per GN4
5 39269099

6 39269099
Shrink Tubc Part

No.52147
Net to net
basis

7 39021000

Latamid 6.6H2G25-
VOCTl
(POlyprOpylene)
Part No 25029

1.05 Kgs/Kg
content in the
export product

39021000

Lttene 7112 W V0

NAT
(P01yprOpylcnc)
Part No.25078

1.05 Kgs/Kg
content in the
export product

RA concerned may take suitable conscqtlcntial actiOn accOrdingly

ICasc No.:24/18/81-

:ALC2/2019

ICase No.:30/18ノ 81¨

:AIノC2/2019

Pany Namc:PRIYANKA IMeet No/Datc:18/81-
INDIA PVTo LTD      IALC2/2019

1                      111 122019

IStatus:   |

10iお    LヽA iお    1■、もぁ品6● 6れ ,ユウも品品al
l:01/81/050/00318/AM20/ :o5/24/040Ю 0484/AM20/ 119.H.2019      1    1
博51“

ふmi“ c6ふ島品 さ88龍血cКd品 ぬ

`爺農 計 鯖 中憮 1轟 :震 庶 慮 需 IlappliCatiOn has nOt yet becn rcce市 ed from thc

10512.2019.Howcvcr,nO informatiOn has bccn rcccived yet.Hence,thc COmmittce decided tOI

IWaitfOrthecOmpletesetOfapplicatiOn.

IThC Casc stands dcfcrrcd.

一中
一
ａ
一
Ｐ Nal■ e:ALUTOP IMect No/Datei1 8/81-  lstatus:

IALC2/2019       1
111.12.2019            1

IHQ File            RLA File           1118:ヽ も/1Dttiさ ibウ ibiiもウ,ibさ fc存さa l
lЮ 1/81/050/00324/AM20/ :o7/24/040Ю 0186/AM20/ 21.H.2019      1    1β61ぬふ:焼 colll続温高品機蕊計鶯儒1毅農施慮癬IlppliCation has nOt yct bcen reccivcd from thc

105.122019.IIOwcvcr,no information has bccn reccived yct.Hcncc,the Col■ mitce decidcd tol

lWaitお rthe c01■ plete set OfapplicatiOn.

IThC casc stands defcrrcd

M EE丁 ING 18/81-ALC2/2019 DATED ll.12.201937   :Page 78



需携鳳:蕊晨↓鶏協濡温∴L晨紘jォギTrTTTICIT I
Wttltti晴

掛:静熙雌範筵色戦盤撃櫛曇l思1
1wdt forthe complctc sctOfappltation.

The casc stands defcrrcd.                                    1

iCase No.:26/18/81¨

:ALC2/2019

ICasc No.:27/18/81-

IAI」C2/2019

ICase No。 :29/18/81-

:ALC2/2019

Pa●y Nalne:LASER
POWER&INFRA
PRIVATE LIⅣ IITED

Mcct No/Datc:18/81-  Status:
ALC2/2019       1
11.12.2019           1

Parり Name:LEADSl｀ ()NE IMcetNo/Datc:18/81-  Status:

ENERGY LIMITED     IALC2/2019         1
111.12.2019           1: " .lic'No/D ate:0210209560 Deierred l:HQ File RLA File '!1t-r

:Ot)ttfOSOlOO32ttAMIu :0212410401001211AM201',21.11.2019

138 D"ci.ior: The Committcc considered the case as pcr the agenda and noted that the hard copy of

application has not ye1 been received from the applicant and in this regard, an email was sent on I

,09.12.2019. Ho*evlr, no information has been ieceived yet. Hence, the Committee decided to I

wait for the complete set of application.

,The case stands deferred'

IPany Namc:SIECHEM  IMect No/Datc:18/81-   IStatus:
ITECHNOLOGIES     IALC2/2019          1
1PRIVATE Iン IMITED   ll.122019        1

19『||::j:::::'1li::|  111'1lilililj;i      titi｀

。/b温さb416i``'うち  ル(`お
'3↓

38 1

M20/  21.11.2019            1        1

53tiま61:十 11e ё8“島i186 86Aζ ia818d iA8 81きさ五ζlさi亀8haltthaさも&ata t8 1支 iA8 fon3喜 i五」左al
10c norms as per writen commcnts dated ll.12.2019 given by Consultant(TEC-3):       |

１

９
ITCHS
Code

Export Item Quallti"
ITCHS
Codc

Import Item
Recommended

-Qry"!l{v---
1.01 Kgs/Kg
content in the

export product
85444999

85444999

PVC Earthing Cablc

(COppCr cOnductor)
lC X 25 Sq ml■

PVC Eanhing Cable

(COpper c01lductor)

19X70 Sq ttT

7000000
Meter

12000.000

Metcr

74081190

8mm
Continous
Cast Copper
Rod

RA concerned rray takc suitable consequential action accordingly.

Case No.:2tlll8/81- Party Namc:CYPIIIISS Mcct No/Datc:18/81- Status:

AI,CLI2OII INDUS1ITIES INDIA ALC2I2O19

PRIVA'|E, LIMITED 11.12.2019

140 Hq f it" RLA File l-ic.No/Date:08 10146629 Deferred

:O t7g t IOSOIO O3Z2tAMzOl :081241040100264lAl;l:0l 22.11 .2019

Decision: 'lhe Cornmittcc considcred thc case as per thc agcnda and noted that thc hard copy of

―

:
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application has not yet been received lrorn the applicant and in this regard. an email was senl on
:09'12.2019. However, no information has been received yet. I-Ience, the Committee decided tor
wait for the complete set of application.

'The case stands deferred.

RLA File

,0, :01i8110501003251AM201 :2412410401000361AM20t 22.11.2019

Dccision: 'l'hc (lornrniflee considered the casc as pcr thc agenda and notcd that rhc hard copy <lI
,application has not yet been received from the applicant and in this regard, an email was sent on 

'09.12.2019.I-lowever, no information has been rcceived yet. IJencc, the Committee decided toi
wait for the complete set of application.
:The case stands deferred.

Case No.:31/18/81-

AI」C2/2019

HQ「 ile

ICase No.:32/18/81-

IAIフC2/2019

1HQ Filc

ICase No.:36/18/81-

IAI」C2/2019

ICasc No.:37/18/81-

IAI」 C2/2019

1HQ Filc

Paty Name:NAMO
AlンLOYS PVTI′ TD

RLA Filc

Mcct No/1)rate:18/81   Status:

AIンC2/2019        1
11.12.2019

1ンic No/1)atc:05104126551)cirred

PartD Namc:RAJHANS   IMect No/Datc:18/81-   Status:

IMETALS PVT.LIMITED IALC2/2019
1                      111 12.2019           ‐

Lic No/Date:24100429321Defcrrcd l

Patty Name:AKSI― IAY   IMcet No/Date:18/8卜   IStatus:  |
ALUMINIt」 M ALIン OYS(P)IAlッ C2/2019       1      1

Parけ Namc:」 INDAL SAW IMcetNo/Dtte:18/81-  IStatus:
LIMITED            IALC2/2019         1

:11.12.2019            1

RLA Irilc Lic.No/Datc:0510412635 1Dcfcrred
142':0118110501003261AM201 :05123l04OlO03t7tAM2O|'25.fi.2019

Decision:'Ihe Committee considered the casc as per agenda and notcd that a copy of application
rwas sent to Consultant (TEC-3) on 09.12.201 9 for examination of the 

"ur". 
Ho*"uer, nol

comments have been received yet. Flence, the Committee decided to wait for the comments. :

,The case stands deferred.

IフTD. ll.12.2019

,HQ File RLA Irile ,Lic.No/Date:0510412654 Deferred
,,, :01/81/0501003301AI/1201 :05l23l04Ol01331tAM}OI 26.11.2019t+5

lDecision: The Committee considered the case as per the agenda and noted that the hard copy of '

.application has not yet been received from the applicant and in this regard, an email was sent on i

:05.12.2019. However, no information has been received yet. Ilence, the Committee decided to,
wait for the complete set of application.
:The case stands deferred.

:01/81/050/0033llAM20l :051241040100505/AM20/ 26.11.2019
144 Decision: I'he Committee considered the case as perthe agenda and noted that the hard copy ol
: ,aPplication has not yet been received from the applicant and in this regard, an email was sent on

)05.12.2019.1Iowever, no information has been received ye1. Hence, the Committee decided to,
wait for the complete set of application.

,'lhe case stands deferred.

lstry
:ti
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Decision: The Comminee considercd the case as per agenda and decided 1o rcfer the case to

Consultant (SKB) for examination & comments as per advice of Consultant (lEC-3).

The case stands deferrcd.

Party Name:       Meet No/Date:18/81- IStatus:
ITHYSSENKRUPP       IALC2/2019         1
1ELECTRICAL S・ lEEL     ll.12.2019         1
1NDIA PVT IンTD.      |               |

HQ File

:01/81/050/00328/AM20/ 131/83/040/00113/AM20/    .26.112019

Case No。 :35/18ノ 81…

ALC2/2019

o/Date:3‖ 0067608 1DeferreIDeferred

40   1 Page78           MEETING No 18/81-ALC2/2019 DATED ll 12 2019

'Case No。

:33/18/81-

IALC2/2019

‐Pally Namc:
ITHYSSENKRUPP
IEIンECTRICAL STEEL
INDIA PVT LTD.

IMcet No/Datel1 8/81-

IALC2/2019

111.12.2019

Status:

145113∫
|):50/00327/AM20/

IRLA File

131/83/040/00112/AM20/

Lic.No/Date:3H0067607 1Dcfcrrcd
126.11.2019           1

ICase No。 :34/18/81¨

:ALC2/2019

Decision: The Comminec considcred the casc as per agenda and decided to refer the case to

Consultant (SKB) for examination & comments as per advice of Consultant (TEC-3).

,The case stands deferred.

Status:Parり Namc:
ITHYSSENKRUPP
IELECTRICAL STEEL
INDIA PVT LTD

Mect No/Datc:18/81¨

IALC2/2019
111 122019

1471キ
11)∫1):50/00329/AM20/

IRLA Filc

l:31/83/040/00111/AM20/

:Lic.No/Dttc:3H0067609 1Dcferred

126.11.2019            1

rDecision: 'lhe Committee considered the case as per agenda and decided to refer the case to

,Consultant (SKB) for examination & comments as per advice of Consultant (TEC-3).

.The case stands deferred.



case was rejected in M. No.
1 dated 21.03.2011due to non-

submission of reply of deficiency
letter dated 01 .l I .2016. 'l'he

applicant vide letter dated
16.08.2019 furnished reply to DIII

iciency letter dated 01 . 1 I .2016
and requested for ratification of ad-
hoc norms. ll-he rcpresentation was
refcrrcd to DHl on 29.10.2019 Thc

was last considcred in Mccting

15/81  dt.  30.10.2019. The

representative of DHI requested to
send again the complete set
application to DHI for examination
ofthe case.

Thc case was rejected in M.
No.9/81 dated 1 1.08.2015 due to
non-submission of reply
deficiency letter dated 1 i .05.2015.
The applicant vide letter dated
03.01.2019 has requested
ratification of the norms. 'l'he case
was last considered in M. No. 12l81
dt. 18.09.2019. As per decision
meeting no. 12/81 dt. 18.09.2019,

the case has been referred to DPI
on23.10.2019. It may be noted that
the applicant has not deposited
composition fee and reply to
DPII'l"s deficiency lettcr dated
I I .05.2015. 'l'he case was last
idcrcd in Mo No.15/81 dt.

30.10.2019, the Committee noled
that the request has been reccived
beyond 90 days from lasl decision.
I lence, the Committee decided to
sk the applicant to deposit a

positior-r fee of Rs.5000/- for
ridering the case aiong with

reply of deficicncy letler dated
11.05.2019. As per NC decision,

omposition fee along with a copy
of D/1, dt. 11.05.2015 have becn
sent to applicant via email dt.
30.10.2019. However, no
information has been received vct.

HAVElッ LS
INDIA LTD.
10391800

29.10.2014

SI.

No.
Party's Name HQ/RA Filc No.

OFFIンINE CASES

Case History

'lhe case was rejected in M. No.
02181 dated 29.05.2018 on the
ground that thcre is no correlation

Decision
Status

representative of Dcferred
I  informcd  in  thc

ng that the case is

cxanllnatlon.

erefore, the Committee

ded to wait for the

ol■ments

Rl

VOITH HYDRO
PRIVATE
LIMITED
0510397430
Dated:

28.01.2016

01/81/050/0051

7/AM16/
05/24/040/0053

0/AM16/

01/81/050/0046

9/AM15/
05/23/040/0033

2/AM15/

1/81/050/0000

'lhe Committee decided

to wait for the

applicant's reply.

Deferred

Ｒ

　

一

ANAND ARC
LIMITED
0310819142

The Committee Deferred

considered the case as7/AM19/

MEETING No 18/81-ALC2/2019 DATED ll 12.2019

,. Directcr Gcneral of l-cirign Tradr

lectorate General of Fci-:;n Tradl

inistrv of Conlmerce & lndusiry

Udybg Bhawan, hlew Delhi

R2



R4

datcd 14.02.2018 4/AM18/ of between import and export items
mentioncd in the AA. '[he applicant
vide le11er dated 02.03.2019 has

requested for ratification of ad-hoc
norms and stated that the company
is manufacturing of welding
consumable products as per AWS
standard. All products are

manufactured in accordance with
American welding standard (AWS)

export throughout the world.
case was considered in M. No.

12181 dt. 1 8.09.2019 and decided to
refer the case to Consultant (TEC-
3) for examination and called the
applicant lor personal hearing. As
per dccision oI meeling no. 12181

dt. 18.09.2019, rhe case was
referred to Consultant (TEC-3) on
24.10.2019.'l'he case was last
considered in M. No. 15i81 dt.

30.10.2019 and the Committee was
noted thal nobody was appeared
personal hearing on behalf of the
applicant. 'l'herefore,

Committee decided to give one
more opportunity to the applican
for personal hearing to explain the
case before Norms Committee.
per NC decision, an email was sen

on 28.11.2019 to attcnd PH on
ll.12.2019

'l'he case was rejected in M. No.
1-ALC2/2013 datcd 16.07.2013
‐ to non―sub■lission of reply to

dcficicrrcy lcttcr dated 01.02.2013.
'he applicant's reply dated

30.06.2015 along with their earlier
reply dated 17.09.2012 were
forwarded to DHI on 19.02.2016.
The case was considered in offline
M. No. 23181 & 25181 dated
23.02.2016     &    07.03.2017

respectively. The case was again
rejected in M. No. 08/81 dated
11.07.2017 due to non-submission
of reply to deficiency letter dated
19.04.2017 . The applicant vide
letter dated 01 .05 .201 t has

fumished reply and requested to
ratify the ad-hoc norrrs. l'he case

was considered in M. No. l2l8 I dt.
18.09.2019 and decided to refer the

to DHI. As per decision o

per agenda and noted

that the applicant was

called for personal

hearing to explain the

case before Norms

Commiflec. However,

nobody was appeared

for personal hearing on

behall of the applicant.

Therefore, the

Committee decided to
give last opportunity to

the applicant for
personal hearing to

expiain the case before

Norms Committee.

Committee considered
e case as per agenda and
ecided to send the

licanl's representation/
lication to DHI

mediately.

TRAFOMEC
INDIA
MAGNETICS
PRIVATE
LIMITED

0710083779
dated 08.11.2011

01/81/050/0032

5/AM12/

07/24/040/0025

8/AM12/

Deferred

0「。1911 ::ι

)&!ndus
ew Delhl
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R5

MEHTA TUBES
LIMITED
0310813091

dated 05 05.2017

1/81/050/0013

8/AM18/
03/95/040/0104

0/AM17/

meeting no. 12181 dt. 18.09.2019,
the casc was rcferrcd to DIll on
25.10.2019.'lhe case was last
considered in mecting no. 15/81 dt.
30. 10.2019, the representative
DHI requested to send again the
complete set of application to DFII
for examination of the case.
Howcvcr. the set of application has

ryIJ"t Eglistllg_Plll- _ __
The case was rejected in M.
No.2/81 dated 29.05.20i8 due to
non-submission of reply of DI
deficiency letter dated 09.08.2017.
'l'he applicant vide lettcr dated
18.04.2019 fumished thc rcply and
requcsted to ratify the ad-hoc
norms. The casc was last
idcrcd in M No.12/81 dt.
18.09 2019 and the Committcc

that the request was received
90 days from last decision.

Llence, the Cornmitlee decided to
ask thc applicant to deposit a
composition fee of Rs.5000/-
considering thc casc.An cmail was

scnt to applicant on 29.10.2019.

The  applicant  via  cmail  dt

30.10.2019 furnishcd a copy o

ition fee receipt o
Rs.5000/- deposited on 30.09.20 I 9.

The case was withdrawn in M.No.

3/81-AL(32/2017 datcd 02 05.2017

1 8.09.201 9. As per decision o
meeting no. 12l81 dt. 18.09.2019,
the case was referred to DPII'I' on
23.10.2019. PH letter send on
18.10.2019. 'l'he case was last
considered in M. No. 15/81 dt.
30.10.2019 and it was noted that thc
pplicant was called for personal

hcaring to explain the case before
Norms Cornmiltec. I Iowcver,
nobody was appeared l'or personal
hearing on behalf of the applicant.
Therefore, the Committee decided

on the ground that the import
aluminium scrap is not allowed
pcr SION. 'lhe applicant vidc
dated 26.12.2011 had requcsted for
correction of wrong input
description on shipping bill and
Personal I{earing. 'I'he casc was datcd
idercd in M.No.12/81 dt.

]'he Committee
considered the case as

per agenda and decided
to fix the ad-hoc norms
as per written
commcnts given by
DPII'f vidc U. O. No.:
4101U306t2019-TSW
dated 25.1]t2019.
(Copy enclosed)

ttA
take

concerned mav

consequential
accordingly.

suitable
action

'fhe Committee
considered the case as

per agenda and decided
to fix the ad-hoc norms
as per written
commcnts given by
DPII'[ vide U. O. No.:
470111310/2019-TSW

(Copy enclosed)

'l'he Committee did no1

take a call on the
request for condonation
of wrong inputs
description On

Shipping Bills as it
does not fall in
Committee's decision.

Approved

Approved

R6

Valco lndustries

Ltd.

2210011493
Datcd 10.06.2011

01/81/050/0003

5/AM18/
22/21/040/0003

4/AM12/

ITA
take

concerned ffiay
suitable

consequential action
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R7

COSMOS
ENGITECH PV′I
LノTD.

3410042745
datcd 09.12.2016

GRAVITA
INDIA
LIMITED
1310048372

dated 09.09.2016

〔Part fllC)
)1/81/050/0060

5/AM17/

34/24/040/0024

4/AM17/

ITCHS
Codc

Iixport Item Quantity
ITCHS
Codc

Import Item
Recommended

Quantity

76169990

Other Articles of
Aluminium
Other Articles of
Alurninium

9338.000

Kg
76061200

Aluminium
AHoy Platc

6082T6
Aluminium
Plate

1.02 Kgs/Kg
content in the
export product

01/81/050/003

64/AM17/

13/24/040/000

22/AM17/

RA concemed may take suitable tial action accordingly.
'l'he case was rejected in M. No.11

tlt8l-ALC2I20l 8 dated 30.0l.20lelt
duc to non-submission of reply olfr
dcficicrrcy lcttcr datcd 04.09.20 I 8.lc'fhc applicant vidc letter dated 

li
13.02.2019 had not lumished thelt
reply of deficiency letter & requestedl

to ratify the norms on repeat basis.lc
'fhc case was considercd in meetinglf
no. I 2/8 I dt. I 8.09.20 l9 and decidcd 

li

to call thc applicant lor PIl. As pcrl
NC decision. an cmail datcd 

I

I 8. I 0.20 I 9 sent to the applicant to l'

anend PH on 30.10.2019 & nobodyl
was appeared for personal hearing. 

I

The case was last considered in 
I

meering no. l5/81 dl.30.10.2019 andl
decidedlo callagain the ap_plicant lorl

l'he Committee considered
he case as per agenda and

roted that the applicant vide
:mail dated 28.11.2019
nformed that the subject AA
ras been redeemed.
lherefore, the Committee
lecided to withdraw the case

iom the agenda ,nd., Withdru*,
ntimation to RA, Jaipur.

lhe case is withdrawn.

MEETING No 18/81‐ ALC2/2019 DAttED ll 12 2019

Bhawan, Ne



R9

BHARAT
HEAVY
ELECTRICALS
LIMITED

ll10028319

datcd 12.01.2018

BHARAT
HEAVY
ELECTRICALS
LIMITEDR10

1110028321

tcd 12 01.2018

BHARAT
HEAVY
EI′ECTRICAIン S

45   、Page 78

rd    thc

PH.As per NC decision,
dated  28 11.2019  was

applicant   to   attcnd

ll.12.2019.

Th.ffi
ALC212018 dated 10.10.2018 as per

written comments of DIll vide their
U. O. No.DES-2/BIIEL/GTr/2O18-
TW-HEI. The applicant vide their
email dated 26.11.2018 requested for
revision of ratified norms. 'lhe case

was considered in M. No. l2l81 dt.
18.09.20i9 and decided to rcfcr the
case to DHl. 'fhe case was last
considered in M. No. 15/81 dt.
30.10.2019 and the Committec was
noted that the case was not referred
to DHI for examination as decided in
M. No. 12181 dated 18.09.2019.
Therefore, the Committce directed to
refer the case to DHI for comments
immediately. However, the case has

not yet been referred to DIII for
examination as decided in meeting
no. l5/81 dt. 30.10.2019.

c casc was ratificd in M. No.5/8 l-
ALC2|2018 dated 10.10.2018 as per
DIII writtcn commcnts vidc U. O.
No.3/58/2014‐TSW(B). Thc
applicant via mail dated 06.i2.2018
requested for revision of norms for
allowing deemed export benefit for
rejected import itcm at Sl. No. 08 and
with literature and technical write-up.
'he case was considered in meeting

no. 12181 dt. 18.09.2019 and decided
to refer the case to DFII for
xamination and call the applicant for

personal hearing. J'he case was last
considcred in M. No. l5l81 dt.
30.10.2019 and the Committee noted
that the case was not referred to DIII
for examination as decided in M. No.
12/81 dated 18.09.2019. -fherefore,

the Con-rmittee directed to refer the
case to DI II for comments
irnmediately and call the applicant
for pcrsonal hearing. As per NC
decision, an email dated 28.i 1.2019
was sent to applicant to attcnd PI I on

'flrc casc was ratillcd in M. No. Itl/tll
dated 04.0ti.2009 as pcr wriltcn
commcnts ol' I)l Il vidc tJ. O. No.

considered
agenda and
send the
rcprcscntation/ Dcfcrrcd

to   DHI

an cmail
sent
PII   on

―
―

「

―

―

―

―
01/81/050/000

96ル Mヽ19/

11/24/040/000

06/AM18/

01/81/050/000

97/AM19/

11/724/040/000

07/AM18/

01/81/050/004

92/AM09/
11/24/040/000

I'he Committee
:he casc as pcr
idcd   to

pplicant's
ication

mmediately.

Committee consideredApproved
case as per agenda and

the applicant's
presentative during personal
:aring. The Committee
idcd to flx the ad―hoc

s on the recommendation
the representative of DIll
under:

1. The quantity of import
item a1Sl. No. 8 May be

allowed as per GN-4.

Note: 'l'he decision for rest
the import items will

remain unchanged
ed in Pl. No.
LC2/2018
10.10。 2018.

RA concemcd mav
r-ritablc conscqucntial

ingly.

as

05/81…

datcd

takc

action

considcrcd Delcrred
agenda and

applicar-rt's

I'hc Comrnittee
.hc case as per

一一
〇

一
Ｎ



R12

R13

LIMITED
ll10018794

dated 27 10.2008

EVERSENDAI
UCTIO

N PRIVATE
LIMITED

10163235

Datcd 15 06.2017

24/AM09/

01/81/050/005

44/AM17/
05/24/040/004

59/AM17/

ustification. 'fhe case was last case stands deferred.
considered in mccting no. l2l81 dt.
18.09.2019 and decided to call the
applicant for PI i. l'he casc was last
considercd in meeting no. 15/81 dt.
30.10.2019 and decided to call the
applicanl on personal hearing to
cxplain the case. As per NC decision
email dated 28.11.2019 sent 1o

pplicant requesting them to attend
PII on ll.122019
´
「 hc case was rc」 cctcdin M No.8/81-
ALC2/2017 datcd ll.07.2017 duc to

non-submission of reply
iciency letter dated 14.02.2011 as

raiscd by DIPP vidc U.O No.
12/5/2017-1・ SW/103    dated   24

112011. 'l'his case was considered
in M. No. 12ltl1 dt. 18.09.2019 and
thc Committee noted that the
applicant was not furnished the reply
deflcicncy letter dated 14.02.2017.

As per NC dccision,an email was
scnt to thc applicanl on 22 10.2019

long with D/1ッ dt.14.02.2017.Thc

was last considered in M. No.
dt  30 10.2019 and it

to wait for the reply of th
applicant. I{owever, no reply
been received yet.

3(7)/2009/TSW(B)ん34    datcd
19.08.2009.

Thc  applicant  vide  lettcr  dated

09.07.2018 has rcqucsted for rcvision

of norlns on actual import/utilization

for impo■ items at SI.No.3,4,9,17,

20,  21,  24,  43  and  55  、vith

presentative during personal
ing. However, the

mmittee decided to refer
matter to DHI for further

ination ofthe case.

The Committee decided to
remind the applicant.

The Committee
considered the case as per
agenda and decided to fix
the ad-hoc norms as per
written comments given
by DPIIT vide U. O. No.:
41011130712019-TSW
dated 03.12.2019. (Copy
enclosed)

RA concemed may take
suitable consequential
action accordingiy.

Deferred

Approved

TUBEX INDIA
0510400849
dated 19.12.2016

1/81/050/002

/24/040/000

53/AM18/

Thc case was rc」 ectcd in M.
No.18/81-ALC2/2017      dated
21.11.2017 due to non-submission
reply of deficiency lctter dated
21.08.2011 as raised by DIPP vi
UO No.12/57/2017-TSW/155 datcd
25/07/2017.
´
rhc  applicant  vidc  lcttcr  datcd

05.12.2017  &じ   23.08.2019  had
fumished reply and requested
ratify the norms. The case
considcred  in M. No.  12/81  dt.

18.09.2019  As  per  decision

lmecting no 12/81 dt 18 09.2019,

case was referred to DPIIT on
23.10.2019.'l'he case was last
considered in M. No. 15/8i dt.

46   ζ Page78 MEE丁 lNG No 18/81-ALC2/2019 DATED ll 12 2019 Dv. Director Gelteral of Foreign Ttade

L,irectoraie General of For',gn Tradc
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01/81/050/002

04/AM18/
04/24/040/000

541ヽM18/

Thc case was reJected in M.No.
18/81-AI′ C2/2017 datcd 21.11.2017
due to non-submission of reply o
deflciency lettcr dated 21 08.2017 as

raiscd by DIPP vidc Uo No.
12/57/2017-TSW/155        datcd

25/07/2017.

applicant vide letter dated
05.12.2017  よぅ  23.08 2019  had
fumished reply and requestcd
ratily the norms. 'l'he case
considered in M. No. l2l8l dt.
18.09.2019. As per decision
meeting no. 12181 dt. 18.09.2019, the
case was referred to DPIIT on
23.10.2019. The case was last
considered in M. No. 15/81 dt.
30.10.2019 and it was noted that the
case was under examination as
informed by representative of DPIIT

R14

IEVERSENDAI

CONS 「́RUCTIO
N PRIVATE
LIMITED
0410163236
Datcd 15.06.2017

SHINKWANG
ELECTRONICS
PRIVATE
LIMITED

0510339369
dated 23.112012

30.10.2019 and it was nOtcd that

case was under examination as
informed by representative of DpI
informed in the meeting.

The case was reJccted in M.No.
15/81¨ Al_C2/2013 dated 08.10.2013

due to non-submission of reply
MSME deficiency ietter vide tJ. O.
No   30(294)2011_ME   dtted
26.22013.

The applicant vide letter dated
10.09.2019 has requested to ratify the
norms. l-lowever, the applicant had
not fumished reply to deficiency
lcfler. 'l'he case was considered in M.
No. l2l81 dt. 18.09.2019 and decided
to ask to deposit composition fee
Rs.5000/- as the request has been
received beyond 90 days from the
date of uploading the NC decision on
DGFT website. 'lhe casc was last
considercd in M. No. l5l81 dt.
30.10.2019 and it was noted that the
main file was not available.

, the Committee directed to
trace the main file and take action as
decided in M. No. 12l9t dt.
18.09.2019 immcdiately. As pcr NC
decision, Composition fee along wilh
copy of DIL dt.26.02.2013 was
to the applicant via email
30.10.20 19. However, no reply
been received yet.

fhe Committee
considered the case as per
agenda and decided to fix
the ad-hoc norms as per
written comments given
by DPIIT vide U. O. No.:
41011t301t2019-'fSW
dated 03.12.2019. (Copy
cnclosed)

RA concemed may take
suitable consequential
action accordingly.

'l'he Committee decided to
rcmind the applicant.

Approved

Detred

R15

01/81/050/004

19/AM13/

4/040/003

13/AM13/

MEETING No 18/81-ALC2/2019 DAttED

eciorate Genoral of Fol-,gn Trarle
nistry of Cornmei'ce & lndustry
Udyog Bhawan, New Delhi



Committcc consideredl)el'erred
case as per agenda and the

plicant's representative was

request of firm to allow imPort to explain the

Alloy Steel Coil as the above licence nical details before

'l'he case was considcrcd in Offline
Agenda in M. No. 32181 dated

25.10.2011. NC decided to reject the

is issued under SION and inPuts

allowed as Per SI(allowed as per SION.
'fhe applicanl vide letter dated

03.05.2012 had requested the PI{C

for realization of PolicY to

accommodate use of utilizalion
Alloy Steel in Coil in place of Plate.
'he case was considercd in PI{C in

M. No.14181 dated i7.07.2012 and

decided to reject the request to allow
input which is not part of SION. The

PRC vide letter dated 07.06.2019

advised the applicant to approach the

concerned Norms Committee for a

decision in thc malter. Now, the

applicant vide lctter dated 1 1.01 .2019

has enclosed copies

communications and other supporting
documents and requested to ratify the

norms. The case was considered in
meeting no. 12181 dt. 18.09.2019 and

decided to call the applicant for
personal hcaring to explain the case

along with copies of shipping bills.
As per NC decision, an email dated

18.10.2019 was sent to the applicant
to attend PH on 30.10.2019. The case

was last considered in M. No. 15/81

dt. 30.10.2019 and it was noted that

nobody was appeared lor Personal
hearing on behalf of the applicant.
'Iherefore, the Committee decided to

give onc more opportunitY to the

applicant for personal hearing
lain the case before

mmittee. As per NC decision, an

cmail dated 28.11.2019 、vas scnt

again to applicallt to atend PH on

ll.12.2019.

The case was rejected in M. No.
1181-ALC212018 dated 29.11.2018

on the ground that no information
was received from the aPPlicant

regarding license amendment sheet

for export product description as per

MoS vide I.i.O. No. 2(11)12016-
dated                29.122017.

e applicant vide letter dated

17.12.201 8 had ftlrllishcd and

Committee during
I hearing. On the

uest of the representative,

Committee decided to
t one more opportunitY of

I hearing to the

licant in the forthcoming
meeting.

case stands deferred.

r Committee decided to Deferred

,ind MoS for expediting

comments.

TUBE
PRODUCTS
INCORPORATE

3410014376

01/81/162/005

80/AMH/

34/24/040/001

33/AM06/

R16

19.09.2005

NSIL EXPORTS
LIMITED
5610004970

01/81/050/003

00/ノヽヽ417/

56/24/040/000

25/AM17/tcd 08 08 2016
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R19

STERLITE
POWER
TRANSMISS10
N LIMITED
0310819587
Datcd 07 03.2018

GOEL STEELS

0510405509
dated 02 02.2018

01/81/050/000

30/AM19/
03ノ95/040/009

21/AM18/

1/81/050/002

55/AM19/

05/23/040/004

29/AM18/

The casc was rejected in M. No.
1 1181-ALC2/201 8 dated 30.01.2019
due to non-submission of reply to
deficiency letter dated18.10.2018.
The applicant vide letter received on

11 .01.2019 had furnished the reply &
requested for ratification of ad-hoc
norms. 'lhe case was considered in
M. No. 12181 dt. 1tt.09.2019 and

decided to refer the case to DPII'I..
As per decision of meeting no. 12181

dt. 18.09.2019, the case was referred

AIン (〕2/2018 datcd 01 11 2018 as

requested to ratify the norms.
was considered in M. No. 12l81

18.09.2019 and decided to rcfer
the case to MoS. As per decision o

meeting no. 12l8i dt. i8.09.2019, the

se was referred to MoS on

24.10.2019.  Thc  case  、vas  last

considercd in Mo No.  15/81  dt.

30.10.2019 and it 、vas dccided to

wait for the comments. Flowever. no

corlmcnts havc bccn reccivcd yet.

Commitlee considered
case as per agenda and

ecided to send the
licant's representation/ Defened

to DPII「F on 28.10.2019. 
′
Fhc pplication   to   DPIIT

was last considered in meeting no.

15i81 dt. 30.10.2019 and it was noted
that the case was under examination

mmediately.

informed by the representative o

DPIIT in the mceting. Therefore, the

ommittee decided to send again the

complete representation to DPIIT.
However, the applicant's
representation has not yet been

referred to DPIII'.

The case was ratified in M. No.6/81- The Committee decided to Deferred
wait for the report of study
group.rccommendation  of  Consultant

(TEC-3).
The applicant vide letter dated

16.08.2019 has requested to allow
10% wastage. 'fhe case was

considered in M. No. 12181 dt.

18.09.2019 and decided to constilute
a group to study the manufacturing
proccsscs and ascertain wastagcs by
visiting the factory premises of the

applicants manufacturi
same/similar products. A decision
would be taken based on the report
the study group. The case was last

considered in mceting no. 15/81 dt.

30.10.2019 and it was decided to
wait for the report of study groLlp.
'lhe rcport ol' study group is still
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JAYNA STEEL
INDIA
0510406390
dated 09.05.2018

rcvision of fixed Norms. The
was last considered in M. No. 12181

dt. I 8.09.2019 and decided ro
constitute a group to study the
manufacturing processes and
ascertain wastages by visiting the
factory premises of the applicanls
manufacturing same/similar products.
A decision would be taken based on
the report of the study group. 'Ihe
case was last considered in meeti
no. 15/81 dt. 30.10.2019 and it was
decided to wait for the repoft of study
group. 'fhe report of study group is
still awaited.
′
I｀hc casc was rttincd in M No.9/81-

The case was ratified in M. No. 6/81
dated 01.i1.2018 as per
recommendation of Consultant
(lEC-3). 'l'hc applicant vide letrer
dated 10.04.2019 has requested for

AIンC22018   dttcd   02.012019
aHowing the quantity of import itcm

with wastage of l% as
rccommcndation ol reprcsentativc
MSME and Consultant (1'EC-3) with
the condition that the grade/technical
specifications of the stainless steel
imported and that exported should

form. The applicant vide letter
dated 10.04.2019 has requested
rcvision of ratified Norms. The case
was lasl considered in M. No. l2181
dt. 1 8.09.2019 and decided to
constitute a group to study the
manufacturing processes and
ascertain wastages by visiting the
faclory premises of the applicants
manufacturing same/similar products.
A decision would be taken based on
the report of the study group. The
case was last considered in meeting
no. 15/81 dt. 30.10.2019 and it was
decided to wait for the report of study
group. The report of study group is
s1ill awaited.

The Comlnittcc dccided to

The Committee decided to Deferred
wait for the report of study
group.

wait for the report of study
group.

AYNA STEEL
INDIA
0510406419
datcd 10.05.2018

The Committee decided to Deferred
wait for the report of study
group.

AYNA STEEL
INDIA

0510406418
datcd 10.05.2018

01/81/050/002

60/AM19/
05/23/040/000

62/AM19/

1/81/050/002

59 AM19/
5/23/040/000

72/AM19/

1/81/050/002

lAM19/

3/040/000

awaited.

case was ratified in M. No. 9/81-
ALC2/2018   dated   02 01.201
allowing the quantity of import item
with wastagc of 7Yo as per
recommendation of Consultant
(TEC-3).
'fhc applicant vide lctter dated

linistrv of Commerce & lndustry

Udybg Bhawan, New Delhi
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R23

KEI Industries

Limitcd

0510407612
dated 27.08.2018

01/81/050/007

AM19/
3/040/002

26/AM19/

10.04.2019 has requested to revise
their norms with 10% wastage. Thc
case was last considered in M. No.
12181 dt. 18.09.2019 and decided to
constitute a grollp 10 study the
manufacturing processes and
ascertain wastages by visiting the
factory premises of the appli
manufacturing same/simi lar products.
A decision would be taken based on
the report of the study group. The
case was last considered in meeti
no. i5l81 dt. 30.10.2019 and it was
decided to wait for the report of study
group. 1'he report of study group is

still awaited.
'lhe case was ratified in M. No. 12l81

dated 13.02.2019 as recommended
Consultant

The applicant vide letter dated
24.05.2019 has requested for revision
of ratified norms. The case was
considered in M. No. 12181 dt.
18.09.2019 and decided to refer the
case to Consultant ('lEC-3). As per
NC decision, the case was referred to
Consultant (TEC-3) on 23.10.2019.
The case was last considered in M.
No. 15/81 dt. 30.10.2019 and it was
decided to wait for the comments.
However, no comments have been
received vet.

The case was ratified in M. No. 01/81
dated 10.04.2019 as per written
comments of Consultant ('filC-3).
'l'he applicant vide lellcr datcd
07 .01.2019 has rcqucsted for rcvision
of ratificd nonls. ]'he case was
considered in meeting no. 12181 dt.
18.09.2019 and decided to call the
applicant for PH. The case was last
considered in meeting no. 15/81 dt.
30.10.2019 and decided to call thc
applicant on personal hcaring to
explain the case. As per NC decision,
an email dated 28.11.2019 was sent
to the applicant to attend PI I on
11.12.2019.

Commiffee decided to Deferred

ind Consultant (TEC-3)
(TI]C-3). expediting the comments.

「 hc Committcc notcd tlltt the

icant was called for

nal hearing to explain

case before Norms

ittee. I lowever. nobody

as appearcd lor
ng on behalf

personal

of the

R24

RR KABEL
LIMITED
0310823944
Dated 24.09.2018

01/81/050/005

051 Mヽ19/

03/95/040/005

93/AM19/

plicant. 'Ihe case was

liberated in the light of
mments given by DPIIT Approved
idc   U.   0。    No.:   P―

7011/386/2018-TSW  datcd

12.2019.  On thc basis of

mments of DPIIT, the

ittee decided to change

description of export item
iom "l{alogcn Free Flame

Cables

Thermo
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R25
31/83/040/000

inl'ormation as per advice

'l'he casc was ratified in M. No. 03/81
datcd I4.08.20I8 as per wriltcn

ments of DIPP as approved for
AA   No    3110066596   dated
17.02.2017 ratiflcd in M No. 19/81

datcd 0512.2017
The applicant vide letter dated
3 I . I 0.201 8 has requested for revision
of ralified noffils. l'he case was
considered in M. No. 12181 dt.
18.09.2019 and decided to seek from
the applicant to fumish following

lastic)/ (Thermoplastic) upto
H00 V'' to “Iノow Smoke
l,ero Halogen Insulated
Iilectric Conductors Not
ll,xceeding 1100 V".

RA concemed may take
suitable consequential

The Committee decided to
remind the applicant. Deferred

BILCARE
LIMITED
3110066383
dated 25.10.2016

1/81/050/004

2/AM17/

/AM17/ Consultant ('fliC- i ):( I .)Percentage
net content of import item no. 1 to 3

in exporl product. (2.) Percentage net
content of import item no. 4 & 5 on
solid content basis.
As per NC decision, D/L was issued
on 14.10.2019.'fhe case was last
considcred in meeting no. 15/81 dt.
30.10.2019 and it was decided to
wait for the applicant's reply.
However, no reply has been received
yet.

The Committee decided to
wait for the report of study
group.

Deferred

P.K.STEEL
AND METAL
WORKS
0510408754
datcd 04 12.2018

01/81/050/009

37/AM19/
05/24/040/004

90/AM19/

The casc was ratifled in M.No.5/81

dated    12.06.2019    on    the
recolninendation   of   (〕 onsultant

(TEC-3) and  representative  o
MSME.
'l'he applicant vide letter dated
15.01.2019 has requested for revision
of ratified norms. The case was
considered in M. No. 12181 dt.
18.09.2019 and decided to constitute
a group to study the manufacturing
processes and asceftain wastages by
visiting the factory premises of t

same/similar products. A decision
would be taken based on the report of
the study group. The case was last
considered in meeting no. 15/81 dt.
30.10.2019 and it was decided to
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R27

R28

ASHISH FOHyS
PVT.LIMITED
0510405415
datcd 19.01.2018

SHRI
PARSHAVNAT
H IMPEX
(INDIA)
0510407088
datedi

05.07.2018

Padmavati

Export

0510406991

dated 28.06.2018

1/81/050/003

32/AM19/
05/24/040/002

02/AM19/

01/81/050/002
′AM19/

80/AM19/

wait for the report of study group.
The report of study group is still
awaited.

The case was ratiflcd in M.No.8/81

dated    19.12.2018    on

recommendation of Consultant
('fEC-3) by allowing 7%o wastage.
l'he applicant vide letter dated

19.04.2019 has requested for revision
of ratified Norms. The case was

considered in M. No. 12181 dt.

18.09.2019 and decided to constitute
a group to study the manufacturing
processes and ascertain wastages by
visiting the factory premiscs of the

applicants manufacturi
same/similar products. A decision
would be taken based on the report o

the study group. 'fhe case was las

considered in meeting no. 15/81 dt.
30.10.2019 and it 、vas dccided

wait for the report of study group.
The report of study group is still
awaited.

Thc casc was ratificd in t,4. No. tllgt
dated 19.12.2018 on the
recommendation of Consultant
(1'EC-3) by allowing 7Yo wastage.
l'he applicant's reprcscntalion
received on 26.04.2019 with a

request for revision of ratified norms.
'l'he case was last considered in M.

l'he Committee decided to
wait for the report of study
group.

Defened

'fhe Committee decided to Deferred
wait for the report of study
group.

The Committee decided to Defened
wait for the report of study
group.

The case was ratified in M. No. 14181

dated 13.03.2019 on the

recommendation of Consultant

(TEC-3) and  rCprcsentativc  o
MSME.
The applicant's representation
received on 07.12.2019 with a

request for revision of ratified norms.
The case was considered in M. No.
12181 dt. 18.09.2019 and decided to
constitute a group to study t
manufacturing processes and

ascertain wastages by visiting the

factory premises of the applicanls
manufacturing same/similar products.
A decision would be taken based on
the report of the study group. The
case was last considered in meeting
no. 15/81 dt. 30.10.2019 and it was

decided to wait for the report of study
group. 'fhe report of study group is
still awaited.

01/81/050/008

50/AM19/
05/23/040/004

14/AM18/

R29
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No. 12l81 dt. 18.09.2019 and decided
to constitutc a group to study the
manufacturing processes and
ascertain wastages by visiting the
factory premises of the applicants
manufacturing same/similar products.
A decision would be taken based on
the report ol' the study group. The
casc was last considercd in mceling
no. l5l81 dt. 30.10.2019 and it was
dccided to wait for thc report of study
group. 'l'he report of study group is
stillawaited.

R30

Padmavati

Export

0510406414
datcd 10.052018

01/81/050/002

98/AM19/
05/24/040/000

20/ノ Mヽ19/

l'l'hc casc was ratified in M. No. 6/81
datcd 01.11.2018 on rhe
rccomrnendation of Consultant
('ll:(l-3 ). 'l-hc applicanr's
representation received on
26.04.2019 with a request for
revision of ratified norms. The case
was considered in M. No. 12181 dt.
18.09.2019 and decided to constitute
a group to study the manufacturing
processes and ascertain wastages by
visiting the faclory premises of the
applicants manufacturing
same/similar products. A decision
would be taken based on the report of
the study group. The case was lasl
considered in meeting no. 15/81 dt.
30.10.2019 and it was decided to
wait for the report of study group.
The report of study group is still
awaited.

The Committee decided to Deferred
wait for the report of study
group.

R31

VERSATILE
CARD
TECHNOLOGY
PVT LTD

0410163278
dated 27.06.2017

01/81/050/002

90/AⅣl18/

04ノ24/040/000

62/AM18/

l'he case was ratified in M. No.
05181-ALC2I2018 dated 10.10.201 8

as per comments of MeitY vide U. O.
No. 11(43)12016-IPHW dated
24.09.2018. The applicant vide letter
dated 08.07.2019 has requested for
revision of ratified norms and stated
that the NC allowed wastage at
iowest but actual process wastage is
higher than the aliowed wastage. The
case was considered in M. No. 12l81
dt. 18.09.2019 and decided to refer
the case to MeitY lor examination.
The case was last considered in
mceting no. 15/81 dt.30.10.2019 and
it was noted that the case was not
referrcd to MeitY. 'I'herel'ore, the
Committee directed to forward the
applicant's representation to MeitY
immediately. The applicant's

lhe Committee decided to Deferred
'emind MeitY for expediting

he comments.
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PRIYANKA
INDIA PVT.
LTD.

0510410078
dated 28 03.2019

01/81/050/011

84/AM19/

05/24/040/007

24/AM19/

representation was refered to MeitY
on 16.09.2019. Howevcr. no

comments have been received Yet.

The case was rati「 led in M.No.

04/81-AIンC2/2019 datcd 29.05.2019

as  rcconllncnded  by  ConSultant

織

C~:温
1た a饉 宙dC bitt dated

27.08.2019 rcqtlcStcd to reconsider

their casc for a1lowing 10°/o、vastagc.

The casc Was considcred in M. No.

112/81 dt. 18.09.2019 and dCCidcd to

constitute a group to studY the

manufacturing Processes and

ascertain wastages by visiting the

factory premises of the applicants

manufacturing same/similar products.

A decision would be taken based on

the report of the studY grouP. The

case was last considered in meeting

no. 15/81 dt. 30.10.2019 and itヽ Vas

ided to wait for the report of studY

group. The report of studY grouP is

still awaited.
'lhe case was ratified in M. No.4/81-
ALC212019 dated 29.05.2019 as

recommended by Consultant (IIJC-
3).
The applicant vide lelter dated

21 .08.2019 requcsted to reconsider
their case for allowing 10o% wastage.

The case was considered in M. No.
l2l8l dt. 18.09.2019 and decided to
constitute a group to study the

manufacturing processes and

ascertain wastages by visiting the

factory premises of the applicants
manufacturing same/similar products.
A decision would be taken based on

the report of the study group. 'fhe

case was last considered in meeti
no 15/81 dt. 3010.2019 and it w

decided to wait for the rcport of study
group. The report of study group i
still a、vaitcd.

l-he case was ratified in M. No.
14/81-ALC2/2018 datcd 13.032019

on the recommcndation of Consultant

(TEC-3) and representative o

MSME.
Thc  applicant  vide  lcttcr  datcd

12.04.2019 has requcstcd to rcvisc

the norms with 10°/O wastage. 
´
「 hc

The Committee decided to Deferred

wait for the report of study
group.

'l'he Committee decided to Deferred
wait for the report of study
group.

R34

PRIYANKA
INDIA PVT
LTD.

510410088 dated

28.032019

SANEET
STEELS

510406371 dated

09.05.2018

(Part flle)

was considered in M. No. 12l81

'I'he Committee decided to

wait for the rePort of studY

group.

01/81/050/011

86/AM19/

05/24/040/007

45/AM19/

01/81/050/008

5/24/040/000
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dt.  18.09.2019  and  dccidcd  t。

'l'he case was ratified in M. No. 8/gl-
ノヽIン(32/2018 dated 19.12.2018 on

ascertain waslages by visiting the
factory premises of the applicants
manufacturing same/similar products.
A decision would be taken based on
the report of the study group. The
casc was last considered in meeting
no. 15/81 dt. 30.10.2019 and it wai
decided to wait for the report of study
group. The report of str_rdy group is
srill awailcd.

Iヽ35

SANEET
STEELS
0510407021

dated 29.06.2018

1/81/050/003

28/AM19/
05ノ24/040/001

89/AM19/

recommendation of Consultant
(lEC-3) by allowing 7yo wastage.'l'he applicant vide lelter dated
12.04.2019 has rcquested to revise
thcir noms with l0% wastage.
case was considcred in M. No. l2igl
dt. I 8.09.2019 and decided to
constitute a group to study the
manufacturing processes and
ascertain wastages by visiting the
factory premises of the applican
manufacturing same/similar products.
A decision would be takcn based on
the report of the study group. The
case was last considered in meeting
no. 15/81 dt. 30.10.2019 and it was
decided to wait for the report of study
group. 'l'he report of str"rdy group
still awaited.

l'he case was ratified in M. No. 05i81
dated 12.06.2019 on repeat basis as
approved for AA No.07i0111799
dated 21.06.2017 in M. No. 3/81-
ALC2|2019 dated 15.05.2019 as
recommended by Consultant (TEC-
3).

e applicant vide lelter dated
15.01.2019 has requested for revision

The Committee decided to Defcrred
wait for the report of study
group.

Detrrcd
The Committee decided

remind the applicant.

ARMOR PLAST
LIMITED

01/81/050/006

55/AM19/R36
10113842 /24/040/001

datcd 12.09.2018 56/AM19/

of ratified norms. This case was
considered in M. No. 12/81 dt.
18.09.2019 and decided ro ask the
applicant to furnish copies
shipping bills. As per NC decision,
D/L was issued on 14.10.2019. The
case was last considered in meeting
no. l5l81 dt. 30.10.2019 and it wa
decided to wait for the applicant,
reply. Flowever, no reply has been

Dy. Director General of Foreign Trade

Lrireciorate General of Foru,gn Trade

tr4iristryr of Commerce & lndulstiy
Udyog Bhawan, New Delhi
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ARMOR PLAST
LTD

0710113649
Dated 27 07.2018

01/81/050/004

48/AM19/

/24/040/001

10/AM19/

The case was ratificd in Meeting No.
5181-ALC212019 dated 12.06.2019.
The Commitlee decided to fix the ad-

hoc norms on repeat basis as

approved for AA No. 071011i799
dated 21.06.2011 in meeting no.
3/81-ALC2/2019 datcd 15.05.2019

recommended by Consultant (TEC-3

with the condition that grade &
diameter of SS to match in import
& export item and the word
"f'ubes" may be added in the
description of thc export item. 'l'he

applicant vide letter dated 15.07.2019
has stated that they have already
completed the export obligation
against the AA and there is no
provision to amend thc export
shipping bills from the customs.
Thereforc, they have requested to
remove the word "]'ubes" from thc
export item. 'l'his case was
considered in M. No. l2l8l dt.
18.09.2019 and decided to ask the
applicant to furnish copics
shipping bills. As pcr NC decision,
D/1ン  V`aS Sent on 14.10.2019. 

′
「 he

case was lasl considered in meeling
no. 15/81 dt. 30.10.2019 and it was
decided to wait for the applicant's
reply. However, no reply has been
received yet.

l'he case was ratified in M. No. 4/81
dated 29.05.2019 as recommendcd
by Consultant (l'EC-3). l'he
applicant vide lctter dated 15.06.2019
has stated that they have already
completed the export obligation
against the AA and there is no
provision to amend the export
shipping bills from the customs.
1'herefore, they havc requested to
remove the word "'fubes" from thc
cxport  item. This  case  was
considered  in  Ⅳl. No.  12/81  dt.

18.09.2019 and decided to ask the

applicant to furnish copies
shipping bills. As per NC decision,
DIL was sent on 14.10.2019.
I-lowever, no reply has been received
yet. 'fhe case was last considercd in
meeting no. l5l81 dt.30.10.2019 and

it was decidcd to wait l'or thc
applicant's reply. I Iowever, no reply

The Commitlee decided to

remind the applicant.

The Committee decided to

remind the applicant.

Deferred

Deferred

R38

ARMOR PLAS′「
LTD
0710112339
dated 01.11.2017

01/81/050/008

84/AM19/
07/24/040/002

17/AM18/
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has been reccived yet.

The case was ratified in M. No. 01/81 ih" C"-.*rtt.. a*ia.A to T.f..r.O
led 10.04.2019 taking cue from

MOKSH EXIM
0510409095

dated 27.12.2018

01/81/050/009

38/AM19/
05/24/040/005

42/AM19/

S10N C-22 as recommcnded by
MSME.
'l'he applicant vide letter dated
13.05.2019 has requested for revision
of ratified norms. The case was
considered in M. No. 12181 dr.
18.09.2019 and decided to constitute
a group to study the manufacturing
processes and ascertain wastages by
visiting the factory premises of the
applicants manufacturing
same/similar products. A decision
would be taken based on the report
the study group. The casc was last
considered in meeting no. 15/81 dt.
30.10.2019 and it was decided to
wait for the report of study group.
'Ihe report of study group is still
awaited.

Thc case was considercd by NC in

M No.17/81 dtted 07 11 2017 NC
obscrvcd that thc AA was issucd on

rcpeat basis as pcr RA,Mumbai lcttcr

no 03/94/0407/404/AM18ん 8 dttcd
ll.08.2017   Accordingly,  NC

wait for the report of study
group.

Committec noted that the
ase was referred to

ultant (1'EC-3) for
ination and also

bserved the comments given
DPHT vide U.0.No.:P―

3/94/040/4041 Mヽ18/38
ated l1 08.2017. Thereforc,

R40
10815138

datcd ll.08.2017 AM18/

Bharat Wire
Ropes Ltd

BHARAT WIRE
ROPES LTD.
0310819950
datcd 20.03.2018

01/81/050/003

12/AM18/
03/94/040/004

01/81/050/002

32/AM19/
03/94/040/009

83/AM18/

to close the case. The 7011/3112019-TSW dated
3.12.2019 whcrcin DPHTapplicant vide letter dated 03.01 .20 1

has requested for fixation of ad-hoc ted that the comments
norms on repeat basis in term o not be offered as the AA
policy circular no. 14 dated
27.12.2018. The case was considered
in M. No. 12181 dt. i8.09.2019 and
decided 10 reltr the case to
Corrsultant ('fllc-3) l'or cxaminatiorr
As per decision of meeting no. 12181

dt. 18.09.2019, the case was referred
to Consultant (TEC-3) on
23.10.2019. The case was last
considered in M. No. 15/81 dt.
30.10.2019 and it was decided to
wait for the comments.

ぼ
C惚暑翻el:船iヾ Cbsed

Committee decided to
the matler.

Committee decided to Deferred
for comments.

The case was ratified in M. No. 6/81
dated 01 .1 I .2018 on the
recommendation of Consultant
(TEC-3). The applicant vide
dated 13.06.2019 has requested for
correction in quantity i.e. correction
in calculation error in norm for item
at Sr. No. 1 & 2. Enhancement in
quantity of Zinc as allowed under
S10N C 670.This case was

R41
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consldcred

18.09.2019

applicant

M.No 12/81 dt.
decidcd tO ask the

fllrnish  details

calculations as stated bY t

ments have been received yet.
′
「 he cascヽ

vas ratiflcd in M.No.6/81

datcd    01 11.2018    on    t

recommendation of Consul
(TEC-3). The applicant vide letter

14.06.2019 has requested for
enhancement in quantitY of Zinc as

allowed under SION C 670. 'l'his

case was considered in M. No. 12l81

dt. 18.09.2019 and decided to ask the

applicant to fumish details o

calculations as stated bY the

applicant. As per NC decision, D/1,

was issued on 14.10.2019. 'l'he casc

was last considercd in tnccting no.

15/81 dt.30.10.2019 and it was

decided to wait for the applicant'
reply. However, no reply has been

received

The case was ratified in M. No. 6/81

dated 01 .1 1 .2018 on the

recommendation of Consultant
-3). The applicant vide letter

13.06.2019 has requested for
ion in quantity i.e. correction

in calculation error in norm for itcm
at Sr. No. 1 & 2. Enhancement in
quantity of Zinc as allowed under
SION C 610. 'fhis case was

considered in M. No. 12181 dt.

18.09.2019 and decided to ask thc
applicant to fumish details
calculations as stated by thc
applicant. As per NC decision, D/L
was issued on 14.10.2019. The case

was last considered in meeting no.

15/81 dt.30.10.2019 and it was

decided to wait for the applicant's
reply. Ilowever, no reply has been

rcccived yct
′
I｀hc casc was rati「 ledin M No.3/81-

AI′C2/2018   dttcd   14 08.2018

(aCtuJサ  hdd On 20.08.2018,
23.08.2018    and    28.08.2018).

'fhe Committee decided to

remind the applicant.

'Ihe Committee decided to

remind the applicant.

ｄ

・ｍ
　
ｍ
　
ｏ

applicant. As Per NC decision, D/l-
was issued on 14.10.2019.'fhe

留
i需
:rttL tti:u孟|ヤf:ど

3)on 06.12.2019.HOWever, no

R42
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BHARAT WIRE
ROPES LTD
0310820591

Dated:

23.042018

01/81/050/002

34/AM19/
03/94/040/000

39/AM19/

Deferred

Deferred

BHARAT WIRE
ROPES LTD.
10819949

dated 20.032018

01/81/050/002

33/AM19/
03/94/040/009

82/AM18/

POLYCAB
WIRES PVT
LTD.

01/81/050/004

72/AM18/

03/95/040/005

22/AM18/10816399 l-he applicant vidc letter dated

Committee considered
case as per agenda and

ecided to send the Deferred
licant's representationi
lication to Consultant

R44
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12.12.2018 requested for revision o ;C-3) immediately.ratified norms. 'fhe case was
considered in M. No. l2lgl dt.
18.09 2019 and dccidcd tO refer t

case to Consultant (TEC_3)
examination. The case was last
considered in M. No. l5lg 1 dt.
3010.2019 and it、 vas notcd that t
case was not rcferred to Consultant
('l'EC-3).'l'herefore, the Committee
directed to forward the applicant,s

Alン (〕2/2018    dated    14.08.2018

(aCtuaHy   held   On  20 08.2018,

響

&儡
amattde鮮

・

侃
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POIィ YCAB
WIRES PVT
LTD.

0310818249
05.01.2018

03/95/040/008

06/AM18/

12.12.2018 requested for revision o

1/81/050/001

ratified norms. 'l'he case was
considercd in M. No. 12181 dt.
18.09.2019 and decided to refer rhe

e Committee considered
he case as per agenda and

55/AM19/ casc tO cOnsultallt(TEC-3) ided to send the
examination. However, the case has
not yet been referred to Consultant
('lEC-3). 'fhe case was last
considcred in M. No. l5l81 dt.
30.10.2019 and it was noted that the
case was no1 referred to Consultant
('lEC-3). Therefore, the Comrnittee
directed to forward the applicant,s
representation to Consultant ('l'EC-3)

cant's representation/ Deferrcd
ication to Consultant
-3) immediately.

irnmediately. 'l'he case has not yet
been referred to Consultant (TEC-3).
Thc casc was ratiflcd in M No.2/81-

AL′C2/2018  dated  29.052018

(aCtually hcld On 18 07.2018)taking
cuc from AA No.0310815474 datcd
01.09.2017 ratiflcd in M. No 23/81-

AL(〕2/2017   dated   o6.032018.
′
「 hc  applicant  vide  lettcr  datcd e Committee considered Defened

1/81/050/000 12.12.2018 requested for revision e case as per agenda and
18/AM19/

03/り5/040/007

87/AM18/

ratified norms. The case was
considered in M. No. 12181 dt.
18.09.2019 and decided to refer the
to Consuhant(

「́ EC-3)for
examination. Ilowever. the case
not yet been refered to Consultant
(TEC-3). The case was last
considered in M. No. 15/8 I dt.
30.10.2019 and it was noted that the
case was not referred to Consultant
(TEC-3).'Iherefore, the Committee

ecided to send the
,plicant's representation/
plication to Consultant
EC-3) immediately.

Dy. Director General of Foreign Tri
Lirectorate General of Foru;gn Tii
Ministry of Commerce & lndus

Udyog Bhawan, New Delhi

POLYCAB
WIRES PVT.
LTD.

0310818064
28.122017

MEETING No 18/81-ALC2/2019 DAT[D ll 12 2019

17.10.2017

to Consultant
'lhe case has not

case was ratified in M.
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SHIVA
UTENSILS
INDUSTRIES
PVT.LTD.

0510406780
datcd 07.06.2018

SIDDHI
TRADERS

10406537

dated 21 05 2018

01/81/050/003

33/AM19/

05/24/040/000

93/AM19/

irected to forward the aPPlicant's

representation to Consultant ('fEC-3)

immediately. 'Ihe case has not Yet

been referred to Consultant (lEC-3).

The casc Was rttined in M No.9/81-

ALC2/2018   dated  02 01 2019
an。、ving the quantity of import item

with wastage of 1% as

recommendation of
-3).

The applicant vide letter dated

12.04.2019 has requested to revise

their norms with 10% wastage. 'lhe

case was last considered in M. No.

12181 dt. 18.09.2019 and decided to
constitute a group to studY the

manufacturing processes and

ascertain wastages by visiting the

factory premises of the applicants

manufacturing same/similar products.

A decision would be taken based on

the report of the study grouP.

case was last considered in meeting
no. 15/81 dt. 30.10.2019 and it was

to wait for the report of study
p. The report of study group is

ill a、vaited.

The case was ratified in M. No. 8/81-
ALC212018 dated 19.12.2018 as per

recommendation of Consultant
(l'EC-3) by allowing 7Yo wastage.
l'he applicant vide lettcr dated
12.04.2019 has requested to revise
their norms with 10% wastage. 'I'he

case was last considered in M. No.
12/81 dt. 18.09.2019 and dccided

constitute a group to study thc
manufacturing processes and

ascertain wastages by visiting the
factory premises of the applicants
manufacturing same/similar products.
A decision would be taken based on
the report of the study group. 'l'he

case was last considered in meeting
no. l5181 dt. 30.10.20i9 and it was

decidcd to wait for the rcport of study
group. 'l'he report of stLrdy group is
still awaited.

Thc case was ratified in M. No. 9/81-
ALC212018 dated 02.01.2019
allowing quantity of import item with
7o/o wastage as per rccommendation
of Consuhant ('l'lrc-3).

The Committee decided to Defened
wait for the report of study
group.

The Committee decided to Deferred

wait for the rePort of studY

group.

01/81/050/003

29/AM19/

5/24/040/000

88/AM19/

SHIVA
UTENSILS
INDUSTRIES
PVT.LTD.

0510406463
15.05.2018

'l'he Committee decided to Defened
wait for the reporl of study
group.

01/81/050/003

30/AM19/

05/24/040/001

38/AM19/

R49
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12.04.2019 has requested to revise
their norms with I0% wastage.
case was last considered in M. No.
12181 dt. 18.09.2019 and decided to
constitute a group to sludy the
manufacturing proccsses and
ascertain wastages by visiting
l'actory premises of the applir
manufacturing same/similar products.
A decision would be taken based on
the report of the study group. The
case was last considered in mecti
no. 15/81 dt. 30.10.2019 and it was
decided to wait for the report of study
group. The report of study group is
still awaited.

The case was ratified in M. No. 6i81-
ALC2/2017 datcd i3.06.2017 as

DIPP U o No12た 5/2017-TSW/89
dated 13.062017.
′
I｀hc  applicant  vidc  lctter  datcd

06.06.2019 had stated th7at NC had

permitted less quantity
Polyethylenc (llDPE) against Imporr
Item No.13,26 & 39 and requcsted to
allow the differential qLrantity
Polycthylcne ([IDPf]) as calculated
and applied in thc Advance
Authorization. The case was
considered in M. No. l2l8l dt.
18.09.2019 and decided to refer the
case to Consultant (TEC-3). As per
decision ol' meeting no. 12181 dt.
18.09.2019, thc case was rcferred to
Consultant (1'EC-3) on 28.10.2019.

e case was last considered in M.
No. 15/81 dt. 30.10.2019 and it、 va

decided to wait for the comments.
However, no comments have been
received yet.

The case was rratifled in M.No.
22/81-ALC2/2015 datcd 09.022016
as per 、vrittcn comments of DIPP
vide U.0,No 12/11//2016-TSW/88
dated                 17.05.2016.

The  applicant  vide  letter  dated

12.09.2019 had requested for
revision of ratified norms. 'lhe case
was considered in M. No. 12181 dt.

Committee decided to
ind Consultant (TEC-3)

r expediting the comments.

Dcferred

01/81/050/004

52/AⅣ117/

5/23/040/003

931 Mヽ17/

01/81/050/003

01/AM16/
057/23/040/002

21/AM16/
18.09.2019 and dccided to refcr t

case to Consultant (TEC-3). As
decision of meeting no. 12181 dt.
18.09.2019, the case was referred to
Consultant ('fEC-3) on 28.10.2019.

Uirectorate General of For"rgn Trade
lvlinistry of Commerce & lndustry

Uclyog Bhawan, New Delhi

JINDAL SAW
LIMITED

0510400595
datcd 02.12.2016

JINDAL SAW
LTD
0510395490
31.082015

Committee decided to Deferred
ind Consultant (TEC-3)

expediting the comments.

４
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MONTEX
GLASS FIBRE
IND PVT.LTD.
0310813758
datcd 05 06.2017

1/81/050/002

16/AM18/
03/95/040/001

90/AM18/

The case was last considered in M.
No. 15/81 dt. 30.10.2019 and it was

decided to wait for the comments.
However, no comments have been

receivcd yet.

l'hc casc was ratificd ilt M. No.

12/81-ALC2/2017 datcd 05.09.2017

on rcpeat basis as approvcd for AA

No. 0310791833 datcd 09.12.2014
ratiflcd in NC M.No.8/81 dated
28.07.2015 as per DIPP colllments

vide U.0。 No.12/65/2017-TSW/101
datcd 18/09/2017.
'l'he applicant vide letter
01.1 1.201 8 had requested
amendment in norms. The case was

considered in M. No. 12181 dt.
1 8.09.2019. As per decision
meeting no. 12l81 dt. 18.09.2019, the

case was referred to DPIIT on

23.10.2019. The case was last
considered in M. No. 15/81 dt.

30.10.20i9 and it was noted that t
case was under examination
inlonned by the representative
DPII'| in the meeting. Howcvcr,
comrlents havc been received yet.
'fhe case was ratified in M. No.8/81-
ALC212018 dated 19.12.2018 on the
recommendation of Consultant
(TEC-3) by allowing 7o/o wastage.
The applicant vide letter dated
12.04.2019 has requested for 10%
wastage. The Committee noted in
Meeting No. 12181 dt. 18.09.2019
that the request was received beyond
90 days from last decision. Hence,
thc Committee decided to ask thc

Thc casc was ratifled in M No.3/81-

ALC2/2018  dated  14.08.2018  by

allowing the wastage of 5oh.

The applicant via email
21 .11.2018 had requested

datcd

for

R52

R53

AJAY
AGARWAL&
SONS
0510406236
dated 26.04.2018

PH′OT
INDUSTRIES
LTD.
0510402645
datcd 19.05.2017

1/81/050/004

AM19

01/81/050/001

99/AM18/
05/24/040/000

73/AM18/

pplicant to deposit a composition
AM19/ fee of I{s.5000/- for considering the

As per NC decision, an email
was sent to applicant on 29.10.2019
requesting for proof of deposition o

ition fee. The case was last
idered in meeting no. i5l81 dt.

30.10.2019 and it was decidcd to
wait for thc applicanl's reply.
l{owever, no reply has bcen receivcd

datcd

for

It54
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｀
he Committce dccided to Dcferred

ind DPII'f for expediting

hc comments.

'l'he Committee decided to Deferred

remind the applicant.

'he Committee considered
c casc as per agenda and

to  send  thc Dcferred
rcprcscntation/

to   DPIIT

idcd
lHcant's

llication

,Of C

Og B
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VINDHYA
TELELINKS
IノTD.

1110025730

datcd 19 o9 2011

1/81/050/005

58/AM18/

11/24/040/000

27/AM12/

revision of ratificd norms. The case
was considered in M. No. 12181 dt.
18.09.20i9 and decided to refer the
case to DPIII' for examination. l'he
case was last considered in meeting
no. l5l81 dt. 30.10.2019 and it was
noted that the case was not referred
to DPIIT. Therefore, the Committee

mmediately.

directed to forward the applicant,
representation to DPIIT immediately.
'l'he case has not yet been referred to
DPIIT.

'l'he casc was ralified in M. No.3i81-
ALC2|2018 dated 14.08.2018 as per
Do'f comments vide O. M. No.l5-
―IP    dated    14.05.2018.

The applicant vide letter dated
22.10.2018 znd 09. I 1 .2018 had
request fur revision of ratified norms.
'i'he casc was considercd in M. No.
12181 dt. 18.09.2019 and decided to
refer the case to Do'f for
examination. 'fhe case was last
considered in meeting no. 15/81 dt.

Committee considercd
e case as per agenda and
ided to send the

plicant's representation/ Deferred
pplication to   DoT
mmediately.

30 10 2019 and it、vas notcd that t

case was not referred to DoT.
'l'herefore, the Comrnittee directed to
forward thc applicant's
representation to DoT immediately.
l'he case has not yet been referred to
Dol'.
lh" .^; *or upp-".d i, Norms Committee decided to Defcrcd
Committee-ll special meeting held mind Consultant (TEC-3)

'l'he applicant via email dated
expediting the comments.

.05.2019 has requesled to correct
thc AA No 0310796525 instead O
0310798525    

′
I｀hc   casc

considered in M. No. 12181 dt.
18.09.2019 and decided to refer the
case to Consultant (TEC-3). The case
was not referred to Consultant (TEC-
3) as the main file was not readily
available. 'fhe case was last
considered in meeting no. 15/8i dt.
30.10.2019 and the Committee
directed to trace the main file and
take action as decided in M. No.
12181 dt. 18.09.2019 immediately.
The applicant's representation has
been referred to Consultant (TEC-3).
rig*,gygl ,9gne!F lle awaited.
'lhe case was approved in Norms Committee decided to Deferred
Committee-Il S ial Meeting held

1/81/050/001

85/AM16/

03/94/040/001

65/AM16/

01/81/050/001

84/AM16/

品発」富鶏翼鷺嚇田ギも

ANGLO STEEL
PVT LIMITED

0310796525
dated 09.06.2015

ANGLO STEEL
PVT LIMITEDR57
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10796526

:cd 09.06.2015

03/94/040/001

73/AM16/
on 11 .12.2011 . 'l'he applicant via
email dated 04.05.2019 has requested
to correct the AA No. 0310196526
instead of 0310798526.The case was
last considered in M. No. 12181 dt.
18.09.2019 and decided to refer the
case to (TEC-3). The case was not
referred to Consultant (TEC-3) as the
main flle was not readily available.
The casc was last considered in
meeting no. 15/81 dt.30.10.2019 and
the Committee directed to trace the
main file and take action as decided
in M. No. 12181 dt. i8.09.2019
immediately. The applicant's
representation has been referred to
Consultant ('I'tlC-3). IJowever,
comments are awaited.

mind Consultant (TEC-3)

r expediting the comments.

R58

ANGLO STEEL
PVT.LIMITED

0310796527
dated 09.06.2015

01/81/050/001

86/AM16/
03/94/040/001

82/AM16/

The case was approved in Norms
Committee-il Special Meeting held
on 11.12.2017. The applicant via
email dated 04.05.2019 has requested
to correct the AA No. 0310196527
instead of 03 1 07985 21 . 'fhe case was
last considered in M. No. 12181 dt.
18.09.2019 and decided to refer thc
case to (TEC-3). 'l'he case was not
referred to Consultant ('l'trC-3) as thc
main file was not readily availablc.
The case was last considered in
meeting no. 15/81 dt.30.10.2019 and
the Comrnittee directed to trace the
main file and take action as decided
in M. No. 12181 dt. 18.09.2019
immediately. 'fhe applicant's
rcprcscntation has been referred to
Consultant (TEC-3). I Iowever,
comments are awaited.

版∬則驚

It59

NAGREEKA
INDCON
PRODUCTS(P)
LTD.
0310815357
datcd 23.08.2017

O1/81/050/003

36/AM18/
03/95/040/003

43/AM18/

'l-he case was ratified in M. No.2/81-
ALC2l20l8 dated 29.05.2018
aliowing the quantity of import item
1.05 Kg/Kg content in the cxport
product. 'l'he applicant vidc Ictter
dated 18.03.2019 had requcstcd for
revision of ratified norms. 'l'he case

was considered in M. No. l2l81 dt.
18.09.2019 and decided to refer the
case to DPIIT. As per decision of
meeting no. 12l81 dt. 18.09.2019, the
casc was referrcd to DPII'I on
28.10.2019.'fhe casc was last
considered in meeting no. l5181 dt.
30.10.20 19 and on the request of
DPIIT. the Committee decided to

e Committee decided to Defened

it for the comments.
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CONSOLIDATE
D COIN
COMPANY
PRIVATE
LIMITED
0510409208
dated 07.01.2019

CONSOLIDATE
D COIN
COMPANY PVT
LTD
0510406615
datcd 25.05.2018

01/81/050/009

47/AM19/
05/23/040/004

27/AM19/

01/81/050/002

40/AM19/
05/23/040/000

82/AM19/

send again a copy of application/
rcpresentation to DPIIT for
examination. The representation was
referred to DPIIT on 09.12.2019.
However, no comments have been

'l'he case was ratified in M. No. 0l /8 I

dated 10.04.2019 as per written
comments of Consultant (TEC-3).
The applicant vide letter dated
07 .01.2019 has requested for revision
of ratified norms. Thc case was
considered in M. No. 12181 dt.
18.09.2019 and decided to refer the
case to DPIII'. I'he case was last
considered in M. No. l5l81 dt.
30.10.2019 and it was noted that the
case was not referred to DPIIT for
examination. 'l'herefore, the
Committee directed to forward the
applicant's rcpresentation to DPIIT
immediately.'l'he representation was
referred to DPIIT on 3 1.10.2019.

The case was ratified in M. No.7/81
dated 29.11.2018 as per written
comments of Consultant (TEC-3).
The applicant vide letter dated
I I .03.2019 has requested for revision
of ratified norms. Thc case was
considered in M. No. 12181 dt.
18.09.2019 and decided to refer the
case to DPll'f. I Iowever, the case has
not ye1 becn referred 10 DPII'I'
examination. The case was last
considered in M. No. 15/81 dt.
30.i0.2019 and it was noted that the
case was not referred to DPIIT for
examination. Therefore, the
Committee directed to forward the
applicant's representation to DPIIT
immediately. The representation was
referred to DPIIT on 3 1 . 10.20 1 9.

ft . rur. *-ur *tif,.a ln tut. No. :lS1-
ALC2|2019 dated 15.05.2019 as per
written comments were given by
DPIIT vide U.O. No.: P-
7011/622019‐ TSW

e Committec considered Deferred
he case as per agenda and

ted the written comments
iven by DPIII' vide U.O.
.: P-47014/112019-TSW
atcd   06.12.2019.  Thc

mittee observed that
ifferent norms have been

mended by technical
thorities for same/similar

in the past. Hence, the
mittee decided to get the
1 wastage verified by a

consisting DDG (SG),
ultant (VCA) and

presenlative of DPII'l'. I'he
m would submit its report

n 15 days after making
hysical verification.

case stands deferred.

Committcc considered Dcferrcd
hc case as per agcnda and

the written comments
ven by DPIIT vide U.O.
:  P-47014/11/2019-TSW

06.122019.   The
ommittee observed that
ifferent nonrs have been

mended by technical
uthorities for same/similar

in the past. Hence, the
mittee decided to get the
I wastage verified by a

consisting DDG (SG),
Itant (VCA) and

presentative of DPIII'. The
would submit its report

in l5 days after making
ysical verification.

case stands deferred.

Committee consideredDeferred
case as per agenda and

the written comments
iven by DPIIT vide U.O.

dated .: P-47014/112019-TSW
06.12.2019.   Thc

CONSOLIDATE
D COIN
COMPANY
PRIVATE
LIMITED
0510409513

01/81/050/009

80/AM19/
05/23/040/004

62//ヽM19/
30.04.2019.

R62
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dated 29.01.2019

CONSOLIDATE
D COIN
PANY
PRIVATE
LIMITED
0510408678
dated 29.01.2019

CONSOLIDATE
D COIN
COMPANY
PRIVATE
LIMITED
0510404377
dated 27.10.2017

It64

67   鵞

The applicant vide letter dated

03.09.2019 has requested for revision

of ratified norms. The casc

considcred in M. No  12/81  dt.
1809.2019 and dcCidcd tO rcfcr thc

meeting no.12l8l dt. 18.09.2019, the

case was referred to DPII'| on

24.10.2019. The case was I

considered in M. No. 15/81

30.10.2019 and it was noted that

case was under examination
informed by the representative
DPIIT in the meeting.

The case was ratified in M. No.3/81-
ALC2|2019 dated 15.05.2019 as Per
written comments were given bY

DPIIT vide U.O. No.: P-

47011/14/2019-TSW
30.04.2019.

datcd

However, the applicant vide leller
dated 03.09.2019 has requested for
revision o1'ratified norrrs. The case

was considered in M. No. 12181 dt.

18.09.2019 and decided to refer the

case to DPllT. As per decision
meeting no.12l8l dt. 18.09.2019,
case was referred to DPIII'
24.10.2019. The case was

considered in M. No. 15/81

30.i0.2019 and it was noted that
casc was under cxamination
informed by the representative
DPII'f in the meeting.

DIPP written commcnts vidc lr.No.

47011/125/18/TSW        dated
09.04.2018.
´
「 he  applicant  vide  letter  dated

17 12 2019 encloscd a copy of carlier

letter datcd 09.10 2018 requcsted to

revise  thc  ratiflcd  norlns.  
′
I｀hc

represcntations dated 09 10.2018 and

17.12.2018、vas rcfcrrcd to DPII′ I｀ on

05.12.2019.

ittee observed that

ifferent norms have been

mended by technical

uthorities for same/similar

1 wastage verified bY a
consisting DDG (SG),

onstlltant (VCA) alld
tativc of DPHT. The

would submit its rePort

15 days after making
sical verification.

「 hc casc stands defcrred.

I'he Committee consideredDeferred
case as per agenda and

ed the written comments
iven by DPIIT vide U.O.
0.:  P-47014/11/2019-TSW

atcd   06.12.2019.  Thc
mittee observed that

ifferent noms have been
mended by technical

uthorities for same/similar
tems in the past. Flence, the
lommittee decided to get the
tual wastage verified by a

eam consisting DDG (SG),
onsultant (VCA) and
:presentative of DPIIT. The
am would submit its report

15 days after making

Ience, the Committee
ided to get the actual

astage verified by a team
isting DDG (SG),

nsultant (VCA) and
presentative of DPIII'. 'I'he

m would submit its report
n 15 days after making

tems in the Past. Hence, the

to DPII'f. As Per decision o ommittee decided to get the

dt.

thc

as

the
on

last
dt.
the

AS

01/81/050/005

51/AM19/
05/23/040/003

62/AM19/

01/81/050/004

24/AM18/

05/23/040/002

741 Mヽ18/

hvsical verification.

case stands deferred.

Committee consideredDeferred
e case as per agenda and

Thc casc was rati「lcdin M No2/81-
AL(〕2/2018    datcd   29.05.2018

rved thal dil'ferent norms
ave bccn recommcnded by

(actually held on 18.07.2018) as nical authorities for
me/similar items in the past.

I'hc case stands deferred.
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l'he case was ratified in M. No. 9/g1-
ALC2/2018 dated o2.01 2019 as

writlen comments of MoS vide U. O.

Committee

ind MoS for
c commcnts

decided to
expediting

Deferred

R65

NATIONAL
STEEL AND
AGRO
INDUSTRIES
LTD.
5610005104
datcd 23.03.2017

JINDAL
QUALITY
TUBULAR
LIMITED
0510401960
datcd 15.03.2017

INDAL
UALITY
TUBULAR
LIMITED
0510403717
dated 18.08.2017

01/81/050/0

187/AM18/
56/24/040/000

51/AM17/

01/81/050/000

36/ノヘM18/
05/23/040/005

94/AM17/

01/81/050/003

56/AM18/

No.: 2(6)/201 7-1 D dated 13.12.201 8.'l'he applicant vide letter dated
25.04.2019 has requested for revision
of ratified norms as per the statement
of the actual export made under the
AA. The case was considered in M.
No. 12i81 dt. 18.09.2019 and decided
to refer the case to MoS. As per
decision ol' meeting no. l2l8l dt.
18.09.2019, the case was referred to
MoS on 25.102019. Thc case
last cOnsidercd in M.No 15/81

30.10.2019 and it was decided
wait for the comments. However.

dt.

to

no

R66

R67

望堅壼豊整里里翌市ed yct
'l'he case was ratified in M. No.5/81-
41.C212019 dated 12.06.2019 as per
writlen comments given by
Consultant (l'EC-3).'l'he applicant
vide leter dated 12.09.2019 has
rcquested for rcvision of ratified
norms. -l'he 

case was considered in
M. No. 12181 dt. 18.09.2019 and
decided to refer the case to (1'EC-3).
As per decision of meeting no. 12181
dt. 18.09.2019, the case was referred
to Consultant (TEC-3) on
28.10.2019.'l'he case was lasl
considered in M. No. l5l81 dt.
30.10.2019 and it was decided to
wait for the comments. Ilowever. no

_g 
gg!19!1! haY:_u.gu.. gly:g

e case was ratified in M. No. 6/81-
41.,C212019 dated 26.062019 as per
writlen comments dated 13.05.2019
given by Consultant (1llc,3).
'fhe applicant vide lettcr dated
12.09.2019 has requested lor revision
of ratified norms. The case
considered in M. No. 12181
18.09.2019 and decided to refer
case to Consultant (TEC-3). As

Committee decided to Deferred
mind Consultant(TEC-3)

expediting the comments.

Commiffee decided to Deferred
ind Consultant (TEC-3)
expediting the comments.

ｄｔ
．

ｔｈｅ

5/23/040/001

AM18/ decision of meeting no. 12181 dt.
18.09.20 19, the case was referred to
Consultant (1'EC-3) on 28.10.2019.
The case was last considered in M.
No. 15/81 dt. 30.10.2019 and ir was
decided to wait for the comments.
However, no comments have been
received
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-l'he 
case was ratificd in M. No. 4/81- e Commiltee decided to Deferred

AIンC2/2018 dated 27.08.2018 as

R68

SVAM
PACKAGING
INDUSTRIES
PRIVATE
LIMITED
10398071

30.03.2016

SAHNEY
KIRKW00D
PVT.LIMITED
0310805311
dated08.06.2016

01/81/050/001

73/AM17/
05/24/040/006

26/AM16/

01/81/050/002

33/AM17/
03/95/040/001

79/AM17/

written comments of DIPP vide F.

No.  7/176/2018-TSW   datcd
27.06.2018.

The applicant vide letter dated

10.10.201 8 had requested for
revision of ratified norms. The case

was considered in M. No. 12181 dt.

18.09.2019 and decided to refer the

case to DPIIT. As per decision
meeting no. 12181 dt. 18.09.2019, the

case was referred to DPIIT on
28. I 0.201 9. The case was last

considercd in M. No. 15i81 dt.

30.10.2019 and it was decided to
wait for the comments. However, no

comments have been received yet.

The case was ratified in M. No. 01/81
dated 10.04.2019 as per written
comments given by Consultant
(TEC-3). The applicant vidc lettcr
dated 06.06.2019 had requested for
revision of ratified norms. 'l'he case

was considered in M. No. 12181 dt.
18.09.2019 and decided to refer the
case to Consultant (TEC-3) for
examination. l-he case was last
considcred in mecting no. 15/81 dt.
30.10.2019 it was noted that the case

was not rcfcrred to Consultant ('lEC-
3). Therefore, the Committee
directed to forward the applicant's
representation to Consultant (1'tiC-3)
irnmediately. 'l'he case was referrcd
to Consultant (TEC-3) on
06.12.2019.
'l'he case was rejectcd in Meeting No.
0l/81 dated 05.04.2011 due to non
submission ol reply of dcficicncy
letter dated 13.02.2017 followed by
reminder dated 08.03.2017. 'l'he

applicant vide letter dated 09.07.2018
fumished the reply with a request
fix the ad-hoc norms. The Committee
considered the case in Meeting No.
9/81 dated 07.08.2019 and noted that
the copy of rcprcscntation was scnt to
DPI11｀     on    02 11 2018

cxalllination of the casc. As

decision of meeting no. l1/81 d
04.09.2019, DPIIT was reminded on
I I .l 0.2019. l'he case was last
considered in Mccling No. 14181

rind DPII'f for expediting

comments.

e Commitlee decided to Deferred

ait for the comments.

Committee consideredDeferred
case as per agenda and

,rd the applicant's
resentative during personal
,ring. However, the

mittee directed to the
tative to fumish

llowing information for
rlher examination of the

l. Sheet layout & wcight
of the
component/product.

2. Documcnts showing
scrap value.

c case stands defcrred.

R70

VEDANTA
LIMITED
3510044672
datcd 17.02.2015

(Part File)

01/81/171/000

19/AM16/
35/24/039/000

3/AM15/
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SAHNEY
KIRKW00D
PVT LIMITED
0310805314
Dated 08.062016

01/81/050/002

34/AM17/
037/95/040/001

83/AM17/

tcd  16.10 2019 and dccidcd tO

remind DPII'f for expediting the
comments. A copy of representation
in sentto I)PIIT On 09.12.2019.

J'he case was rejected in Meeting No.
01/81 dated 05.04.2017 due to non-
submission of reply of deficiency
lelter dated 13.02.2017 followed by
reminder dated 08.03.20 I 7.
'l'he applicant vide letter dated
02.11.2018 fumished the reply with a
request to fix the ad-hoc norms. The
Committee considered the case in
Meeting No. 9i81 dated 07.08.2019
and noted that a copy
reprcsentation was sent to DPIIT on
02.11.2018 for examination of the
case. DPII'f's D/t, vide Ll. O. No.: P-
47014/13/2019-TSW         datcd
29.08.2019 rcceivcd and scnt to thc

applicant via cmail dt. 04.10.2019.

Thc   applicant's   reply   dated

13.ll.2019 was refcrrcd to DPⅡ T On
0912.2019

c casc was ratifled in M.No
19 dated 18 09.201912/81-AIン (〕2/20

14.10.2019 has requested revision
ratified norms & personal hearing.
l'he applicanl vide email dated
24.10.2019 was called to attend PH
on 30.10.20i9. 'fhe party vide email
dated 25.10.2019 sought for another
date of PIl. The case was last
considered in meeting no. 15i81 dt.
30.10.2019 and decided to call the
applicant on personal hearing to
explain the case. As per NC decision,
an email dated 28.11.2019 was sent
to the applicant to attend PFI on

ratiflcd norlns & personal hearing.
′
I・hc  applicant  vide  cmail  datcd

24.102019 、vas called to attend PH
on 30.10.2019. The applicant vide

email dated 25.10.2019 sought

Committce consideredDeferred
case as per agenda and

rd the applicant's
ive during personal

ing. However, the
ommittee directed to the
presentative to fumish
lowing information for
her examination of the

Shect layout & 、veight
of                the

component/product.
2. Documents showing

scrap vaiue.

case stands deferred.

Committee considered Defened
case as per agenda and

ommittee directed to the
tative to fumish

llowing information for
rther examination of the

Sheet layout & weight
of the
component/product.

2. Documents showing
scrap value.

case stands deferred.

tive to fumish
lowing information for

examination of the

& weight

the recommendation of Consultant the applicant's
tative during personal

applicant vide letter dated ing. However, the

01/81/050/005

52/AM19/

13/AM19/

01/81/050/005

44/AM19/
03/95/040/007

64/AM19/

Thc case was rdifled in M No.
12/81-ALC2/2019 dated 18.09.2019

on thc recommcndation of Consultant

(TEC-1).

Comllllittee considered Dcfcrred

case as per agenda and
the applicant's

The applicant vide letter dated
presentative during personal
:aring. Flowever, the

14.10.2019 has requested revision o ittee directed to the

SAHNEY
KIRKW00D
PVT.LIMITED
0310825416
dated 05.12.2018

SAHNEY
KIRKWOOD
PVT.IンIMITED
0310824725
datcd 26 10.2018

R73
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another date of PH. The case was last Of

idered in meeting no. l5l81 dt. component/product.
2. Documents showing

scrap value.

case stands deferred.

idcd   to   allo、 v   thc

mendment in the description
f the import item as under:

miltee directed to the
tative to fumish

ilowing information for
rther examination of the

1. Sheet layout & weight
of the
component/product.

2. Documents showing
scrap value.

lhe case stands deferred.

the

SAHNEY
KIRKW00D
PVT.LIIMITED

0310825943
Dated 26.12.2018

01/81/050/007

15/AM19/
03/95/040/009

98/AM19/

to  applicant  to  attcnd  P1l  on

ll.12.2019.

Committee consideredApproved
he case as per agenda and

the applicant's
tative during personal

ing. The Committee

1.The “Modcl No.230''
may be rcad as``Ⅳ lodel

No。 203‖

:e: The rest of the
ision will remain

nchanged as decided in the
. No。  11/81-A12C2/2019
ated 04.09。 2019 read with

ision in Ⅳl. No。  14/81‐

1/C2/2019 dated
16.10.2019.

may takc consequential

'he Committee considered Deferred
14/81-ALC2/2019 dated 16 10.201 case as per agenda and
as per written comments dated the applicant's

tative during personal16.10.2019 given by Consultan
ring. However, the

30.10.2019 alld decided to can the

licant on personal hearing to
plain the case. As per NC decision,
email dated 28.11.2019 was sent

The case was ratified in M. No.
1 1 l8l - ALC2l20l9 dated 04.09.2019
as per written comments given by
Consultant (TEC-1).
The applicant via email dated
06.11.2019 had requested for minor
correction in Model No. 230 need to
be corrected to read as "Model No.
203',.

The applicant via email dated
06.1 1.2019 had requested for
revision of norms along with
personal hearing.

The casc was raCCtcd in Mceting No.

23/81-AIノ (〕2/2012 datcd 12 02.2013

due to non-submission of reply o
deficier-rcy le11er dated 16.08.2012.
The case was last considered in

Commiltee decided
it for the comments.

R74

R75

SAHNEY
KIRKW00D
PVT.LIMITED
0310828245
Dated 09.04.2019

01/81/050/000

15/AM20/
03/95/040/013

73/AM19/

MIDAS CARE
PHARMACEUT
ICAlンS PVT
LTD
0310691963

01/81/050/001

67/AM13/
03/95/040/000

08/AM13/

R76

71 I Page 78 MEET!NG No.18/81-ALC2/2019 DAttED ll.12.2019

t°

Dcfcrrcd

case was ratified in M.



Dated 24.04.2012

FCI OEN
ECTORS

lンIMITED
1010059417

dated 29.02.2016

FCI OEN
CONNECTORS
LIMITED
1010059344

datcd 17 12.2015

1/81/050/000

73/AM17/
10/24/040/001

AM16/

01/81/050/005

30/AM16/
10/24/040/000

83/AM16/

1c Commitlcc Notcd

ecided to wait

CII in its Meeting No.

that

8/81-Dcferred

that

8/81-Deferred

mecting no 23/81-ALC2/2012 dated

12.02.2013 and it 、vas decidcd to

withdraw the case as the above case
already rejected in M. No. 20181 dt.

ａｓ

Ｍ

e applicant vide letter dated
26.08.2019 fumished the reply with a

request to fix the ad-hoc norms. The
representation was referred to DPIIT
05.12.2019.   Ho、 vcvCr,   nO

g g rnpllti !ry:_u:g,1_l.l-.i_y9gyr1 _

1｀hc case was ratifled in

no.10/81-ALC2つ 018
16.01.2019 as per writtcn

of MeitY vidc DIT U.
17(27)/2016-IPHW

31 102018.
´
I｀he  applicant  vidc  letters

27.02.2019,     01.03.2019

09.04.2019   had  rcqucsted

revision ofratifled norlns.

The casc was ratiflcd in meeting No

5/81  datcd  10 10.2018  as  pcr

comments g市cn by MeitY vide U.0.
No. 17(15)'016-IPHW dtted
24.092018.

1｀hc  applicant  vide  lcttcr  dated

ll.02.2019   had   rcqucstcd   for

rcvlslon in Norl■ s.

The casc、vas ratiflcd in Mceting No.

5/81-AIン C2/2018 dated 10.10.2018 as

per written conllllcnts given by

MeitY vide U O.No.17(18)/2016-
IPI「IW dated 24.092018

1｀he  applicant  vidc  letter  dated

12.12.2018 had reqllcst for revision

of ratiflcd norlns.

II in its Meeting No.
meeti LC2/2019   held   on
dated .07 2019    dccided    to

COllllnCn itute a study group to
O No.
dated

sit the manufacturing
ilities of the applicant to

the process of
anufacture and wastages of
alerials occurring during the

ss. The report of the
tudy group is awaited.

Committee
for report.

thc

Committce Noted

R77

R78

R79

ｔｃｄ
＆
ｂ

ａ
ｄ

FCI OEN
CONNECTORS
[′IMITED
1010059345

dated 17.12.2015

01/81/050/005

27/AM16/
10/24/040/000

81/AM16/

IンC2/2019     hcld    on
.4.07.2019    decided    to

nstitute a study group to
isit the manufacturing

ilities of the applicant to
the process of

ufacture and wastages of
ials occurring dr"rring the

'lhe report of the
y group is awaited.

the Committee
ided to wait for re

e Committee Noted that
I in its Meeting No. 8/81- Deferred
LC22019   held   on
.07.2019    dccided    to

titute a study group to
sit the manufacturing

lities of the applicant to
the process of

anufacture and wastages of
aterials occurring during the

R80
「
C10EN

The report of the
udy group is awaited.

the Committee
ided to wait for report.

01/81/050/005 ft . .ur. *u, ,rtif,.d ir, ,r,""ti.,g No. Committee Noted that
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CONNECToRS
LIMITED
1010059352

dated 30.12.2015

28/AM16/
10/24/040/00o

89/AM16/

5/81 datcd lo lo.2018 as pcr written

commcnts given by MeitY vide U0
No. 17(19)/2016_IPHw  dated
24.09.2018.

Thc  applicant  vidc  lcttcr

27.022019,     01.03.2019

陽懸∬::r面1lnolttlC・
Cd

翫離め需Fttiッ::ち洸
as per written comments given by
MeitY vide U. O. No.: fi1it1tZOrc_

II in its Meeting No. g/gi_Deferred
LC2/2019   held   on
4.07.2019    dccidcd    tO

ｃｄ

＆

ａ
ｄ

onstitute a study group to
isit the manufacturing

ilities of the applicant to, the process of
nufacture and wastages of

ials occurring during the
. The report of the

tudy group is awaited.
ence, the Committee

to wait for
I'he Committee Noted

I in its Meeting No.
LC2つ019   hcld   on
4.07.2019 decHed tぎ

that

8/81-Deferred

onstitute a study group to
lslt the manuf,acturing

09.04.2019 had requested
revision of ratified norms.

IPHW dtted 13 03.2019.

Thc  applicant  vidc  lcttcr  datcd

2702.2019,     01.03.2019     &

ilities of the applicant to
the process of

anufacture and wastages of
ials occurring during the

1'he report of the
y  grOup  is  awaitedi

cnce,   the   cOmlnittec

4.01.2019 decided to

lities of the applicant to
the process of

anufacture and wastages of
aterials occurring during the

'l'he report of the
$oup is awaited.
' the Committee

Thc casc was ratiflcd in

no.15/81-ALC2/2018

17(22)/2016_IPHw

Thc casc was ratined in
no 15/81_ALC22018
27.03.2019 as per writtcn

given  by  McitY  vide
No.117(29)泡 o16-IPHw
1303.2019.

The  applicant  vidc  lcttcr

dccidcd to wait lor rcport.
lhc ('ornrnittcc Notcd that

onstltute a study group to
isit the manufacturing

II in its Meeting No. g/g1_ Deferred
I′C2/2019    hcld    On
407.2019    decided    tO

mecting

datcd
27 .03.2019 as per written comments
given by Meity vide U. O. No.:

IThc  applicant  vidc  lcttcr  datcd

2702.2019,     01.03.2019     &
09.04 2019   had rcquested   fOr
rcvisiOn ofratincd norms.

dated ilities of the applicant to
the process of

ufacture and wastages of
terials occurring during the

The report of the
y  grOup  is  awaited
cnce,  tlle  cOmmltec

ided to wait for report.
Committee Noted that

CII in its Mceting No.8/81_Deferred

LC2/2019    hcld    on‐

R83

FCI oEN
CONNECToRS
LIMITED
1010059426

datCd 04.03.2016

1/81/050/00o

72/ノヘM17/
10//24/040/Ool

HAM16/

mceting

datcd

Commcnts
U.o.

dated

dated

&
rcvls10n

onstitute a study group to
isit the manufacturing

27.02.2019,     01.03.2019

:lllil::il]乳 ::quCStCd fOr

FCI oEN
CONNECTORS
LIMITED
1010059409

Dated 16.o2.2016

LIMITED
1010059410

16.02.2016

101/81/050/00o

10/AM17/
10/24/040/Ool

06/AM16/

101/81/050/00o

H ttM17/
10/24/040/Ool

07/AM16/
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FCI OEN
ONNECTORS
LIMITED
1010059434

dated 21.032016

1/81/050/000

74/Aヽ417/

10/24/040/001

18/AM16/

′
1｀he casc 、vas rratifled in mCCting

no.15/81-ALC2/2018       dated

14.0g.2n19 requested for fixation for

ad-hoc norms and stated that while

黒:i17出/2躍IL♂
C U・
d温

13.03.2019.

No.8/81 dated 24.01.2019 on the

ground thal Zinc recovered from the

import items is not being exported'

Th; applicant vide letter dated

Thc  applicant  Vidc  letter

27.02.2019,     01.03.2019

09.04.2019   had   rcquCSted

revision of ratiflcd norms.

09.04.2019 had requested

revision of ratified norms.

i-n" .-ur. ** *1e.t"d t" Mttt"-rg

ided to wait for report.

Committee Noted that

cII in its MCcting No.8/81-Dcfcrrcd

LC2/2019     held    On
4.07.2019    deCidCd    tO

nstitute a studY grouP to

isit the manufacturing
ilitics Of thc appliCant tO

the process of

anufacture and wastages of
aterials occurring during the

The report of the

udy group is awaited'
the Committee

lecided to wait f9r rgport. ___
fhe Committee Noted that

CII in itS MCeting No.8/81-Defcrrcd

IンC2/2019     hCld    On

嗣
＆
缶

ｄ

R85

R86

FCI OEN
CONNECTORS
LIMITED
1010059476

datcd ll.052016

01/81/050/000

97/AM17/
10/24/040/000

07/AM17/

′
I｀he case waS ratifled in mecting

no.1/81-ALC2/2019       datcd ,4.07.2019    deCidCd    tO

10.04.2019 as Per wrilten com itute a studY grouP to

iven by MeitY vide U. O. isit the manufacturing

17(28)/2016-IPIIW

22.03.2019.

The  applicant  Vidc  letter

27.02.2019,     0103.2019

0904.2019   had   requCStCd

lrevisiOn of ratiflcd norms.

acilities of the aPPlicant to

the process of

anufacture and wastages of
ials occurring during the

The report of the

些

…

11蝉 _.

嗣
＆
撤

ｄ

;tudy group is awaited'
-Ience, the Committee

FC1 0EN
CONNECTORS
LIMITED
lo10059568

datcd 28.07.2016

01/81/050/002

71/AM17/
10/24/040/000

31/AM17/

The case was rratifled in mceting

no 15/81-Alン C2/2018       dated

LC2/2019    hCld
.07.2019 decided to

27 .03.2019 as Per written commen itute a studY grouP to

isil the manufacturing

ilities of the aPPlicant to

r the Process of

ufacture and wastages of

aterials occurring during the

早署出lM｀
dC u Qttf

身ら238:;lttt甘銚3.獄3 dat嘘

Committee Noted that

I in its Meeting No. 8/81-Deferred

ss. The rePort of the

group is awaited.

ence, the Committee

ided to wait for rePort.

Committee decided

ard the rePresentation

to Dcfcrrcd

to

for

METAL CARE I
ALLOYS
PRIVATE
LIMITED
0310822956
Dated 09.08.2018

ltant  (TEC-3)

xamination of the case.

01/81/050/004

17/ANl19/

03/95/040/004

61/AM19/ producing thc finished goods the

iemperature is raised beyond 950"C'

Thみ詢rtller sttted thtt on,^五 nC'
th" lg,liryfgint below melting point

R87
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zinc and iittle quantum of balance
metals. Therefore, in the finished
product, the percentage of zinc

of bronze. IJence, the burning loss
confined to very high quantum

::鼎盤運h翼慰∫
°
里I]

F:え鵠 s創。
N&
DISTRIBUTIoN
SYSTEMS
0910066469
dated 18.07.2018

01/81/050/003

49/AM19/
09/24/040/001

69/AM19/

肥 tttC胤認
澁
:先躍逸 規龍

n・e ttsζ of commcmsRI∝
“
d

[lven   hv   MqMF   tthn

鮮撫j戴鷺警術鮮1獅ギ空WldT

The case was ratified in M. No. 06/gl
dated 26.06.2019 as per wrinen
comments given by DHI vide email
dated 29.05.2019.

The  applicant  vide  lcttcr  datcd

for examination.

represcntative of DIII Defemed
nformed in the meeting that

case is under
ination. Therefore, the

Committee decided to Defened
for the comments.

'l'he Committee

R88

R90

RAJHANS
METALS PVT.
LIMITED
2410042309
dated 05.12.2017

50/AM18/
24/24/040/00o

32/AM18/

1/81/050/005
apphcal長

~11:電

:VLi:i‐

V::icd[eviSC t,C ad―

hOc norlns fOr

18.09.2019 had requested mittee decided to wait
revision of ratified norms. The copy the comments

representation was sent to DI-ll on
05.12.2019 fOr exallninatiOn of thc

casc.

18.12.2018 requestcd for rcvision flimport item at SI. No. 2 and
ad_hoc norms and stated that ,5"ldecision will be rclnaln
norms for the import items No. 2 islunchanged as ratiflcd in

03/81  datcd
fixed very lower than the actual ing No.

R89

JINDAL
QUALITY
TUBULAR
LIMITED
510409539
Datcd 31 01.2019

01/81/050/009

841ヽM19/
05/23/040/Oo4

34/AM19/

I:織tw譜:躍 pぶWgぬ
e14はふ&

'lhe case was ratified by NC in its
meeting number 918l-ALC2120t9
dated 07.08.2019 as per wrinen
comments dated 07.08.2019 given by

嘱F埒 ‖c野磁 dЪl鳳 辮
rcqucstcd  fOr rcvisiOn  Of ad¨ hOc
norl■ s.The casc was rcferred 10
Consultant(TEC-3)on 04.12.20191

P.M.EL13CTRO
AUTO PvT.
LTD
0310826802

01/81/050/009

92//ヽM19/

the case

dccided

norms as per written
comments given by MSME
as under:

considered Approved
agenda and

the ad-hoc

1棚ギ:淵」電網膨.治2沈
鎌耐in■it憲諄

blcttrrepLt::

dated 05ρ 9.Tl?fLlrniShcd rcJy and

四
散

ａｓ

　

ｔｏ

3/95/040/Oll
Dared 04.02. 20 tgl4t t AM I g I

requested to fix the ad-hoc norms.

75   警Page 78 冨IFi[]
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Export product:

1.Pcr unit weight of exportitem at Sl.No.l is 33.84 Kgs(aiCr galvallizing)Whh bare

、vcight 33.77 Kgs.

2.Per un■ Weight of exportitcm at Sl.No.2 is 42.22 Kgs(aftCr galvanizin9 with bare

weight 42.14 Kgs
3. Per unit weight of exPort

wcight 65.75 Kgs.

mport Product:

item at S1. No. 3 is 65.88 Kgs (after galvanizing) with bare

1. The quantity of import item at S1. No' 1

the exPort Product.

2. The quantity of import item at Sl. No' 3

exPorl Product.

RA may take consequential action accordingly'

&.2 may be allowed as 1 .054 Kgs/Kg content in

may be allowed as 1.03 Kgs/Kg content in the

01/81/050/009

40/AM19/
05/24/040/004

83/ノ Mヽ19/

01/81/050/002

28/AM18/

Thc casc Vヽas approvcd in M. No.

6/81-AIフ C2/2019 datcd 26 06.2019 as

,y62謂 皿 nb;Ⅷ 訛 籠 (躍
3).
'llhe applicant vide letter dated

28.10.2019 requested to revise the

ratified norms.

e case was ratified in Meeting No.

13/81 dated 19.09.2017 as per written

comments of DIPP vide U.O.

No.12/68//2017¨
´
「 SW/102     datcd

19.09.2017.

applicant via email dated

23 04 2018   stated  that  Norms

Committee decided

ard the representation
ultant  (TEC-3)

amination of the case.

t6Dcferrcd

to‐

for

R93

RATNAMANI
METALS AND
TUBES
LIMITED
0810140611 5/AM18/
07.07.2017

manufacturing of their export product

viz. 3 LPE coated pipes. 'fherefore,

they had requested to review the

approved norms for EPoxY Powder

(import lten No. 4, 12 &. l8),
Polyethylene (lmPort Item No. 6 &

approved is much less than the

quantity proposed for thc import and

actual consumPtion lor the

) and PolyproPYlene (lmPort Item

No.14).
'lhe case was considered in M. No'
3/81-ALC2/2019 dated 15.05.2019

per Offline Agenda and aPProved the

case as per writlen colnmcnts given

by Consultant (TEC-3).
ff," applicant vide letter dated

l.O1 .2019 requested for revision
ratified norms and stated that the

revision of norms was aPProved

agJnst the im2崚型_J里型

Committee noted that the Deferred

uest has been received
,yond 90 days from last

ision. I lence, the

ommittee decided to ask the

icant to dePosit a

mposition fee of Rs'5000/-

considering revision of the

MAHARASHTR
A SEAMLESS
LIMITED

0510408807
datcd 06.12.2018

Page 78 縦 [れヽご
・
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and l4 only while they had requested
for the norms revision of import
items at Sl. Nos. 4, 12,1g & 20 also
against which norms revision not

nted to them.

The case was ratineJ uiM-i, i, Committee noted that the Deferred
mecting no.8/81-ALC2/2018 dated
19.12.2018 as per recommendatiOn

est has been received
90 days from last

R94

R96

R97

HIVA
IUTENSILS

INDUSTRIES
PVT.LTD
0510407384
dated 31.07.2018

TOSHIBA
NSMIsslo
IN&
DISTRIBUTIoN
SYSTEMS
0910066468
dated 18.07.2018

1/81/050/003

50/AM19/
09/24/040/001

52/AM19/

wastage. 'fhe rcpresentation of th considering revision of the

of Consultant (TEC-3) by allowi
7%o wastage.
The applicant vide letter dated
21.11.2019 had requested for 10%o

l'he case was ratified in M. No. 6/g i
dated 26.06.2019 as per written
comments given by DIll vide email

revision of ratified norrns. The copy
of representation was sent to DHI on

dated  lo o7.2019 as per 、vrittcn

淵1鶴1観蛛
0・ 2創 9」vcn by

slon.

ommittee decided to ask the
plicant to deposit a
mposition fee of Rs.5000/-

applicant was received beyond 90
days from the date of uploading NC
decision on website. Hence.
composition is rcquired to bc
depositcd by rhc applicant lor making
representation against NC decision

R95

lbcyOnd 9o days.~

The casc rcferrcd tO cOnsultant

(TEC_3)On 10.12.2019.

c representative of DHI Defened
nformed in the meeting that

2705.2019. case is under

The applicant vide letter dated
xamination.'lherefore. the

18.09.2019 had requested lommiffee decided to wait
the comments

05 1 2 201 9 fOr cxalllinatiOn.

'l'he case was ratified in M. No. 7/gl Committee decided to Defened
for the comments.

25.04.2019 requestcd for revision o
ratificd nonls 0s, to allow lO%
wastage for import item no.l and
allow import item numbers 2 and 3 as
these were deleted by the NC on the
ground that these items are not clear.
l-he case was referred to Consultant
(fI1C-3) on 06.12.2019 tor

WELSPuN
CORP LTD
3410044966
Dated ll.o3201

01/81/050/011

67/AM19/
34/24/040/003

73/ノ Mヽ19/

袖 c  applicant  vide  lcttcrs

01.08.2019  ょぅ  27.09.2019
requcsted 1'or revision in Nonns.
case was referred to Consultant
(′「 EC-3) On  06.12.2019  fOr
cxalllinatiOn.

The case was ratified in M. No. Committee decided to Deferred
13/81-ALC2/2018 datcd 27.02.2019

as pcr recOmmendatiOn Of cOnsultant

(TEC_3).

it for the comments.

1/81/050/004
'fhe applicant vide letter dated

ｄ

ｄ

Ｃ

　

ａ

ａｔ

ｈ

ｄ

ANAND ARC
LIMITED
0310822171

datcd 06 07.2018

00/AM19/
03/94/040/Oo2

92/AM19/

1/81/050/004

63/AM19/
5/24/040/002

71/AM19/
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xamination.

The case was re」 cctcd in M.No
8/81‐ AIンC2/2019 dated 24 07.2019

Committee decided

the representation

due to non-submission of rePlY ltant  (TEC-1)

Consultant (lFrC-1) deficicncy letter ination of the case'

to Dcferred

to

for

R98

GOLDSTONE
INFRATECH
IンIMITED
lo910066232
15.05.2018

01/81/050/004

33/AM19/
09/24/040/006

47/AM18/

datcd 23.04.2019

Lil.3:|;¶点1:d lttydT:

R99

GOLDSTONE
INFRATECH
LIMITED

PEARL
INSULAT10NS
PRIVATE
LIMITED
0710113457

1躙 18

10065334
08.08.2017 09/AM18/

The case was rqected in M No.
11/81-AIン (〕2/2018 dated 30 01 2019

duc to non― subHlission of rcply to

dcflciency ICtter dated 01.10・ 2018

dated 19.11.2019 furnished reply and

requcsted to ratify the ad-hoc norms.

′
I｀hc casc was rratiflcd in M No.2/81-

AIンC2/2019 dratcd 01.05.2019 as per

written  comments  giVCn  by
lCOnSultant(TEC-3).

e applicant vide rePresentation

eyond 90 daYs from last

ecision. [{ence, the

mposition fee of I{s.5000/-

considering revision of the

uested to ratify the ad-hoc norms.

Committee noted that the Deferred

uest has been received

01/81/050/005

AM18/ miflee decided to ask the
4/040/002 foilowed. The aPPlicant vide icant to dePosit a

e Committee decided

ard the representation
t  (TEC-3)

xamination of the case.

to Deferred
to

for

R100

1/81/050/004

34/AM19/
07/24/040/000

66/AM19/

:;::嵐 ::.∬鮮ilttdW為 .::
Ⅳll｀ .

******

Dy. Director General of Foreign Tracie

Uirectorate General of For-,gn Trnde

Ministry of Commerce & lndttstlY
Uclyog Bhawan, New Delhi
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SDF

Ex Items:
1 Model number, technical specification and specific quantity-both in terms of number (if

any) and/or weight, of each export product (Appendix-33 of current HBP refers).
う
ι Detail technical note on manufacturing process including the relevant flow sheet.

3 Detail technical drawings with dimension of each export product, Catalogue, if any, may
also be furnished.

4 Weight of each Export Product.
5 Weight of each of the imported and indigenous input, separately for each product, for the

purpose of material balancing. Net weight (Gross weight minus wastage) for each

imported and indigenous input in the export product may be indicated. Net weight along
with details of other imported input to be used in the resultant product and sought to be

imported/procured from sources other than the license, i{rry.lrqLuls_o- be indicated.

Im rort Items:
6 Information about the inputs required per unit of the resultant product as per Sl. No. 1 of

Appendix-l lA appearing in current HBP (Vol.l) separately{or each product.

7 Technical characteristics / numbers, if
8 Assembly drawings/diagrams of the resultant product showing placement and exact use

ofcomponents in the export product (s).
９

　

一
１０

Bifurcated quantities of components to be accounted for in the resultant product and the

requirement of components as spares. Raw Material / Consuryjtbles.

Size and specification including grade, composition, range, thickness etc. of the items
proposed for import.
staning frOln thc speciflcation of the export product,basic calculation as to ho、 v ofraw

material proposcd for impo■ has bccn arrived at,including the net、 vcight ofcomponents

to be manufactured out of thcsc imported matcrials,wastages clairned at each stagc of

manufactu面 ng wlh completc jusjication alld supponcd by documentary
eviden                  ___

1 1 (a Shcct layout diagralll ofthc material indicating the wastagc during blanking.
う
ん Cross Sectional Diagram of expofi product with calculation of raw material requirement

and the weight of the Cable in Kg. per Km. Copy of relevant National/lnternational
Standard/buyer's data sheet may also be furnished.
Weight of Steel, which requires imporled welding material, giving break-up of:
i) Steel Plates/Sheets upto 30mm thickness
ii) Steel Plates/Sheets more than 30 ntm thickness and upto 70 mm thickness
iii) Steel Plates/Sheets more than 70 mm thickness.
ir) Others e.g. Flanges, Pipes, Tubes, Bars/Rods, C^liqgqlFolg4g ,!.._

14 Particulars of the licenses obtained in the past and ratified by ALC (with or without
modification) for the same export product covered under this application, in view of
Public Notice No.48 dated 14.11.2002.
Use of'expoft product

16 You are advised to apply for SION
17 Pleaseuseexpanded/fullnameofendprqduc].Do4gtt]!9q]@
18

19 Any other information:

20 irfipfrc;te *ithi, 15 drys f.om ihe date

of issue of this letter. The information may be directly sent to Chairman, NC-ll, O/o
DGFT, Udyog Bhawan, Nqfy !91!4_UQLL office re-lephqryl!q,._2jQ6_L!62,,E41\261_,

Components:
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TO: DGFT NoFmS COmmlttee 2く nc2.19ftOnic.h>,

| `C Ash古躍I::電思∬』1罵鷲留|:IP'@g。・
m>

Delphi 59340,xisx(13kB)

No: 17(191/2019‐ IPHW
Ministry of Electronics&:InformaJon Technology

6 CGO Complexes,Lodhl Road,New De!h卜 110003

Dated:06… 12‐2019

OFFICE MEMORANDUM

Retlfication of norme of advance authorizatlon ( Llnce NO 1010059340 deted {0.12.20{E tcausd to illlc Detphi
Connaction System

This has reference to DGFT lD Note No 01/81/50/769lAM-19/DES-2/15 dated 06.06.2019 seeking comments on
sublect matter,

2. ln this regards, it is stated that the matter has been examined in this ministry and the comments of MeitY are as
flows:

SL. No 1-7 of import items : On net to net basis with accountability clause. The details are placed at annexure

attacted.

(Saurabh Ranian)

Scienlst`C'

Te::24301764

匡‐ma‖ :saurabh.ranian@meity.90V.in

Shri Shobhit Cupta

FTDO
DGFT

Thanks & Regards,

Saurabh Ranjan

Scientist'C'

Ministry of Electronics & lnformation Technology (MeitY)

Electronics Niketan

6, C.G.O Complex, Lodi Road

https://mail.gov.inliwc_static/layout/shell.htnl?lang:en&3.0.1.2.0_1 5121607 12/10ノ2019



.4A No: loloo SlZqo 悔ハヽ
# Exportitem Export qty lmport items per Unit

Req

Iotal Req

of import
item

lmport items Ｐｅｒ
耐
中

Total Req

Connector 牛9001301 20632000 2 Uniform Shorting Bar 89180074‐10 20632000

2 Connector 49001321 3704000 2 Uniform Shorting Bar 89180074-10 3704000

3 Connector 4900■361 1088000 2 Uniform Shorting Bar 89180074-10 1088000

4 Connector 49001371 804000 2 Uniform Shorting Bar 89180074-10 804000

Connector 49001381 4912000 2 Uniform Shorting Bar 89180074-10 4912000

6 Connector 49001301trav 657000 2 Uniform Shorting Bar 89180074‐10 657000

7 Connector 49001321 trav 810000 Uniform Shorting Bar 89180074‐10 810000

8 Connector 49001371 trav 378000 Uniform Shorting Bar 89180074‐10 378000

9 Connector 49001381 trav 990000 2 Uniform Shorting Bar 89180074‐10 990000

10 Connector 49001311 544000 Uniform Shorting Bar 89180074‐10 544000

Connector 49001341 336000 Uniform Shortins Bar 89180074‐10 336000

Connector 490013■ l tray 369000 2 Uniform Shorting Bar 89180074‐10 369000

Connector 49002208 504000 Uniform Shorting Bar 89180074‐10 504000

14 Connector 49002329US 216000 2 Uniform Shorting Bar 89180074-10 216000

15 Connector 49001331 48000 2 Uniform Shorting Bar 89180074-10 魃 000

16 Connector 49001351 8000 2 Uniform Shorting Bar 89180074-10 3000

36000000 Total Of lmport item 2 36000000
17 Connector B9002666H 80000 Э

18 Connector 59003101 56000 Contact PiNS 56000 3 Housing 890001881 56000

19 Connector 59003105 288000 Contact P:NS 288000 4 Housing 890001885 1 288000

20 Connector 59003109 728000 Contact P:NS 7280∞ Housing 890001889 1 7280m
21 Connector 69003117 576000 Contact PiNS 576000 6 Housing 89(D01897 1 576000

22 Connector 59003137 104000 Contact P:NS 1040∞ 7 Housing 890001907 1 104000

1752000 Total Of lmport item 1 1752000

/
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AA N o , 05 !o 4-o I g>o ldr ,2-E.o},zo \1.
Reply dt. 06.11.19

lmport 1- 1.01.ke/kg. Content in EP

2 (i) Relevent XLPE compound 1.05 ke./kg. Content in EP

2 (ii) Relevent Semi-conducting XLPE compound 1.05 kg./ke. content in EP

2 (lli) HDPE 1.05 kg./kg. Content in EP

2 (iV) LDPE 1.05 kg./kg. Content in EP

3 & 4- 1.05 kg./content in EP

5 - 1.02 sq. mtr. /sq. mtr. Content in EP

6- 1.02 kg./kg. Content in EP. Word "tape"may be deleted

喋→
爵
才
♪

¬ 可
Lt%′
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Reply dt. 05.11.19

On the basis of study group report, proposal is recommended as follows-

EP - Add "Coating thickness -(i) Adhesive 150 micron each for EP 1 & 2 and

(iii)polyethylene 3250 micron for EP 1, & 2750 micron for EP 2

& coating area 5109.029 sq. mtr. For EP 1 & 65267 .840 sq.mtr. f or EP 2

lmport-1&9-HRPlatecoil 1.05kg./kg.contentofreleventgradeforEPl&2respectively
2 - SAW Welding wire 2.607 MT

3 to 6 - Upto 1.5% of fob value of EP 1

7 - Relevent Adhesive - 0.87 MT

8 .Polyethylene - 21.797 MT

10 - SAW Welding wire 22.8 MT

11 to 14 - Upto 1..5% of fob value of EP 2

15 - Relevent Adhesive - 11.12 MT

16.Polyethylene-275.7M丁

墜碧券七、|,
ノが■
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lmport items 1.36.5 MT includingl,5% wastage as claimed

2. 14.5 MT including 1.5 % wastage as claimed

3. 3.6 MT including 15 % wastage as claimed

4.7.53 MT includingl.5 % wastage as claimed

5.26.3 MT including15% wastage as claimed

6.26.3 MT includingL5% wastage as claimed

7 . 122.8 MT includin g 15 % wastage as claimed

8. 66 MT including 15 % wastage as claimed

9. 99 MT including 15 % wastage as claimed

1,0.47 MT including15% wastage as claimed

11.32.5 MT including1-5% wastage as claimed

告爾

鰊
♪慾
「
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-l

EP - Add "3.5 corex 300 sq. mm. wt. 2323.285 MT " lll l>l 1*l q',

lmport - 1 - 1.01 kC./kC.content
2 to 4 - 1.05 kg./kg. Content in Ep

5 & 6 - 1,.02ke./k1.content
7 - 4 % of steel to be galvanised

Grade of steel to match in import & export

つい「



File No.P-4701 1 /306'201 9-TSW
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Government of lndia

Ministry of Commerce & lndustrY

Department for promolift "ii"o*try.& 
lnternal Trade

vvvq' 
lTecnnicat support Section)

Rせ響よ』群響]」譜甘嵩船δ穏駅駆|:麗
醐11:TlttJ.し 319

With referenCe to the abOVe,the undersigned iS dlrected tO Say that the lnstant AA

may be ratified as under:

t, lmPort item shall be of relevant

i. Ouantity of imPort item maY be

exPort items'
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B3ffiffiwdated zs112o1s

′
L頂 ,葛
ル
"¬

」ain)

Development OffiCer
Tel.23063166

⌒  '



ハ

File No.P-4701 1'31 0'201 9-TSW

3T「ててT爛く。hlく

し

ご
暮
√

‘

゛

′
■

烙い、ヘ
ホ
シ`
‐

　̈　　　　　　　・^（一一一一一一）
θ
レ
い||つ

ErFrqq 3it{5drr}iTrdq-

drrr ffifd 3ik 3lffifi arqr tre{ra

Government of lndia 
'

Ministry i-Co**"tce & lndustry 
rnal Trade

Department for promotion of tngftY,l"
''vvs' '" ' - 
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section)
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Withreferencetotheabove,theundersignedisdirectedtosayasunder:
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Government of lndia
Ministry of Commerce & lndustry

Department for Piomotion of lndustry & lnternal Trade' 
(Technical SuPPort Section)
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23.10.2019

Dated:  2310.2019
DES-2/134 Datedi

grade and size as

'1.02 Kgs.Kg. content

With reference to the above, the undersigned is directed to say that the instant A'As
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1. Net weight of export item may be specified as 1312 MT'

2.ImporlitemsatSl.Nos.lto13shallbeofrelevant
contained in the exPort item,

3. Quantities of import items at sl.No. 1 to 13 may be allowed as

in the exPort item.

case2.: AA No. 0410163236 dated 15.06.201 f --2a trl x.,\:,i*l''

l.Netweightofexportitemmaybespecifiedas2S3S'244MT.
2. Import items at sl. Nos. 1 t& 2 shall be of relevant grade and size as

contained in the exPort item'
3. Quantities of import items at Sl.No. 1 & 2may be allowed as 1'02 Kgs'Kg' content in

the exPort item'

may be ratified as underi

Casel.:AA No.0410163235 dated 15.062017

Norms Committee maY take a view.
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